BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI
IN

ORIGINAL APPLICATION No. 88 OF 2020 (SZ)

IN THE MATTER OF: -

Meenava Thanthai K.R, Selvaraj Kumar, Meenavar Nala
Sangam ceeeApplicant(s)
VERSUS

Union of India & Ors. ... Respondent(s)

REPLY AFFIDAVIT ON BEHALF OF RESPONDENT NO. 1, MINISTRY
OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

MOST RESPECTFULLY SHOWETH: -

I, Dr.C.Palpandi, S/o P.Chendurpandi, aged about 40 years working as Scientist ‘D * in
the Integrated Regional Office of the Ministry of Environment, Forest & Climate
Change (MoEF&CC) at Chennai, the deponent herein do hereby solemnly affirm and
state on oath as under:-
I. That 1 am duly authorized and competent to swear the present reply affidavit on
behalf of Ministry of Environment, Forest and Climate Change (hereinafier
referred as MoEF&CC).

I

That the contents of the application, unless specifically admitted, are denied to the

extent that they are inconsistent with submissions made hereinafier.

3. That the instant reply is being filed by the Answering Respondent without
prejudice 1o his right to file a fuller and more detailed reply at a later stage, if so

NECCEsAry.

4, It is submitted that this Hon'ble Tribunal vide order dated 25.05.2022. inter-alia.

observed the following: o 'ﬂ JL
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“{...)3. Further, it is also seen from the report that there was mamifacturing of
certain new product have been included after 1994 and whether they had
obiained necessary Environmental Clearance (EC) even as per the Notification

1994 is not clear from the report submitted

3. The Ministry of Eavironment, Forests and Climate Change is also directed to
clarify this aspect especially, when M/s Sun Pharma Industries Limited (Sun
Pharma) is situated within Vedanthangal Lake/ Bird Sanctuary itself.”

. That it is humbly submitted that as per available information the Tamil Nadu
Pollution Control Board (hereinafter referred to as TNPCB) initially granted
consent vide order no. 8850 dated 07.04.1992 with a validity upto 31.03.1993 and
thereafter modification was issued on 03.06.1992, vide which consent was
granted under Section 25 of the Water (Prevention and Control of Pollution) Act,
1974 and under Section 21 of the Air (Prevention and Control of Pollution) Act.
|981 to M/s Pradeep Exports for manufacturing of three products viz. Furosemide
(3.0 Tons/Menth), Analgin (30.0 TonsMonth) and Mebenezole (3.0 Ton/month)
with a total production capacity of 38 T/M.A copy of the Consent order granted
to M/s  Pradeep Exports dated 07.04.1992 & 03.06.1992is annexed
as ANNEXURE A/1.

- Thatit is submitted that the answering respondent issued Environment Impact
Notification, 1994, vide 8.0. 60 (E) dated 27.01.1994 (hereinafter referred to as
ElA, Notification 1994) mandating the requirement of Environment Clearance
(hereinafter referred to as EC) for undertaking any expansion or modernization of
any activity if pollution load is to exceed the existing one, or new project listed in
Schedule-I to this notification in any part of India. That it is further submitted that
the requirement of prior EC for Bulk drugs and Pharmaceuticals was inserted in
the Schedule-1 at entry 8 in EIA Notification, 1994,

True copy of the above mentioned notification has been annexed
as ANNEXUREA/2.
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7. As mentioned above, M/s Pradeep Exportshad obtained consent for
manufacturing of three products viz. Furosemide, Analgin and Mebenezole from
Tamil Nadu Pollution Control Board on 03.06.1992 i prior to the EIA
Notification, 1994. As the respondent unit started ils operations prior 1994, the
unit would have to apply for EC under ELA Notification, 1994 if there was any
expansion or modemization of any activity if pollution load is 10 exceed the

existing one.

8. Subsequently. as claimed by the applicant, the plant had been acquired by M/s
Sun Pharmaceutical Industries Lid in the year 1999. It is submitted that although
the plant had been acquired by the M/s Sun Pharmaceutical Industries Ltd from
M/s Pradeep Exports but there was no provision for transfer of EC in ELA
Notification, 1994,

9. Environment and Forest Department of Govt, of Tamil Nadu vide G.0.Ms. No.
67 dated 13.03.1996, notified its intention to constitute the lake area measuring an
extent of 73.06 acers in S.No. 220, 5 km surrounding the Vedanthangal Village as
Bird Sanctuary.

10. Subsequently, on 3.07.1998 G.O. Ms No. 199 was issued by the Government of
Tamil Nadu under Section 26 (A) of the Wildlife Protection Act, 1972 notifying
the lake and surrounding 5 km as Vedanthangal lake Bird Sanctuary.

A copy of the G.O. Ms No. 199 issued by the Government of Tamil Nadu dated
3.07.1998 is annexed as ANNEXURE A/3.

11, However, it is submitted that subsequently the Answering Respondent notified
EIA Notification, 2006 on 14.09.2006 under the provisions of the Environment
(Protection) Act, 1986 in supersession of the notification number 5.0. 60 (E)
dated 27th January, 1994, The notification mandated the following:

"f...) required construction af new prajecis or activities or the expansion
or modernization of existing projects or activities listed in the Schedule
to this notification entailing capacity addition with change in process

and or technology shall be undertaken in any part of India only after the
Pr}wffm'é:’-
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prior environmental clearance from the Central Government or as the
case may be, by the State Level Environment Impact Assessment
Authority, duly constituted by the Central Government under sub-section
(3) of section 3 of the said Act, in accordance with the procedure
specified hereinafier in this notification.

“(...) 2. Requirements of prior Environmenial Clearance (EC): -

The following projects or activities shall require prior environmental
clearance from the concerned regulatory awthority, which shall
hereinafier referred to be as the Central Government in the Ministry of
Environment and Forests for matters falling under Category ‘A’ in the
Schedule and at State level the State Environment Impact Assessment
Authority (SEIAA) for matters falling wunder Category ‘B' in the said
Schedule, before any construction work, or preparation of land by the
project mandagemeni except for securing the land, is started on the
profect or activity:

i All new prajects or activities listed in the Schedule to this notification;

i, Expansion and modernization of existing projects or activities listed in the
Schedule to this notification with addition of capacity beyond the limits
specified for the concerned sector, that is, profects or activities which
cross the threshold limits given in the Schedule, afier expansion or
modernization;

. Any change in product - mix in an existing manufacturing unit included in
Schedule beyond the specified range "

A copy of the EIA Notification, 2006 dated 14.09.2006 is annexed
as ANNEXURE A/4.

12. Further. the EIA Notification, 2006 has decentralized the EC process by
categorizing the developmental projects in two categories, i.e., Category ‘A’
project and Category B. The “Category "A' projects are appraised at Central
level by the Sectoral Expert Appraisal Committee (hereinafter referred to as

EAC) and Category ‘B’ projects are apprised at State Level Expert Appraisal
O pplnondy,
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Committee (hereinafter referred to as SEAC). State Level Environment Impact
Assessment Authority (hercinafter referred to as SEIAA) and State Level
Expert Appraisal Committee (hereinafter referred to as SEAC) are constituted

to provide clearance to Category B projects.

13. That, the EC process involves the four stages namely, Stage (1) Screening,
Stage (2) - Scoping — ie. prescribing Terms of Reference (TOR) for
undertaking detailed Environment Impact assessment studies, Stage (3)-Public
Consuliation—to be conducted by the respective State /UT Pollution Control
Board/Committee, and Stage (4) -Appraisal — by EACs/ SEACs.

I4. That, as per “General Condition” under the EIA notification, 2006, “Any
project or activity specified in Category ‘B’ is treated as Category *A’, if
located in whole or in part within 10 km from the boundary of (i) Protected
Areas notified under the Wild Life (Protection) Act, 1972, (ii) Critically
Polluted areas as notified by the Central Pollution Control Board from time to
lime, (iii) Notified Eco-sensitive areas, (iv) inter-State boundaries and
international boundaries”, These projects are appraised at the Central Level by
the EAC. The provision of General Condition was amended vide 8.0, 306T(E)
dated 1st December, 2009 and S.0. 1599(E) dated 25th June, 2014 which is as

follows:

(...) Any project or activity specified in Category ‘B’ will be appraised
at the Central Level as Category ‘A", if located in whole or in part
within 3 km from the boundary of: (i) Protected Areas notified under the
Wiid Life (Protection) Act, 1972 (33 of 1972); (ii) Critically Polluted
areas as identified by the Central Pollution Control Board constituted
under the Water (Prevention and Conirol of Pollution) Act. 1974 (6 of
1974) from time to time, (iii) Eco-sensitive areas as notified under sub-
section {2) of section 3 of the Environment (Protection) Act, 1986, and
(tv) inter-State boundaries and international boundaries; provided that
Jor River Valley Projects specified in item Ifc), Thermal Power Plants
specified in item 1(d), Industrial Estates/ parks/complexes/areas, export
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processing zones (EPZ), Special Economic Zones (SEZs), biotech parks,
leather complexes specified in ftem 7 (¢} and common hazardous waste
frectment, storage and disposal facilities (TSDFs) specified in item 7 (d),
the appraisal shall be made at Central level even if located within 10
L

Provided further that the reguirement regarding distance of 5 km or 10
km, as the case may be, of the inter-State boundaries can be reduced or
completely done away with by an agreement between the respective
States or the Union Territories sharing the common boundary in case
the activity does not fall within 5 km or 10 km, as the case may be of the
areas mentioned at item (i), (i), and (i) above, "

A copy of the 8.0. 3067(E) dated 15t December, 2009 and S.0. 159%E) dated
25th June, 2014 is annexed as ANNEXURE AJS.

15. That under the provisions of EIA Notification, 2006, Synthetic Organic
Chemical Industries is covered under entry 5 () of the Schedule to the EIA

Notification, 2006, The entry 3(f) of the Schedule of EIA Notification 2006
provides as follows:

‘ijecr or Activity Category with threshollConditions if any
firmit
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svitthetic rubberj{ﬂfumn (3) folumn (3) [mport of Hazardous Chemic:
\basic organ Rules, 1989.

lchemicaly, othe Worte: API vide notificatio
synthetic organi Wated 27.03.2020, 15.10.202
chemicaly ary & 16.07.202] treated as Ca
chemical 2 (upte 31.12.2021)
intermediates) r

16. That the aforementioned entry 5(f) is categorized as Category ‘A’ and
Category ‘B' depending upon the location of the industry for which EC is
sought, If the industry is located outside the notified industrial area, then it is
qualified as Category "A’ project and such projects are appraised by the
Sectoral EACs and approved by the Answering Respondent. However, if the
industry is located within a notified industrial area, it is qualified as category
‘B’ project 1o be appraised by the SEACs and approved by the SEIAAs in the
respective States/UTs.

I7. That it is submitted the projects requiring an Environmental Impact
Assessment report shall be termed as Category ‘B1° and remaining projects
shall be termed as Category ‘B2" and the same will not require an Environment
Impact Assessment report, For categorization of projects into Bl or B2 except
item 8(b), the Answering Respondent shall issue appropriate guidelines from

lime to time,

18, That, as per the extant provisions, the manufacturing of bulk drug and active
pharmaceutical ingredients (hereinafter referred to as APT) requires a prior EC
under category A of item 5(f) 'Synthetic organic chemicals industry’ of EIA
Notification, 2006 if it is located outside the notified industrial area/ estate or
General Conditions are applicable for the project. All such units attracting the
said provisions are allowed to commence their activities only after obtaining

prior EC.

19. 1t is further, submitted that the Answering Respondent deemed it necessary to
expedite the prior EC to the projects or activities in respect of bulk drugs and

o ymiom .
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intermediates as a part of comprehensive and robust system to handle the Novel
Corona Virus (COVID-19) outbreak, drug availability or production to reduce
the impact of the Novel Corona Virus (COVID-19) are to be ensured.
Therefore, the Answering Respondent issued $.0. 1223(E) dated 27/03/2020.

True copy of notification dated 27/03/2020 has been annexed
as ANNEXURE as AJ6.

20. Furthermore, it was submitted that vide the above-mentioned notification,
issued by the Answering Respondent, all projects in respect of API are to be
appraised as Category “B2” upto 30/09/2020 at Centre or State level depending
upon the applicability of general conditions, as stated at para 7. Subsequently,
the above mentioned period was extended by six months from 30th September,
2020 to 30th March, 2021 vide notification no. 5.0. 3636(E) dated 15th
October, 2020. In view of the outbreak of the second wave of COVID-19
pandemic, the Central Government has received requests for further extension
of the time period beyond 30th March, 2021 as there is a continued requirement
o expedite drug manufacturing. Therefore, the timeline was extended to
31" December 2021 vide notification 8.0, 2859 (E) dated 16.07.2021 for all the
proposals that were received from 16th July, 2021 to 31st December, 2021.
True copy of the above mentioned notification has been annexed
as ANNEXURE A/7.

21. It is submitted that the M/s Pradeep Exports obtained CTE for manufacturing
of three products viz. Furosemide (3.0 Tons/Month), Analgin (30.0
Tons/Month) and Mebenezole (3.0 Ton/month) with a total production capacity
was 38 T/M prior to EIA 1994 and thereafter obtained CTE in 2005 with
respect to M/s Sun Pharmaceutical Industries to manufacture 10 products viz
Analgin Magesium (6 T/M). Sodium Valporaic (8§ T/M), Oxeclacine (1 T/M),
Clomipramine (1 T/M), Flurbiprofen (1 T/M), Carbamazepine (4 T/M),
Mepoprolol tartrate (3 T/M), Tramadol Hel (1 T/M}), Metadoxine (0.4 T/M) and
Danazole (0.1T/M}. The total production capacity was 25.5 T/M. Although
there was change in product mix but the total capacity of the plant is reduced
from 380 T/M o 25.5 T/M. Further, there was no requirement of EC for
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change in product mix as per provision of EIA 1994 and the requirement for the

same was mandated by EIA Notification 2006 as mentioned in para 11 above.

22. 1t is further submitted that the Project Proponent submitted the Proposal No,
TA/TN/IND3/248368/2021 on dated 30.12.2021 for Expansion of APls Bulk
Drug manufacturing unit with production capacity from 25.5 TPM 1o 134.082
TPM within the Existing Plant which is covered under Category ‘B-2'-API of
item 3 (f) “Synthetic, Organic Chemicals Industry” of the schedule to the EIA
Notification, 2006 (amendment on 27.03.2020, 15.10.2020 & 16.07.2021).

23.The Project Proponent submitted that the project attracts general conditions as
the unit is located at 3.72 km (West) from the boundary of Vedanthangal Bird
Sanctuary, Due to the applicability of General Conditions the project was
considered in in 27" EAC Meeting held on March 7-8, 2022,
True copy of 27" EAC Meeting minutes of meeting has been annexed
as ANNEXURE A/8.

24. That it is submitted that for the projects located inside the wildlife sanctuaries
notified under the Wildlife (Protection) Act, 1972 or located in the notified
Eco-Sensitive Zone (hereinafter referred to as ESZ) around the wildlife
sanctuary or within 10 km of wildlife sanctuary (if ESZ is not notified), require
clearance from the Standing Committee of National Board for Wildlife
(hereinafter referred to as SCNBWL). The Eco-Sensitive Zone around the
Vedanthangal lake Bird Sanctuary is vet to be notified.

25. The Answering Respondent vide Office Memorandum 22-43/2018-1A.111
dated 8™ August, 2019 issued procedure for consideration of developmental
projects located within 10 Km of National Park/Wildlife Sanctuary seeking
environmental clearance under the provision of Environment Impact
Notification, 2006 (hereinafter referred to as EIA Notification, 2006) wherein
at 51 No 4(1i1) it has been mentioned that:

“(...) Proposals involving developmental activity/project located within 10 km
af' National Park/Wildlife Sanctuary wherein final ESZ notification is not
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1

notified (or) ESZ notification is in draft stage, prior clearance from Standing
Committee of the National Board for Wildlife (SCNBWL) is mandatory, In
such cases, the project proponent shall submit the application simultaneously
Sfor grant of Terms of Reference/environmental clearance as well as wildlife
clearance. "

26. That the Project Proponent in its proposal submitted to the Answering
Respondent for grant of EC mentioned that project site is located at a distance
of 3.72 KM form the Vedanthangal lake Bird Sanctuary, Further, before the
grant of EC the Project Proponent has submitted a proposal No.
FP/TN/IND/5079/2020 dated 30.05.2020 to state government for obtaining
clearance from SCNBWL. Accordingly, the proposal was considered in the
Ministry for grant of EC and specific condition was stipulated in EC dated 315t
March, 2022 that:

“f) (it} This Environmental Clearance is subject to obtaining the NBWL
clearance from the Standing Committee on Wildlife as the Unit is located
at 3.72 km (West) from the Vedanthangal Bird Sanctuary. "
A copy of theabove mentioned EC dated 30.03.2022is annexed
as ANNEXURE A/9.

27, That it is submitted that M/s Sun Pharmaceutical Industries Ltd obtained
Consent to Establish (CTE) dated 30.11.2005 under Section 25 of the Water
(Prevention and Control of Pollution) Act, 1974 and under Section 21 of the
Air (Prevention and Control of Pollution) Act, 1981 to manufacture 10 products
viz Analgin Magesium (6 T/M), Sodium Valporaic (8 T/M), Oxeclacine (1
T/M), Clomipramine (1 T/M). Flurbiprofen (1 T/M), Carbamazepine (4 T/M),
Mepoprolol tartrate (3 T/M), Tramadol Hel (1 T/M), Metadoxine (0.4 T/M) and
Danazole (0.1T/M). The total production capacity was 25.5 T/M.

A copy of the CTEs dated 30.11.20035 is annexed as ANNEXURE A/10.

28. Further it is submitted that the Answering Respondent vide letter IA-J-
11011/544/202 1 -IA-IK(T) dated 31.03.2022 granted EC to the Project Proponent

for expansion, 0 'ﬁmti:;
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11

29. Further, it is humbly submitted that the Project Proponent in Form-l has
categorically submitted that the Project is not a violation case and the
application is not being submitted under Notification No. S.0. 804(E) dated
14.03.2017.

30. The Project Proponent through the Form 1 has also given its declaration stating
the data and information given in the application and enclosures are true to be
best of the Project Proponent’s knowledge and belief. And if any part of the
data and information found to be false or misleading at any stage, the project
will be rejected and clearance given, if any to the project will be revoked at our
risk and cost. In addition to above, the project proponent gave undertaking that

no activity/ construction/ expansion has since been taken up.

31. The Environmental Clearance granted to the above project also stipulates at
para 16 of EC that:

() 16. Concealing factual data or submission of false/fabricated data
and failure to comply with any of the conditions mentioned above resull
in withdrawal of this clearance and attract action under the provisions of

the Environment (Protection) Aci, 1986."

32. Furthermore, in Specific Condition no. (ii) of the EC stipulates:
(... ) (i) This Environmental Clearance is subject o obtaining the NBWL
clearance from the Standing Committee on Wildlife as the Unit is located
af 3.72 km (West) from the Vedanthangal Bird Sanctuary”

33, Therefore, it is humbly submitted that based on the recommendation of EAC
the Answering Respondent granted EC as per the provisions of the EIA
Notification, 2006 (as amended)and other relevant Office Memorandum/
guidelines in this regard, subject to compliance of Specific and General
Conditions.

34. Therefore, it is submitted that the present reply affidavit may kindly be taken

on record and into consideration and the Hon’ble Tribunal may pass
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14

appropriate Order(s), direction(s) as deemed fit and proper under the facts and
circumstances of the present case.

35. That other/ancillary issues raised in the appeal under reply do not pertain to
the answering respondent. The Answering Respondent seeks leave to make

additional submissions, if required, during the course of the proceedings.
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VERIFICATION

Verified at Chennai on 13" this day of July, 2022 that the contents of the above

affidavit are correct 1o my knowledge and belief based on official records and
nothing material has been concealed there from.
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af frslt, 27wy, 1nod

w.om, 60 (W) - wmiaen  (doee) Frem, e ®
frag & & wfuw (3] & a2 (%) & i oo elogrn e
w1, A0 (W), mriw 24 wawd, 1oesd weiwr oF of o
fonil ww O v swn ofogpen B fafaffe sfem & o
Wity wowr W T AoeT grep aniarm gt gamfe a
i of g, 7w wrtw & (eet ofr o § ovtw Fen oo wrr
frarewrs a1 A qfegteardt & fomror o P %
wum B fober o gfors ofudf w0 § Sfm g ®
et & fireg womt & awe wisgmn ® owiew o O &
m= fm & o emly min e @

e wer wft et o wrew et B fawre Perm o
ki

o #ftn woer, qufron (domr) Few, 1eec ® B
s % qebrew (w) % W (w] & gy afer sebye (We)
cfafere, (986 {12a6 w1 24) < 5o 3t a0 (1)
e wnnT () % ww (v) 3 Sem il e omsEtr e
g Frkw W & Te o whigem & oogw @ wewe o0 mvle
& o Fealt Permearr w1, 5fn wyner wre fowwry sgew e &
wire ¥ m W wfnpey o o & gfee of ofta

236 G194

urrn & ol am § omw omw oriw aff o wrplt oaw ow f
¥ g & ook owery fefefiee wfem % e Wire
EANTL Tl quterw danit waeefe a kot of ot o

z. nfedren ) oafror sidy owfir oo Wk & B
whi Wty wm

Lojw) ot oim oy wron & focft e @ et sfedhoem
w1 owenr ot 1 @ giteg felt fwmr adm

st oftwm w1 fyemor o0 erefafeoy emiw won
iy B, afwwr, gfrow e wo dwmr, of ot
Wi OF wrier dder )

my et vm afaen oF
frer greref B B oo o 3ok e
o witary fefid goft fmd oo anft & greem
aufeon sinelt wery Fafor Fsdrd ot e
ey wYr W Sarn @Y AETaTT Te
my ainde frardt € o dwe o of
Ery otw g )

fgmr wr oy o oft il f otali e wd g
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fra kw wre frew @

o fegr gw fewrl ofudtenr ot sewr e
Fon®t ay Fegmw ofiefes &
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sfairwar difgerft o edwe a1 wiwe orig
it g Oftr ateme & sofror oY T
W ofefen e ¥ omm & @t § g el
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gxfim oww Fefor ofgwsr a1 9 I =am
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W wriey o Wit & o o o wwfr & s
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femr am st frfrows 7% ovmy wlgers o
b o sibre g wx fom wgm o afufer @ e
fm Tem wrd & oaWfgs stk meftew or oy e
mirefr ey wamf sra foq Wl e wreee il
femr o mdr

IV. dafir swmm Bmfon wfewow 0 fwfoll & ewfoaus
we o wel 9, e it i Aol samfe @t ol B,
mwrat wr it miere wwi & By and ok & g2 & osmfa
et wifiperd! gadt wlowan &1 wonlt fadd wgm w5l o
wwin ftor wfesn oy Frid oniefow ev it sy
ToTE |

afy wwmn Tenfom wiaven & mrg diey 8 See
wrf Foarft grem it wbft & M ofrden awown 7
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(%) olpgwer wyom o, 162 (w), s o1 e,
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mfrr ot wrft el g

(o) gy 1 W wfefiE 1, 203 405 7, 8 e, a3
13, 14, 16 BT 0% 2R, 77 w =M wrh oo
W o afe fefoorr sn ot oo & Wt

(w) mg  whins e @ g arvien 6 W fori fefr-
Uil By

4 meghen whewl o Bormy m Teea, e otey el
fafran @ frwfd gegr for w0 qfigen welbere 6
werey, wrtngy oY, afy feem et 9 engre Aoy fen
it {1 o BT Y AT 1 eres W ey weerD & st

frefafan e
iy T
_[-'q'q_:nqrq.-i
=i m{ feid
—arfus wheyt o favn
~frear frafod m Fefera o
[4. %= izonafafes1 g-)
ari, Al sfen (sofron e ae)

- |
(& 1 #rn 2 i)
wim wowre B gmirofe weds @ olm e oeh
g ¥ ol

1 e ater sy afer sfoorrert & gl we w9
migers §m afionr, fom qm [rwe o)

73



692115/2022/1A_|

[erer Tl—afw afii}] O O TP L G 3
— - T ———— B ____ =" — e —— S _IE et ] = —— TR
2. wit wpft efodtwani Taeit o fgs, wer foarf wte owik a2
apen amy Frter witsf & o [ 3w owka | (%) 2]
3w g W lme oweR (g e o S ST T

frwrm |
4 Uftfram wfesreon Vao®t gofrepa gsme e B

& o mgTITRs & wAel e oeereirs wen (g
o wrifer | |
B AT ST MRS

7. S8ttt w1 Tefee o oirEiEe 990),
mmﬁmtmaﬁl‘dﬁﬁmﬂ fratten W el
ey oW O 9 o6t §, g9 OY 9 €, 5 o, & o7 8
anrfos orl=zs w1 FuEeT |

§, oix sy stz dntas

0. oM alw Wy o me T Temed, giagT W -
™

ro Fmifes e

11. TFQEET WYY OFETEE TR |

12 qropEmeriw dfer wh weEe ufqﬁ?: i

13 (w) wofee gyon Feweft o (A Wiy el orme
e, g, wer, den di FwTEe 6

Eicgh

(@) P ms i

14, FHIT GERAHD FAIE

15, Ao & Pebrgin o w1 owry oot ol == gl e
e % fafrie oipe anien Sz owmerer o

ta frmws sigl wotar ol Feagdie @l g -

1% o e o e e & ooremed % PrEede &
my Befes =W tzfemt 4

18, W O v owny imr & 200 dhet & osoo dee b dee
mer e et qfidteerd gmo s s @ oafis e
= oggon e oa uivk e & wmwe ow g

e mriE fga wda

20, wet sfodtanet (5 Beet 0 owfion & Feg g2 afgn)

21, o e

2z lgmean sjamn 0 e ol e i s

23, et

24 o ame & sl

g5 wprft, wom st waerl) ey

15 TN¥

27. il

28 mi (e )

29, firgrirey

(®) gFErla ofeien s oG @ T
() ofrsfrer o ewfeflr o
TOR WD ATH
L O
e e
i faw Liat (i s R

() wiw fo wy dafeqr o mer wonfm oW wr
w7 & fog wme

(%) *nt ¢ mm wriw wfe wdw A b g
v W R W

2. gEERET § oS
3 {w) wafny gfe

Fim gfw
o giy mu el e aae
wy (fufider w1)
() (1) wrorg Sajaemter dwe & g0 fe_dr, o offic
g glw wwm
(2] trx & vaeegle, fowll am o W Feml
arafied 1w g ;
{a) manfer wfe s o wifwor
(=) w et & sfifr & fooeos apee &m0 oam
orf, W qfit & greEr 9T TR e
(v} Treras oty wonaeTogifetes i)
e AFqmies teWT s a6 gl
(%) wweltjgare & & Fagpware e
(%) gfex agdt dven
{m) sfqwmrms A9 g |
ey i ATy T
(%) @ 97 79T
() sfuesmapremiamr oS e
() whimfma ot woqfa
{w) wwedtjpwEierT w2d & wiEn |
(w) wiawdt ms, grven et

() afehen & ou @ qa, dw (ff o o sy, o s
g Al T, W7 ey o, wft) & emedw ow wpln

o |

e
(w] vy o0 wd T
(w) oirr W # W o ToEEE |
A Bt HTIRCEAT |
[} slavd wrfmend afgn o fag oy arie e
(w8, o, e, aviafoe arl)

T3



692115/202201A_|
4 THE GAZETTE OF INDIA : EXTRAORDINARY [Part II—S8ec, 3(il)]
R R e e e = T el A — Lt At it

{%] = Taamy

(v} Fo¥r 15 o & qft wr ot qEwm o am ¥
W om forl am wtme i sty Fenir &
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¥ ey wief witfun o @ o wowen wlt § @ gl
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MINISTRY OF ENYIRONMENT AND FORESTS

HOTIFIC A THON
New Dolhd, the ITb Jsnuary, 1954

S0 GBOEL—Wherena ¢ nolification oeder clauss o] af
sub=fule (1) of rede ¥ of the Envireoment (Projection) Eules,
1986 inviting objections from the poblic within sixly days
froan the dute of publcation of 1he raid potificason, ngalas:
the [ntcndion of the Ceniral Goveradieng tn imposs resfrie.
toens and prokibitieos oo the sxparsion and modernlzaifon
nof any sctivity o new projects being underisken foo mmy
perl of Ladia unless environmeptnl lewranop bus botp accord-
e by the Cepire]l Governement or the Siste Goveramest in
H:'::Dfﬂaﬁnt wiih ihe pracedure specifled o thad notifios-
malmr pubiished &< 5.0, No WIVEY deied 28k Jomianry,

And wheresy all objectlons redcivad have beea duly con-
midered;
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Mow, thesefore, n exerche of the rowmers conferred by
wbsectlon (1) and clause (V) of subaection (2} of seclion
3 of the Emvirenment (Proseciom) Aol 1986 (2% of 1966)
reads wilh clewse () of saborele (35 ef rule 5 of the Eaviron-
ment (Protection) Rules, (988, the Centmul Goverpneent hese-
by directs hat un and [rom the date of publication of this
nﬂli:l'm in the Cificial Caztiis, espunvon o modermiza-
tioo of sny activity if poflution load & 1o exceed (he exisl-

ope, of oew pooject ssed ig Schedirle 1 e this nobifica.
tion. shall @i Be undertakenm in eny port of India upless
it hag been accorded snviredfmenlol citafonds by the Central
Clowernmend in Aecomdanee with the  procedure  hereinofier
specified in ihis nobOfication,

2 It:qdn:ln:m:_n and procedure for secking covirtnmend
clenrance of projecis;

(k) Apy peoson who dosites o underiake sy prolect =
apy part of Imadla or the evpoasion or r.||.l.:l|£trr.||=-.|
tion of wny cuisting mdwstry or projest listed in
tha Bchedule ohall zwbasit an spplicalion to The
Secretary, Miniury of Eviionment and  Forgsis,
Mew Delbi

in!-il-l:ﬂllnm shall be made i the proformig epecifled

ubn 11 io this nodification and shall Le
l-mnn'lpa.n-nd By m defalled paclect report whizh
aknll, inter alis, hﬂ'l.'ld.-: an Frvironmeninl [nopast
Assessment Heport and i FEaswonpwnt Mansge-
isefsl Plan prepured in gocordince with the goide-
limea (gaoed by the Centrel Government in s
Minlstry of Environmen: and Foresis from time to

(b)) Case refecied doe 10 submilssion of insufcient o
lmndeqanis dalts and Actioa Plady moy be reviews
ed moand when submoted with compléte date - amnd
Action Plane. Submuasion of incomplere date  for
the agcond e would jeelf be o swfBeient casop
for the [mpact Assemment Agency o0 relect  tha
cada gummdarily,

I o cese af tho folloving ite specilled projzcos:
{2} mising
(b} phi-besd therrsul power siabionsg

(e} bydro-powes, malor jerigatlon projects and for theic
combmation incluling fond control;

() poriy and harkours (axchuding minor pori,

The project suthorities will intimute the location of the
project mite fo the Ceniral Govgrament o the Mirisicy of
Environment and Forgals while initinging any  imvestigalion
ned gurveys, The Central Gossrament o the Mabeing of

Environment & Forests will convey w décinon regarding suit-
nhility or ciherise of the propossd sise withio B magEmom
ﬁhl'id thirty dave The sald uis :lesunce wil] ke grant-

— & sAnttioned cupackty or for wny minlng Fesses

— 500 ha or abave sren, if so rogguired, for prospece-
img mnd sxplomiion of miazcals

end It will be vl for a perlad of Sve yozrs for commenc-
ing the comstroction. operktion oF mimop.

i1 (8} The mimmary faasihility repar submitied with the
applicarion shell be evelimted pnd sweged by ths
Impaci Assessment Agency af the Cemiral Govern-
ment jo consultnilon wlth a Cnmmitres of expert
having & compositinn e Il-ptﬂﬁid in Schedule.TIT :a
thle Motlfication  The Tmpact Asesment Acency
(IAAY woenkl be the Unsn BMinliry of Poviron-
meand and Forese,  The Comarilitze of Experis men-
tioned nhove ahnll he comsibiuled by the Trpmer
Amparrent Apracy comesrndd or wuch other  body
vnder Cenlral Coverament putharlied By Impect
Amrgpment Agemcy I this egand,

WITO T T | W

R e L

(B} The sald Commmitbes of experta shall hove foll
uiruugrelml ingpectioa of iLe alie o7, 5 lhe cose
may , Tnctory premises ap  sny Lime price bo
durivg of aficr the commencemcent of 1he opers-
tlons relating to the project,

(g} The Impoct Asscesmeny Agency wi

recommendations bussd on lechimicol ossessment of
docnments Jod Jatn, furnighed by he luﬁbu*l -
thorities supplemented by dats collected  durang
viils o wiles o (eciocles and  inftecechon  with
afeciedl pupulution A envilehowenisl groups. Swi-
mary [easibilily reports, along with the dedalled Fr-
vironmendal Munugement Plems, ibe recummenda-
titm omnil the comlitions subjecy 1o which envlran-
mental clearance {4 piven shinkl be made availabis
1o the concerned poriics or caviconowakal groops on
pequisl. Coamments of the publlc may be solich-
wd, I s recommended by 1AA wilkin 30 do¥s of
receipt of poopoml, im pibbe heorings Srranged for
ke purpose wlier giving one month zolice of such
hearings m g1 lonst dwno DEwSpODErs.

Problic shall be provided nccess fo the summary of the
ojeud ropofs sl Eovironmenio] Monagesnend PRaps of Lhe
feadquarices of the Impact Assessmon; Ageney.

The sssessmieni sholl Be compleled within o period  of
thioe manths on receipt of (he requisite  docneenis  Bed
duts from the profect suthorities and completion of poblic
henring were required ongd decision coaveyed witkin & 5 T
mum aof 30 doys thoreafrec. Mo work, pll..hl.l'llll.n]l i mher-
wise, refaling 1o ihie sciting up of the project may  be wnder=
tuken iitl the euvironmentol site clsrance is oblaloed,

1Y, In ordes o epabhle the Impact Ascssment  Agcency
concerned o moniloc effeciively the implesacniation of
the recommendaiions anild conditions subject 1o
which ihe environmental clgarancs has beon given,
the propect wilhodites concernsd shall submit o
helf:yenrly repart to the conceined agrocy. lmpact
Auewmmenl Apgenoy will make cumplirmce tfporks
publicly avhileble.

Aggeasment Agency
I, the project womld
be deemed 1o hove been anproved sy proposed by
project mufhoriies

3. Mothing confnined in this Notlficition shall apply fo;

V. I no commeants foom the Im
deceived within the Lme

fal any time folling onder eniry MNos, 3, 18 and 20 of
the Schedule=l io be Tocaled op proposed o be
borated in fhe arens woversd by the Maotiflcation's
S50 Mo 10NE) duded Iat February, 1940 8.0
114{E) doted 20th Fehrusry, 1991 and 5.0, Bo,
MHEy dated Tth May, [392

tby any fiem falling woder emtry MNea. 0, 2, 3 4, 5 7,
910, 12 11, 14, 16, 17, 19, 25 and 27 of ﬂr:hnitﬂ--l
il the investment Is bass thon Ra 500 crones,

1€y noy ilem reserved for Smafl Scale Industrial sechor
wiikh invesfmenis lem thin Ex 1 €rora

4 Concenling Fecrual data or submission of falsz, mislead-
Ing dats freports, decisbons or recommendations would lend

to the prodcct being refected-appraval, H graated eorlier on
che hasia of faine data, would nho b revoked, Mislesding

and wrooy informtion will cover the Tollowing:
—  Filss laformnation,
»= Filsa (alh
= Enginesting reporin
— Cancealing of factoal Jdata
—  Felge mcommendntione ar declifons,

Mo, F-12013 f4 /85-TA-T]
R. RATAMANT, Secy. (E&F)

T4
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SCHEDULE—]
Sz parss 1 and 2)

LIST OF PRUTECTS REQUIRING ENVIRONMENTAL
CLEARAMCE FROM THE CENTRAL GOVERNMENT

1. Modlenr Power med reladed projecis soeh an Heawvy
Witer Plants, ficlenr fuel complex, rare eariha,

2. Rlver ¥alley projects inclisling hydel power, major
Irﬂﬂlim pnd thelr combinmboa including  food
com

3. Poris, Harbours, Alrporia (except minor porte and
harboar),

4. Petroleem Refineries incloding crude ned product
pipelives,

5 Chemical Fertillecrs (Mitregenous and Thos
other jhan sfogle superphosphale). - N

5. Pestivides (Technleal),

7. Petrochemlcal complpres (Bath Olefinle anl Aromas
tie) and Petro-chemienl intermediates such s DMT,

Caproluctam LAB ete. omd  production of basic
plastics gach s¢ LLPDE, HPDE, PP PVE.

Bulk drugpy and pharmacentizal

Exploration for oil amd gas and iheir proluction,
transportntion Amd  slorapgs.

10.  Synthetie Kubber.

11, Asbesior emd Ashedon proloots,

12, Hydrocyanic meid and its derivatives.

i B e B v B B
Lead sad Ferror Alluys)

i) Fleoiric sre fornsces (Minl Sleel Planish

14, Chlor alkell inbusiry,

= o=

13,  Integraied paini complex incluling monufacturs  of
TEaing gnd basic raw mutecinls required g the mano-
factire of paints,

16, Visows Stapls fibre and filamend yarn,

17, Storbge battzries (siepraled whb munofaciare of
ckides of [ead ond lesd snlimony alioy.

1. All tewrlmm prajocis betwesn Hm—5S00 meiers of
G T e o .
then Ru § eroren

1%, Thermal Pewer plants,

0. Min'ng prejects (with leases more than 5 hectares).

2l. Highway Projects,

22, Tarred Roads in Himalsyns snd or Forest aress,

11, DistMerfe

14, Raw Skina asd Hiden,

15. Pulp, paper spd pewspeint.

18 DNvea

2T, Cement

28. Foundriea (InFvidesl).

1%,  Eectroplatng

SCHEDULE—II

[5ee Subeparu [fa) of Pars 3]
APPLICATIN FORM
[. {a] Mame apld Aidslress of the praject propased 3
{h] Lotatien of the projects:
Mama of ihe plega:
Dilstricy, Teli:
Latitode | Loogifmde:
Meurest Alrpors/Ruollway Starinn

fel Alternnie sifes exsmimed and ihe wasss for seleciing
the propossd wite

) Daees the sile cobfomm o nl:i'|1|:|u|!r|! lasd nose my por
local fesd e planc
L Ohjeciives of iha projsciz

3. in} Land Requirement;
Apriculture Lond =

Forest lupd and Dopsity of vegeiution,
her (apeckiyi:

{b] (@ Land use ju the Codchmentiwithin 10 K, radios
of dhe propescd gapgt

Hit Topopraphy  of the wren  jndicsting gradient;, as-
pecis and altinida |

tiii] Eredabildy classification of (le propowed land :

{c) Polhdion seurces ealsting in 10 km. reedivs ond their
mpact on quality of air, woler & land;

(] Distomee of ihe nearcst Matlonal Park fSapcluacy /
Bicephore Heserve/Mogumonts feringe she Resceve
Foresi:

{e] Rehabiliiation vn plan for r._||.t|-|r_|._,-"|.'-|'.'|l'rnw arens:

(0 Green bell plan:

2} Compensatory wifocestation plam:
4, Climnie and Air Cuality:
fa) Windrese ab adie;
(b Mazx. /M, /Mean ponosal  temperwiure
fc} Freqoency of knvarsioo

{4} Preguency of cyclonesiornados|clond bimsg
fo} Ambiest air guality dita

iy Worere & concentration of embdan  of SPA, Gas
(o Coy, Wox, CHp sfe.) Trom tha prejegt &

3. Warer bodance

fal ‘Water kalance af wits :
(b} Lean eegson water pwnilahilipy:
Witer Requiremsns :

ich Sovrce to ke tepped with competimg weéss (River,
Inke, Groond, Public supply); P L

{efy Whter aoalty &

feh {::&_m ubwaarvﬁd Irhmil..“w “"-:d]' wuntihﬁuqunmﬂ
in the las EOFA il pressmt g &
exfraction defnily:

(0 6 Quemtem of waste water 10 be relessed  with
Ircatmen) detally :

(Hy tem of quality of water in the recalviog Body
fore omif alter dsposal of solid wmpiex

(i) Quanfuem of wade wales ia be jeleased o8 land
and fype of land

74
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&) () Detaila of reservier water quallty with necesury prosjet be rejectsd and the shearsnoe If any, o the

Catchememt Tresiment Plan :
) Command Area Development Plan

& Zolld wastes :
(a} Matuse wnd quentity of solid westss geocruted
(b} Soll waste disguosal medbod

7. Modte wad Vibrations:
(4} Sources of nodée wnd Yibeations |
] Ambanl e ol
(e) Moise and Vibrwion contral measures proposed
{d) Bubsidence problem I sny whh control IMELSLETES |

E. Power requirenien) indicating wurce of sopply - Comp-
bt envirommentul detiils 10 he farmished separutely, il cop-
livg power wndl proposcil;

9. Peak labotr farce io be deplayed giving detnils of;

— Endemic health probleoms In the area dee 1o waste
waber fuir feddl borpe  dlseases:

~ Henlth care systom existing and proposal
I (s} Humber of villoge ssd popidicion
ta be displaosl
{t) Rehabilitation Masier Phg
1. Risk assemsencop report aed Disster Muosbgement Mo

12, (w) Envitemmenizl Pmpnct MAssemnrnent Report
(o) Environmaem Manzpemeat Plap: ¥ preparcd ma per
£} Defafled Feaslbiliy Report - ! puidelines of
O Dualy &led in questiormasine ! time {0 tme

13, Dwiaily of Envirepsenial Munngement Cell:

. 1 hereby glve un undertaking that the data nnd informaion
FIveR whove are (rise (o the bost of my knowledgs npd JJ,-,L'Ii-:f
and T am aware fhat it umy part of she date Sinformtion
surhmidee is fiond fo lie Enbsg o Iq.'gh:p.dfng a1 mny stnpe, fhe

Profect 'z likely W e cevokied at our riek sad coat,

Gignatare of the epplicand

wilh mame snd full address
Diate .
Place:

Given usder the eesl of
Organbation oa behalf of
whom the applicant @

sgnng.

In vespest to item Bor which dete ore met required or s pot
avitilsble 8s per the decluiption of project proponent, the
Proepsl would he comsidersd vn thal Besis

SCHEDULE 1iI
[See wobepara TI0a) of Par 3]

COMPOSITION OF THE PEXPFRT COMMITIEES FOR
ENVIRGHRMENTAL TMPACT ASSESSMENT

1. The evaluntion snd nssessment of development projects
Bt the Cewtral o State luvel will be undertaken by Experts
E'%’ltl:ﬂ consizting nf expens in each dicipline consiliuted
b er:

i1 Beo-Bystem MuoRagement
(i) Air/Water Mollutivn Control
i} Water Hesource Manopement
fiv) Flora/Founa comservotion asd mansgement
(%) Land Tlse Plaoniog
(ri) Sncksl Stiences/Rehabiliatica
{vilp Froject Appraisal
{viiiy Bealogy
fix) Enviroumenial Health
ix) Subject Arca Speciallits
[xi} Representotives of MO0 fpersons concerord  with
eavironmengul issues,
£, The Chairman will b= ounstanding and experlenced scoe
lopit ar envietmmerialsl or technicsl profesional or wide
mansgerinl experience in the relrvant development secior.

1, The representotive of Impects Asseesmeny Agency /Ces-
iral fStnte will aet ws g Member-Secretury.

4 Chalrman and Members will serve in thekr Individuasl
m&lﬂﬁiﬂ except Clidie l[llrc:ilil:l“'" naminaied as represenia-
i i

% The Membersbip of o Commitiee shall fod exceed 15.

— 2

Printed by the Manager, Govi of Indla Press, Ring Rocd, Maya Puri, Mew Delhl-] 10864
und Published by the Controller of Publications. Delbi-110084, 1954
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SOV MEH OF L (L)
ARSTR.CE

FOFOSts ~ Docloration of Vodanthemgal Leka. edNiep
MQEMEJ Digtrict oo jilrds Sm_m;"-'ﬂﬁif S ANA
ﬁ:ﬂ-@iﬁ a{l) of the iidlife \Erotuction) jct, 197)

ﬂ--_'-.ﬁ..'_-lu-—.-—q.———-_-.---—-'------——--_-—

& i -
EUVTACH A WD FOnaSIs (BB, V(1,5 ouamitigm
G.0.Ms. 1,139 - , - dteds 18,7/1598,

Woangd ¥
2

1-_F5ﬂiﬂgénu:d7.' a:vironment ond Forcsts Dopertsont, gated.

Fro i T [ e Bl 1y 1
E.ﬂ- =] ".:I'IL" cﬂuﬁﬂarl H_mlm 'mt-ftht Lr_][ i"1-_ s .r L
£, dctod 215,97, | oohoepaesRStEIl 2.153618/9%

. T WL o
3.Fros the Chicf G~ -~-wnfor of ts {bild1life; eud Chiosd

QRDER -
_ In its orders first road cbove, the Geversuent lewve
fotifinad ite intepntion t

o constitute the loke nroo meosur g an
axtent of 73.08 ceres in S.H2.220 5 kes. surr cunding the loko
n Vedanthangat Villogo, Hadur=ntheges Taluk, Koochewparis.
Dlstrict, cs o Birds Sonctuegry uu{%z Sectioty 15 (1) of the -
uildlifo (Proteetion) act] 1972,  +$he notificction iog putliched
in the tanil Nodu Govor oot Gozotto He.13, sort-11 ﬂmt@ 2,
dated 3.4,1996 in Sglise ‘and in the . i{ltﬁ‘ht Crzatto R f?"-t&ﬁ
of Kenchoopuren District, “in izutd Badu, ARNTRS,
_ 2. aftor obsorvia the i ttrf.-ili es proseribe® 1
Sections 159-25 of the ildlife (Protec t:rl%-'-.‘mt, 1972, Cehy
Collector of Konc gpuran Digirict &5d tho Chicf Couser-:ivor' ol
Forests (Wildlife) and Chief Wildlifo werden Lo thoir 1o tters
Sccoid and third read chove respectively hove ototed thot uo

€lnins end objoctien hove 'boeon roceived f&r tiw senctitution

of Tho Baid cree os Uirds Sotietusry cud thet Tho final
notifications oy be iscuod under Ssction 26 (i) (1) of the
Wildlsfe (Protection; nct, 9972 fo¥ daelering tiv said 8res os -
Birds Sanctuery.

3. The Gowermuat, after coreful ﬂﬂ_mld-ar:t}nn,_atg:cug_g" =
the proposols of the i:niﬂf-!:m.—mni?[aiiz;‘:?r eregry (WilaYEfo and -
Chinf Wilglife warden scut’'in his Yot ter BReded rocd above o
direet that tho lake or.oo 0 8,10, 220 ing onoxtent of
73.06 ocre and 5 kss. curretnding €he scid lcke i+ Vadan thengel
Villaga, Modureathego: Toluk, Hencheopusss Disizict, by rozson
of tho ceological, ;founs,” flora, yerpholezicel amd
zoologicol cogpcliotions oml lmportonco, L constituted oz o
Birds Sonctunry for the purpose of protection, propagetion
and developncnt of wildlifaiam =-111;;&-ﬂmrlru:~'_unt widey
Saetion 26 A(i) of tne wildlifo (

=

Fresaction) oot, 1972,

nr tl'uI



$ 2 H

Lot gimf}. b SpiGidad oo Eiils Ordar shzll be
Wd thidinggaglish ooy dn Teail fu the foxt lsgus of
: ..Ié:-__..::.._- oy .--';__' 1s ratto |_,' | g;ﬂﬂ 40 t-‘l'ﬂ Diserict

n A N lql - ) % 1 qJ-I-.-'i mﬁtrﬁtj m !

2. Tﬁmmmlnnmtlt and Culkore Dejertscnt is

stod To-gond iwsediately o Tauilitranslcetion of the
IEE Tication to tho Wor ks Hondger,Governmest Centrzl Press,
=hennol for poblicatic: in ttﬂr tasil fedu Coversrcot Gazet v -
i the District Gozotie of Kineheopures District,

6. The T L R N ¥ (. 1 . L | t.."q:ttr.:l Proez, Chéy;
reguested to sond twenty coplos-of sach (in English and o
fanil) eof wntiﬁ'ﬁ T0

1 13

2 Forout Brincipol Chior Emi}uurvu Xty
3 ra m of Forcots (Wildlife,
:ﬁ Chicf ~15 rhoest Lo Swilroisout

. getor of Kfucheopuran
o 1:: puultnhuu

{mr QUL OF %mw

K.5: SAIPATHI
SECRETARY TO GOVERIZIT

‘i:u Works Mans Gover nuont Contrel Pross, Chonngi-79.
he Director | _El':ﬂtiunu_r‘,r cnd Printim, Chompl-2.
Pri.mipul Chiof Conservator d .__E‘g.rq;t.n. Chaiinzi-15,

1 wildlife wordon, cm i-15,

{§ Vi

pertuent,, Chenac -9,

Latar (Forcsts & erlating), Chonnaied,
::I.._...-q.:..'.i lﬂn‘lt 'ﬂ‘f ]#unlm|1t l'i-ﬂ
3 Conplo 'Lgi] : ,ﬂc-.._.-_'.l Hew Bolhii= }-_.

Sﬂ-TILIH I'J'FILL wll
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IHE

1) Bame of the district

L Hape of the fopeszt divizion

(3) MNeme of the Taluk

{4) Bumber and Heme <i Uho
village

\5) BeF, Number
(6) HName of the sanctuary
(7) Area of the sancfuary

Ul

¢ Kanchesepara

Chengnlpattu
Hadurnntagan

27, Vedantharngal
220

mmi:hmsni Lage Blrds Sanctuary

73406 acres-or 29;#1.5 Hectares
and surrowidings five ﬂmﬁu
rﬁmﬂ “the lake.

E1Y

ﬁﬁgﬁh:— It starts from the trifunction of 5.F.No.215, Etilnﬂ
290 of Vedanthangal Villagee. Thence it runs mﬂl'lu&t
along the northern voundary of SF Nog. 213, 256,232,231,

228, 229 and 271.

Egt &~ Tnence 1t runs towards the south along the eastern

voundary of 5. F.570.

L

Ft-i'r. . E:- T —.n_lt:‘l! . -

South ¢~ Mmence it runs ncrth-'n'u.ﬁt aLong Ahe southarn bounddry

d-:.'\.

of ‘EiFiNos.138y 152, 133 and 178 western buundary of

5. F.Nos. 184 and 210.

Es‘l‘. i ‘i‘hénmi it runs towards north along thv wastarn mmn-

‘]-:E El:ib‘!"rl—r- . B ..: g

.iiﬁﬂ,ljniul it peats tha u-tar‘:.ﬂlg point.

%.5. SRIPATHY.

SECRETARYE mﬁwﬁw

/ Trae copy [/

e



et

t specifiod fu the schedule below Is nat aa
1) MMU territorial mntiors,

of Part-I1 Section=2
the 3rd April, 1996,

{or Fr# thie sald Act, in and
nt Offiche of the area

snid it withip two mopths from the date of
1..' s timm spocliied above.

ﬂd,'li :".'..
oS 2ol

L .

owers conferred by

;- fu (Protectien)
vernor of Tanail Hadu

1'_ ‘mg_gmmulﬂ.'l:qlﬂw
Lnke Birds Sanetunry'

mublieation of this

+r'l£fl.f~1-ﬂ1-1nﬂ any right mentici.
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PART I1—Section 3—Sub-gection (i)

WERTT A WHIA
PUBLISHED BY AUTHORITY

| 1067] = 7§ furelt, wwerbramy, fomam 14, 2006972 23, 1928 e
No. 1067] NEW DELIIL, THURSDAY, SEFTEMBER 14, 2006 BIADRA 23, 1928
TataTm afr 79 Saey

7% feeen, 14 T, 2006
WL, 1533 A ), — P WIEW T F AN g T TeER O YA e Tends pemee

@ o & aftm ey @ A T de gents W ot weam P ofee g g
wltrgaen & wvors & Ry gubeee (e aféPram, joee off oo 3 o T (3) @ anflR e
ffdza g 18 w4, 2008 W wfa wEm votee A o afiepee 0 AfREE wivm @ s
# aqan wa aw gd valanim seof afifafm A @ wdt & owee & B oam F o8
ulRaraat m a7 @ osw wige off st A gwr g et wem oot
e W e aReesl @ e & e o sagPdileen @ efica P o
et s & foy, vofww (ffem) fem, 1e8 & Faw 5 & 9nfvmsr (3) @ onfts o amew
HIUREN s UATS, SR, WM 2, uiE 3 JUEE (i) 6 Foanoe Yo 1324(M), AT 15
fidae 2008 g Wi ot o o) Rt aw ah oot & Frad a8 sonfda 89 o dnan
0 avtm ¥, Faww g afirges ® st w9 9 auns 2 ufim e ) ares w f
wg ol wrg fae o sl & oftew andi 9w e amefae g g

Wty aar sl o oot 15 fiday 2008 ® oA ) ause o A TE o

sty s alcwfls s afvges & 9o & dna ol andsl sty g 9 =0 weEw A
werE A B T o e X0

Eabi 1200 i1l
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i, e @ v, gatae (Faa) fram, 1eee @ fram s @ afeg () @ O (U) &
Wiy o wate (s sfafas, 1ees #t a3 o v (1) ofR o (2) @ @E (V) @9
ﬁmmmmﬂﬂ.ahuﬁ‘qmﬂnm.m.m[ﬂ},mz?ﬂﬂﬂﬁmﬂﬂIM
# firmy afwts w0 gn P 00 afteem @ g fem o @ o owe w0 w T T & o
ik 220 & s 3ol woree o arda @ 8, wd oftdroensl o Resneendd @ wifie W@l @ o
a:ﬁmﬂmﬁﬂﬁa{ﬂmﬁmmmﬂrﬁﬁmﬁmﬁmﬁmmm
i o shedfeft & citeds afta e # ofteds & gy wwn o foelt wm & ol degrn
HEHTT g W §E e ¥ gt g e e ofden @ aeeR o sl Slama &

" a1 mondftn mre ais ot e sl i efiie 6
st BT TN g B a6 F N v R ufaes e Cri writmy go T eghe
ymfiy o gwErg & W oo

2. 4 wmieeiin e @) e (€..) o~

Prafaftam Rt o fmamamt & frg, ofdoen sk go 99 @ affome o @
formn, @ WP mrd m o Aum wey @ qd gew o) & pad @' B aim e ad e
# forg sl P S &, R sl 3 ' @ skl e R @ Ry g g
avarg @+dta s § gubme ofw 79 daea ww o § sl ow ww o we quimer R

Fraivm st e o B qd et semof atfd @ @@ oftren o famsem sl
wrn # |

(i) v s o sl § g wh T oftgeEnd o R

()  gw s o sged § yeiveg fewr aRatoens o G e wddfEe e
& fay wafy vReraenat o fsameard @ fag o e @ sl ® o
gt @ 4 g e dfmalt ®) aw T A & epmn # oftmiy wite Aww @

s
[iif) fafafder b @ ov el F afnfan Rl foys AR gfve @ g fham
% wré oftwds |
3. vion Y gaimem weram Fete i -0 T v v wlen s Pt

i, fad sa sE T Twrdamdun wE D E @edta wwen o untaen () afifem,
1986 F g 3 F) 9w (30 F aeftw i e e Pl A s @ Rawd srla o
amms Al OF WeERA-afEg, O W W Al W s e g Al g g
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S I— T8 )] VTR W T SR

)  wew-afte W 09 W M HUgwEE g w1 A e g e
fafirdt @ wfifta B |

(a) ar-uq&mmm_mmﬁmma‘iwaﬂqwatﬂﬁmﬁwﬁﬁnim
eSO e W |

(4) ol (3) 4 A v 3 ¥ o wEE O safem e Pl sidm # e

B, THi¥idyy @ s B |
(8)  @ou WEER W WU TwEE HAEE v (3) & Tl (a) & i vl oy s @

) B T @ aifm weh iy el avw e @ wfR o @rda @ e R o8 e ge
HftmgE @ waroel & R ey s Wit o &k A wied wel |

(6) % e wevm o o @ (nftee w0 e wRER BN TR W Al s ©
e o ardtE f) @9 a6t o Prre cef @

(7)  Tdsnduy @ @l Ry e @ e o fsl dow A fa W |
4 it aftv Rrmaant = wafte -

i enft eRdoaAnd m frmeere gem 3wl § g oo cE ot g e
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MINISTRY OF ENVIRONMENT AND FORESTS
NOTIFICATION
Mew Delhi, the 14th September, 2006 ;

5.0. 153ME)—Whereas, a drafl notificstion under Sub-rule (3) of Rule § of the Eavircnment {Protccieon) Rules, 15980 for
ienpeing ceriain restrictions and probhibitions on new projects o activities, or oo the expansion or modefnization of existing
prajocts ar activities based on their potential environmental impacts as indicated in the Scheduls to the notification, betng,
uzderiaken in any past of India®, unless prior environmental clesrance has been accorded in sconrdance with the objectives
of National Environmment Policy as approved by the Union Cabiset on 18th May, 2006 and the procedare specafied n the
aulification, by the Central Governmen! or the State o¢ Usion Temritory Level Environment Impact Assessment Authoriry
(SEIAAY. torbe constituted by Lhe Central Government in consultation with the Siate Governmeni o the Union Terrilory
Adinknist Wion concerned under Sub-sccison (1) of Section 3 af the Environment (Protection) Act, 1986 for the perpose of
this potificalion, was published in the Gazette of India, Extraordinary, Past I, Section 3. Sub-seciion {11} vide noember
5.0. 1324(H), dated the 15th Sepiember, 2008 inviting objectiona and suggestions from all persons Iikely to be affected
tberdby witliin a period of sixty days from the date on which eapies of Gazelle containing the said notification were made
availehie o the public ;

And whereas, copics of the said notification were made available to the public on | 5™
Septeatber, 2005

And whereas, all objections and suggestions received in response to the above
mentipned draft notification have been duly considered by the Cedtral Government:

Now, therefore, in exercise of the powers conferred by sub-section { 1) and clause {v)of
sub-section (2) of section 3 of the Environment (Protection) Act, 1986, read with clause  (d)
of suberule (3) of rule 5 of the Environment (Protection) Rules, 1996 and in supersession of
the natification number 5.0. 60 (E) dated the 27* January, 1994, =xcept in respect of things
done er omitted fo be done -before such supersession, the Central Government hereby directs
that on and from the date of its publication the required construction of new projects or
activitics or the expansion or modernization of existing projects or activities listed in the
Schedule to this notification entailing capacity addition with change in process and or
technology shall be undertaken in any part of India only afler the prior environmental
clezrance from the Central Government or as the case may be, by the State Level Environment
Impact Assessment Authority, duly constituted by the Ceniral Government under sub-seciion
(3 of section 3 of the said Act, in accordance with the procedure specified hereinafter in this
notifigation.

mchudes the teesitorial walers

2. Requirements of prior Environmental Clearance (EC):- The following projects or
activities shall require prior environmental clearance from the concerned regulatory autherity,
which: shall hercinafter referred to be as the Central Government in the Ministry of
Environment and Forests for matiers falling under Category “A’ in the Schedule and a1 State
level the State Environment Impact Assessment Authority (SEIAA) for maters falling under
Category “B' in the said Schedule, before any construction work, or preparation of land by the
project management except for securing the land, is started on the project or aclivity:

() All new projects or activities listed in the Schedule to this notification:

{ii)  Expansion and modemization of existing projects or activities listed in the Schedule ta
this natification with addition of capacity beyond the limits specified lor the concerned sector,
that is, projects or activities which cross the threshold limits given in the Schedule, after
expandion or modernization;

78
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(iii) Any change in product - mix in an existing manufacturing unit included in Schedule
beyond the specified range.

3. State Level Environment Impact Assessment Authority:- (1) A State Level
Environment Impact Assessment Authority hercinafier referred to as the SEIAA shall be
constituted by the Central Government under sub-section (3) of section.3 of the Environment
{Protection) Act, 1986 comprising of threc Members including a Chairman and a Member -
Secretary to be nominated by the State Govemment or the Union territory Administration
concerned.

{(2)  The Member-Secretary shall be a serving officer of the concemned State Government or
Union territory administration familiar with environmental laws.

{3)  The other two Members shall be either  professional or expert fulfilling the cligibility
criteria given in Appendix VI to this notification.

(4)  One of the specified Members in sub-paragraph (3) above who is an expert in the
Environmental Impact Assessment process shall be the Chairman of the SEIAA.

(5)  The State Government or Union temritory Administration shall forward the names of the
Members and the Chairman referred in sub- paragraph 3 to 4 above to the Central
Government and the Central Government shall constitute the SEIAA as an authority for
the purposes of this notification within thirty days of the date of receipt of the names.

(6)  The non-official Member and the Chairman shall have a fixed term of three Years (from
the date of the publication of the notification by the Central Government constituting the

authority),
{7} All decisions of the SEIAA shall be unanimous and taken in a meeting.
4, Categorization of projects and activities:-

(i)  All projects and activities are broadly categorized in to two categories - Category A and
Category B, based on the spatial extent of potential impacts and potential impacts on human
health and natural and man made resources.

(i)  All projects or activities included as Category ‘A’ in the Schedule, including expansion
and modemization of existing projects or activities and change in product mix, shall require prior
environmental clearance [rom the Central Government in the Ministry of Environment and
Forests (MoEF) on the recommendations of an Expert Appraisal Commitnee (EAC) 1o be
constituted by the Central Government for the purposes of this notification;

(ili]  All projects or activities included as Catcgory ‘B’ in the Schedule, including expansion
and modernization of existing projects or activities as specified in sub paragraph (ii) ol paragraph
2, or change in product mix as specified in sub paragraph (iii) of paragraph 2, but excluding
those which fulfill the General Conditions (GC) stipulated in the Schedule, will require prior
environmental clearance from the State/Union territory Environment Impact Asscssment
Autharity (SEIAA). The SEIAA shall base its decision on the recommendations of a State or
Union territory level Expert Appraisal Committee (SEAC) as 1o be constituted for in this
notification. In the absence of a duly constituted SEIAA or SEAC, a Category ‘B’ project shall
be treated as a Category ‘A° project;

T8
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5. Sercening, Scoping and Appraisal Committees:-

The same Expert Appraisal Committees (FACs) at the Central Government and SEACs
(hercinafter referred to as the (EAC) and (SEAC) at the State or the Linion territory level shall
sereen, stope and appraise projects or activities in Category “A’ and Category "B respectively.
EAC and SEAC"s shall meet at least once every month.

(a} The composition of the EAC shall be as given in Appendix VI. The SEAC at the State or
the Union territory level shall be constituted by the Central Government in consullation with the
concetned State Government or the Union territory Administration with identical composition;

iby  The Central Governmeni may, with the prior concurrence of the concerned State
Govenments or the Union territors Administrations. constitutes one SEAC for more than one
State gr Union territory for reasens of adminisirative convenience and cost;

fe)  The EAC and SEAC shall be reconstiumed after every three vears:

{d}  The authorised members of the EAC and SEAC. concerned. may inspect any site(s)
connected with the project or activity in respect of which the prior environmental clearance is
sought, for the purposes of sereening or scoping or appraisal: with pror notice of at least seven
days tp the applicant, who shall provide necessary facilities for the inspction;

(] The EAC and SEACSs shall function on the principle of collective responsibility. The
Charrperson shall endeavour to reach @ consensus in each vase, and il consensus cannot be
reachald, the view of the majority shall prevail,

6.  Application for Prior Environmental Clearance (EC):-

An application secking prior environmental clearance In all cases shall be made i the
prescribed Form | annexed herewith and Supplementary Form 1A, if applicable. as given in
Appendix 11, after the identification of prospective site(s) for the project andlor activities 1o
which the application relates, before commencing any construction activity, or preparation of
land, at the site by the applicant. The applicant shall furnish, along with the application, a copy
ofthe pre-feasibility project report except that, in ease of construction projects or activities (item
& of the Schedule) in addition to Form | and the Supplementary Form 1A, a copy of the
conceptual plan shall be provided. instead of the pre-feasibility report.

: &
7. Sitages in the Prior Environmental Clearance (EC) Process for New Projects:-

i) The environmental clearance process for new projects will comprise of & maximum of four
sages. all of which may not apply 10 particular cases as set forth below in this notification. These
four stages in sequential order ane -

Stage (1) Screening (Only fir Category "B projects and activities)
Stage (2) Scoping

Stage (3) Public Consultation

Stage (4) Appraisal

- & & =

. Stage (1)- Screening:

In ease of Category ‘B° projects or activities, this stapc will entail the scruliny of an
application secking prior environmental clearance made in Form | by the concerned State level
Expert Appraisal Committee (SEAC) for determining whether or not the project or activity
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requires further environmental studies for preparation of an Environmental Impact Assessment
(EI1A) for its appraisal prior to the grant of environmental clearance depending up on the nature
and location specificity of the project . The projects requiring an Environmental Impact
Assessment report shall be termed Categery ‘BI' and remaining projects shall be termed
Category ‘B2' and will not require An Environment Impact Assessment report. For categorization
of projects into B or B2 except item 8 (b), the Ministry of Environment and Forests shall issue
appropriate guidelines from time to time,

Il Stage (2) - Scoping:

{i)  “Scoping™: refers to the process by which the Expert Appraisal Committee in the case of
Category ‘A’ projects or activities, and State level Expert Appraisal Committee in the case of
Catcgory ‘BI" projects or activities, including applications for expansion and/or modemization
andfor change in product mix of existing projects or activities, determine detailed and
comprehensive Terms Of Reference (TOR) addressing all relevant environmental concemns for
the preparation of an Environment Impact Assessment (EIA) Report in respect of the project ar
activity for which prior environmental clearance is sought. The Expert Appraisal Committes or
State level Expert Appraisal Committes concerned shall determine the Terms of Reference an
the basis of the information furnished in the prescribed application Form1/Form 1A including
Tems of Reference proposed by the applicant, a site visit by a sub- group of Expert Appraisal
Committee or State level Expert Appraisal Committee concemed only if considered necessary by
the Expert Appraisal Committee or State Level Expent Appraisal Committee concemed, Terms
of Reference suggested by the applicant if furnished and other information that may be available
with the Expert Appraisal Committee or State Level Expert Appraisal Committee concerned. All
projects  and  activities listed as Category ‘B’ in ltem 8 of the Schedule
(Construction/Township/Commercial Complexes /Housing) shall not require Scoping and will be
appraised on the basis of Form 1/ Form 1A and the conceptual plan.

(i) The Terms of Reference (TOR) shall be conveyed to the applicant by the Expen
Appraisal Committee or State Level Expert Appraisal Committee a5 concemed within sixty days
of the receipt of Form 1. In the casc of Category A Hydroeleetric projects ltem 1(c) (i) of the
Schedule the Terms of Reference shall be conveyed along with the clearance for pre-construction
activities .If the Terms of Reference are not finalized and conveyed to the applicant within sixty
days of the reccipt of Form |, the Terms of Reference suggesicd by the applicant shall be
deemed as the final Terms of Reference approved for the EIA studies. The approved Terms of
rence shall be displayed on the website of the Ministry of Environment and Forests and the
corkermned State Level Environment Impact Assessment Authonity.

{iii) Applications for prior environmental clearance may be rejected by the regulatory
authority concemned on the recommendation of the EAC or SEAC concerned at this stage liself.
In case of such rejection, the decision together with reasons for the same shall be communicated
1o the applicant in writing within sixty days of the receipt of the application.

111, Stage (3) - Public Consultation:

(i) “Public Consultation™ refers to the process by which the concems of local affected persons
and others who have plausible steke in the environmental impacts of the project or activity are
ascertained with a view to taking into account all the material concems in the project or actvity
design as appropriate. All Category "A" and Category Bl projects or activities shall undertake
Public Consultation, except the following:-

(a)  modernization of irrigation projects (item [{c) (i) of the Schedule).
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(b)  all projects or activities located within industrial sstates or parks (item 7{c)
of the Schedule) approved by the concerned autherities, and which are not
disallowed in such approvals.

{c)  expansion of Roads and Highways (item 7 () of the Schedula) which do not
involve any further acquisition of land.

(d)  all Building /Construction projects/Ares Development projects and Townships
{item 8).

(e} all Category B2’ projects and activitics.

(fy  all projects cor activities conceming national defence and security or
involving other strategic considerations as determined by the Cenral
Government

(i) The Public Consultation shall ordinarily have two com ponenls comprising of -

{2} a public hearing at the sitc or in its close proximity- district wise, to be carried out in the
rmnn-k:r prescribed in Appendix IV, for ascertaining concerns of local affected persons,

()  obtain responses in writing from other concerned persons havin g a plausible stake in the
envirgnmental aspects of the project or activity.

i) the public hearing at, or in close proximity to, the site{s) in all cases shall be conducted
by the State Polluticn Control Board (SPCB) or the Union territery Pollution Control Commitiee
(UTPCC) concerned in the specified manner and forward the proceedings 10 the regulatory
authority concerned within 45(forty five J of a request to the effect from the applicant.

() in case the Swume Pollution Control Board or the Union territory Pollution Control
Commitiee concemned does not undertake and complete the public hearing within the specified
pericd, and/or does not convey the procesdings of the public hearing within the prescribed period
directly to the regulatory authority concemed as above, the regulatory authority shall engage
another public agency or authority which is not subordinate to the regulatory authority. 10
complete the process within a further period of forty five davs,.

(v)  Ifthe public agency or authority nominated under the sub paragraph {iit) above reports o
the regulatory awthority concemed that owing to the local situation, it is not possible to conduct
the public hearing in 2 manner which will enable the views of the concerned local persens 1o be
freely expressed, it shall report the facts in detail to the concemed regulatory authority, which
rmay, after due consideration of the report and cther reliable information that it may have, decide
that the public consultation in the case need not include the public hearing.

(vi)  For obtaining responses in writing from other concerned persons having a plausible stake
in the environmental aspects of the project or activity, the concerned regulatory authority and the
atate Pollution Control Board (SPCB) or the Union territory Pollution Centrol Committes
(UTPCC) shall invite responses from such concerned persons by placing on their website the
Summe-, E1A report prepared in the format given in Appendix IIIA by the applicant along with
a copy of the application in the preseribed form |, within seven days of the receipt of a written
request for arranging the public hearing . Confidential information including non-disglosable or
leally privileged information involving Intellectual Property Right, source specified in the
application shall not be placed on the web site. The regulatory authority concemned may also use
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other appropriate media for ensuring wide publicity about the project or activity. The regulatory
authority shall, however, make available on a written request from any concerned person the
Draft EIA report for inspection at a notified place during normal office hours il the date of the
public hearing. All the responses received as part of this public consultation process shall be
forwarded to the applicant iheough the quickest available means.

(viiy | After completion of the public consultation, the applicant shall address all the material
enviropmental concerns expressed during this process, and make appropriate changes in the draft
ElA and EMP. The final EIA report, so prepared, shall be submitted by the applicant 1o the
concerned regulatory authority for appraisal. The applicant may alternatively submit a
supplementary” report to draft ELA and EMP addressing all the concems expressed during the
public consultation. :

IV. Stage (4)- Appraisal;

()  Appraisal means the detailed scrutiny by the Expert Appraisal Commitiee or State Level
Expert Appraisal Committee of the application and other documents kike the Final EIA report,
outcome of the public consultations including public hearing proceedings, submitied by the
applicant to the regulatory authority concemed for grant of environmental clearance. This
appraisal shall be made by Expert Appraisal Commitee or State Level Expert Appraisal
Committee concerned in a transparent manner in & proceeding to which the applicant shall be
invited for furnishing ngcessary clarifications in person or through an authorized representative.
On conclusion of this proceeding, the Expert Appraisal Committee or State Level Expert
Appraisal Committee copcerned shall make categorical recommendations to the regulatory
authority concerned either for grant of prior environmental clearance on stipulated terms and
condilions, or rejection of the application for prior environmental clearance, wgether with
reasons for the same.

{(iiy  The appraisal of all projects or activities which are not required o undergo public
consultation, or submit an Environment Impact Assessment report, shall be camied out on the
basis of the prescribed application Form | and Form 1A as applicable, any other relevant
validated information available and the site visit wherever the same is considered as necessary by
the Expert Appraisal Commitiée or State Level Expert Appraisal Committee concerned.

(iii) The appraisal of an application be shall be completed by the Expent Appraisal Committee
or State Level Expert Appraisal Commitiee concerned within sixty days of the receipt of the final
Environment Impact Assessment report and other documents or the receipt of Form | and Form
| A, where public consultation is not necessary and the recommendations of the Expent
Appraisal Committee or State Level Expert Appraisal Commities shall be placed before the
competent authority for a final decision within the next fifleen days .The prescribed procedure
for appraisal is given in Appendix V .

7(il), Prior Environmental Clearance (EC) process for Expansion or Modernization or
Change of product mix In existing projects:

All applications seeking prior environmental clearance for expansion with increase in the
production capacity beyond the capacity for which prior environmental clearance has been
granttd under this notification or with increase in either lease area of production capacity in the
case of mining projects _or fur the modemization of an existing unit with increase in the total
production capacity beyond the threshold limit prescribed in the Schedule to this notification
through change in process and or technology of involving a change in the product ~mix shall be
made in Form | and they shall be considered by the concerned Expert Appraisal Commitize or
State Level Expert Appraisal Commitice within sixty days, who will decide on the doe diligence.

7900 GLIR2006—E ™
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necessary including preperation of EIA and public consultations and the application shall be
appsaised sccordingly for grant of environmental clearance.

8.G ;r:lnt or Rejection of Prior Environmental Clearanee (EC):

(i) The regulatory authority shall consider the recommendations of the EAC or SEAC
med and convey its decision to the applicant within forty five days of the receipt of the

- recommendations of the Expert Appraisal Commiftee or State Level Expert Appraisal

itiee concerned or in other words within one hundred and five days of the receipt of the
final Environment Impact Assessment Report, and where Environment Impact Assessment is not
required, within one hundred and five days of the receipt of the complete application with

| requisite documents, except as provided below.

(i} The regulatory authority shall normally accept the recommendstions of the Expert
Apprisal Committee or State Level Expert Appraisal Committce concered. In cases where it
disagrees with the recommendations of the Expert Appraisal Commitiee or State Level Expen

- Apprtisal Commitlee concerned, the regulatory authority shall request reconsideration by the

Expent Appraisal Committee or State Level Expent Appraisal Commitiee concerned within forty

' five gays of the receipt of the recommendations of the Expert Appraisal Commitice or State

' Level Expent Appraisal Committee concerned while stating the reasons for the disagreement. An

intimption of this decision shall be simultaneously conveyed to the applicant. The Expert

| Appréisal Committee or State Level Expen Appraisal Committee concerned, in tumn. shall
consifier the observations of the regulatory authority and fumish its views on the same within a
further period of sixty days. The decision of the regulatory authority after considering the views
rof the Expert Appraisal Commitiee or State [evel Expen Appraisal Comminee concerned shall
be final and conveyed to the applicant by the regulatory authority concerned within the next
thirty days.

{iii . In the event that the decision of the regulatory authorsty is not communicated 1o the
'applicant within the period specified in sub-paragraphs (i) or (ii) above, as applicable, the
lapplicant may proceed as if the environment clearance sought for has been granted or denied by
'the rdgulatory authority in terms of the final recommendations of the Expert Appraisal
Committee or State Level Expert Appraisal Committee concerned,

{iv)  On expiry of the period specified for decision by the regulatory authority under paragraph
(i) (i} above, as applicable, the decision of the regulatory authority, and the final
recommendations of the Expert Appraisal Committee or Stare Level Expert Appraisal
Commiitiee concerned shall be public documents,

{v) Clearances from other regulaiory bodies or authorities shall not be required prior to receipt
of applications for prior environmental clearance  of projects or activities, or screcning, or
scoping. or appraisal, or decision by the regulatory authority concerned. unless eny of these is
sequerpially dependent on such clearance either due to a requirement of law, er for NECESSary
technidal reasons.

(vi)  Deliberate concealment andfor submission of false or misleading information or data
which js material 10 sereening or scoping or appraisal or decision on the application shall make
the apglication liable for rejection. and cancellation of prior environmental clearance granted on
that bagis. Rejection of an application or cancellation of a prior envirenmental ¢clearance  already
granted. on such ground, shall be decided by the regulatory authority, after giving a personal
hearing 1o the applicant, and following the principles of natural justice.

2800 GU2006—E68
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9. Validity of Environmentsl Clearance (EC):

The “Validity of Environmental Clearance™ is meant the period from which a prior
environmental clearance is granted By the regulatory authority, or may be presumed by the
applicant 1o have been granicd under sub paragraph (iv) of paragraph 7 above, 10 the start of
production operations by the project or activity, or completion of all construction operations in
case of construction projects (item 8 of the Schedule), to which the application for prier
environmental clearance refers. The prior environmental clearance granted for a project or
activity shall be valid for a period of ten years in the case of River Valley projects (ilem Y(c) of
the Schedule), project life as estimated by Expert Appraisal Commitiee or State Level Expent
Appraisal Committee subject to a maximum of thiny years for mining projects and five years in
the case of all other projects and activities. However, in the case of Area Development projects
and Townships [item 8(b)], the validity period shall be limited only to such activities as may be
the responsibility of the applicant as a developer. This period of validity may be extended by the
regulatory authority concerned by o maximum period of five years provided an application is
made 1o the regulatory authority by the applicamt - within the validity period, together with an
updated Form |, and Supplementary Form 1A, for Construction projects or activities (item 8 of
the Schedule). In this regard the regulatory authority may also consult the Expert Appraisal
Committee or State Level Expert Appraisal Commitiee as the case may be.

1. Post Environmental Clearance Monitoring:

{i' 1t shall be mandatory for the project management to submit half-yearly compliance reports

in respect of the stipulated prior environmenial clearance terms and conditions in hard and sofi

coples to the regulatory authority concerned, on 1 June and 1 December of cach calendar year.
: ; .

(it) All such compliance reports submitied by the project management shall be public
documents. Copics of the same shall be given to any person on application to the concemed
regulatory authority. The latest such compliance report shall also be displayed on the web site of
the concerned regulatory authority.,

iI. Transferability of Envirommental Clearance (EC):

A prior environmental clearance granted for a specific project or activily to an applican
may be transferred during its validity 1o another legal person entitled to undertake the project or
activity on application by the transferor, or by the trans feree with a written “no objection™ by the
trans feror. to, and by the regulatory authority concerned. on the same terms and conditions under
which the prior environmental clearance’ was initially granted. and for the same validity period.
Mo reference 1o the Expert Appraisal Commitice or State Level Expert Appraisal Commitiee
concemed 15 necessary in such cases,

1. Operation of EIA Nﬂﬁﬁntﬁ:ﬁ* 1994, till disposal of pending cases:

From the date of final publication of this notification the Environment Impact
Assessment (ELA) notification number $.0.60 (E) dated 27" January, 1994 is hereby superseded,
except in suppression of the things done or omitted to be done before such suppression o the
extent that in case of all or some types of applications made for prior environmental clearance
and pending on the date of final publication of this notification, the Central Government may
relax any one or all provisions of this notification except the list of the projects or activities
requiring prior environmental clearance in Schedule |, or continuee operation of some or all
provisions of the said notification, for a period not exceeding onc year from the date of issue of
this notification.



692115/2032/1A_|

o THE GAZFTTE OF INDIA : EXTRAORDINARY

SCHEDULE

(See paragraph 2 and T)
I.lsz OF PROJECTS OR ACTIVITIES REQUIRING PRIOR ENVIRONMENTAL CLEARANCE

Z Cate with threshold | i
:i F‘r‘jtﬂ*.ﬂﬂhlﬂl EoTy i imit Conditions if any
S 3 L
| I Minin
E. extraction of natural resources and power generation (for a specified
| production capacity) e gl
'+ T B SO (4) (5
Ia)| Nlining of minerals| > 50 ha, of mining lease area | <30 ha “General  Condition
| 2 5 ha .of mining) shall apply
| Asbestos mining irmespective of | lease area. Mote
mining area Mineral prospecting
(niot Involving
! drilling) are exempied
provided the
CONCESSon arcas
have ol previous
chearance for physical
- survey
iy | Offshore All projecis Mot
onshore oil and gas Exploration  Surveys
::m i Hnot involving drilling)
velop afe exempied ided
production the mnmuiuﬂm
have got  previous
clearance for physical
| | o
| He) | River () = 50 MW hydroclecwric| (i) < 50 MW 2 25 |General Condition shall
. projects power gencration, MW  hydroelectric Ilpplzr |
| (i) = 10,000 ha. of cultumble | power generation;
command area (i)} = 10,000 ha. of
i culturable command
L -
Iid) | Thermal = 500 MW (coallignicinaphta| < 500 MW |General Condition shall
Plants & pas bosed); {coallignite/naptha & |apply
|2 50 MW (Pet coke diesel and | 2as based);
all other fuels -) <50 MW
2 SMW (Pet coke
Jiesel and all other

fuels §
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&
_==
{1} 2} _ 3 (4] (3)
lie} | Nuclear power | All projects
projects and ;
nuclear fusl
2 Primary Processing
Xa) | Coal washeries = | million tonanaum| <imillion ton/mnnum [CGeneral  Condition  shall
throughpat of coal throughput of coal
If located within miming
a the proposal shall be
ised together with the
i =
I(b) | Mineral = 0, | million ton/annum | < 0.1million ton/annum [General cﬂum‘ shall
beneficiation mineral throughput mineral throughput apply

iMining proposal  with
Mineral beneficiation shall
be appraiscd together for
grant of clearance)

79
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i e
| e
3 IMaterials Production |
|
(0] ) @ i_“"' — ]
3(a) | Metallurgical a)Primary < == i ==
industries (ferrous| metallurgical industry |'
& non ferrous) |
All projects | |
5 by  Spomge  ron |
manufacturing Sponge iron [Ceeneral  Condition shnlll
= 200TPD manufacturing fapply  for Sponge  jron
i <20TPD manufactiring |
|
£)Secondary [
| metallurgical Secondary  metal lurgical |
processing mdustry processing industry | |
All toxic and  heavy | 1Al oxic | E
: mietal producing units | andheavymetal producing | {
200000 1{H'H1H,| wmnils |
Jannum = 20000 tonnes I
§
i) Al other |
non —toxie J
| secondary  metallurgical | |
| pricessing indusarics i
| ;
|
i | =50 ronmesznnum | |
i I | ! !
| 3b) [Cementplamts |2 10 million| <1.0 milfion [Creneral  Condition Ehalll
| tomnes’anmum lonnesannum  product:on japply [
| prodisction capacity capacity. All Stand alone
J grirefing umits l' |
i I ]
| | i| | |
|
i |
|
|

S
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4 Materisls Processing
(1) 12) = (3) (4) _{5) —cd
#a) | Petroleum refining| All projects - -
| industry
"4(b) | Coke oven planis | 22,50,000 <2.50,000 & >
tonnes/annum 225 D00 tonnes/aanum
#c) |Asbestos milling| All projects . -
and ashestos based| - 5
products i i
#d) | Chlor-alkal; 300 TPD production| <300 TPD _production |Specific Condition shall
indhustry capacifyor @ unit| capacity apply
located out sidé the|and located within a
notified industrial area/| notified industrial area/| Mo new Mercury Cell
= eatate estaie based plants will be
| permitted  and  existing
units converting L]
membrane cell technology
gre exempisd from this
Notification
#e) | Sodaash Industry | All projects . -
B P — —
0 | Lestherskinhide | Mow projects outside| All néw of expansion of | Specific condition  shall
processing the industrisl srea or| projects locaied within a| apply
industry expansion of existing! notifled Industrisl mrea/
units out side the) estate
industrial Area
L ManufactoringFabrication
Sa) | Chemical All projects -
firtilizers ~
&b) | Pesticides industry| All units producing| -
and pesticide| technical grade
specific pesticides
intermediates
{excluding
formulations)




692115/2022/1A_|

THE GAYETTE OF INTHA : EXTRAORDINARY

3

)]

Petro-chemical

complexes
(industries  based

ma—

{on processing of
petroleum

fractions & natural
pis and/or
reforming (73]
aromatics)

All projects

| Py F—Sec. i)

Manmade  fibres

mianufacturing

Rayon

(khers

General  Condition ﬂm[l
apply
I

Petrochemical

based processing
{processes  other
than cracking &
reformation  and
not cavered under
the complexes)

Located out side the
motified mdusral areal
e3tale

| i 55

Synthetic organic
chemicals industry
{dyes & dye
intermediates; bulk
drugs and
intermediales
drug

excluding
‘formulations;
synthetic  rubbers:
ibasic i
jehemicals, m-fﬂl:qr
'synthetic  organic
«chemicals and
chemical
intermediates)

Locaied in a
industrial areal estate

notificd

Specific  Condition  shall |
apply

Located owt side the
notified industrial areas
oshlale

located In & notified

industrial area/ estate

Distilleries

S(h)

{NAll Molasses based
distillerses

i} All Cane Juice!
non-molasses  based
diztilleries 230 KLD

Specific  Condition  shall

apply

Al Canc

<30 KLD

Juice -
malasses based distilleries

General  Condition  shall
apply

All projects

Cieneral Conditiocn  shall I

(apply I

[}
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(1)

{2)

Sl

Pulp &

paper
industry excluding
manufacturing  of
paper from waste

Fulp_rﬂilm

Pulp& Paper
manufacturing industry

2 5000 ted cane crushing
capacity

Gemnl Condifion —thall
apply

All projects

General  Condition  shall|
epply

6{n)

Oil & @ gas
transporiation pipe
line (crude and
refinery/
petrechemical
products), passing
national

feanctusriesiconl
recfs /ecologically

including  LNG
Terminal

7500 GU2006—TA
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1) () [ 3 {4) | 5]
B{b) | lsolated storage & - All projects Cieneral  Condition  &hall
handling of apply
kazardous I
chemicals (As per
threshold planning
quandity  indicaled
in column 3 of
schedule 2 & 3 of
MSIHC Rules
1989  amended
2000y
T Physical Infrastructure including Environmental Services
T(a) Air poris Al prajects 3 i
{
J
Th) | All ship breaking| All‘projects .
yards  including
ship breaking wnits
Me) | industrial estates’| If at least one indusiry | Industrial estales housing |Special condition shall apply
parks/ complexes’| in  the  proposed at least one Category B
arcas, export| industrial estate falls| industry and area <500 | Mote:
processing  Zones| wnder the Category A, | ha Industrinl Estate of ares
(EPZs),  Special| entire industrial asea below 500 ha. and not
Economie  Zones| shall be treated as housing any industry  of
(SEZs).  Biotech Category A, category A or B does not
Parks, Leather irmespective of the area. require clearanee.
Complexes,
Indusirial edlates with
aren greater than 500 ;
ha, and housing at least | Indusirial estates of ares>
jone  Category  Bf 500 ha and not housing
ndustry. any Industry belonging to
Category A or B.
Td) | Common All integrated facilities| All facilities having land [General Condition  shall
hazardous  waste| having  incineration fill only apply
treatment, storage | &clandfill of
il disposal | incineration alone
facilities (TSDFs)

2500 GIME—TH
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Tie) Ports, Harbours [ = 5 million TPA of| < 5 million TPA of cargo|General  Condition — shall
CArgD handilng | handling capacity and‘or | apply .
capacity  (excluding harbours = 10,000
fishimg harbouss) TPA of fish handling
capacity
0 Highways {) New Mational High| i) New State High ways; /General' Condition  shall
i ways; and and apply '
i} : Expansion  of] ii) Expansion of National
Mational High ways|/ Stale Highways preater
greater than 30 KM, |than 30 km involving
involving  additional | additional right of way
right of way greaier| greater than 20m
than 20m involving| involving land
lu.nd_ scquisition  &nd | acquisition.
passing through' more
than ont State.
NE) Akrial ropeways All projects (Genern]  Condifion  thal|
apply
b} | Common ATl projects General Condition  shall
Effluent apply
Treatment Plants
{CETPs)
T Common All projects General  Condits
Musicicel Selid proy ;', ondition  shall
Waste
Management
Facility
(CMSWMEF)
i .._.._i

i
e E

L

(R ¢ N

a0
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(1) () i I (4] I (5) 4
- N Ruilding /Corstruction
| 8a) | Building and =20000 sq.mtrs and #(built up ares for covered
| Construction <1.30,000 sq.mirs. of| construction; in the case of
| projects built-up arcadt facilities open o the sky, it
| will be the activity area )
B{b) |Townships and Covering an area > 30 ha| Al projects under [tem
Area Development ad or Buill up area| B(b) shall be appraised as
propects. =1,50,000 sq .mirs ++ | Category Bl

Notgz-

Geteral Condition (GO

Any project or activity specified in Category ‘B' will be treated a3 Category A, if located in
whale or in part within |0 km from the boundary of: (i) Protected Areas notified under the Wild
Life (Protectiony Act, 1972, (i) Critically Polluted areas as notified by the Ceontral Pollution
Control Board from time to time, (iii) Motifisd Eco-sensitive areas, (iv) inter-Stare boundaries
and intermational boundaries.

Specific Condition {SC):

If any Industrial Estate/Complex / Export processing Zones /Special Economic Zones/Biotech
Parks / Leather Comples with homegeneous type of imdustries such as ltems A(d), 4{f), 3(e), (1)
or those Industrial estates with pre —defined set of activities (not necessarily homogeneous,
ohtains prior environmenial clearance, individual industries including proposed indusirial
housing within such  estates ‘complexes will not be required o take prior environmental
tlearance, 50 long as the Terms and Conditions for the industrial estate/complex are complied
with (Such estates/complexes  must  have a clearly identified management with the kgal
responssbility of ensuring adherence to the Terms and Conditions of prior cnvironmental
glearance, who may be held responsible for violation of the same throughowt the life of the

eomplex/estale).

(Mo J-1101356/2004-1A-THD]
K. CHANDRAMOHAN, . Secy.

AFPPENDIX 1
(See puragraph - &)
FORM 1
Iy Basic Information
Mame of the Project:

Location ¢ site alicenatives under consideration:
Sire of the Pooject:

Expected cost of the praject:

80
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Contact Information:

Screening Category:

* Capacity corresponding lo secloral activity (such as production capacity for
manufacturing, mining lease area and production capacity for mineral
production, area for mineral explpration lemgth for linear transport
infrastruciure, generaiion capacity for power generation elc., )

@ Activity

1. Construction, operation or decommissioning of the Project involving actions,
which will camse physical changes in the locality (topography, land use, rjlngu

in water bodies, eic.)

3.No.

Information/Checkdist confirmation

YesT™o

Details thereofl (with
approximate quantities /rates,
wherever possible) with source
of information data

Permanent or temporary change in land use,
land cover or topography including increase
in  intensity of land use (with respect to
docal  land use plan)

._

1.2

Ellﬂnmc of existing land, vegetation and

1.3

reation of new land uses?

|4

nstruction investigations c.g. bore

1.5

ouscs, soil testing?
anmcﬁun works?

1.6

Demolition works?

1.3

emporary sites used for construction works |
or |
housing of construction workers?

Above ground buildings, structures or
earthworks including linear structures, ﬁ.ﬂ

rndl Il or excavations

1.9

nderground works including mining or
neling?

1.10

lamation works?

redging?

Offshore structures?

i.13

rmdu::lit:n and manufacturing processes?
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: 1.14 Facilities for storage of goods or materials? e S i B
BE ﬁ::'llhiﬁ for treatment or disposal of solid %
I i uillgid efflucnis?
.16 Facilities for fong term _h_uus.ing of S S
| pperational workers?
r L17 New road, raill or sea fraffic during
canstruction or operation?
118 New road, rail, air waterbome or other)
nsport infrastructure including new or) :
liered routes and stations, poris, sirports etc?
| B19 [Closure oe diversion of existing transport - .
‘}'l.'.!-(ll-l:! or infrastructure leading to changes in |
- traffic |
| movements? |
1 1.20 New or diverted transmission lines or |
i pipelines? S
.21 mpoundment, damming, culverting, i
! redlignment  or  other changes 10 the i
| hydrology of watercourses or aquifers? ]
j.22 Fima.m crossings?
| 1.23 Ahetraction or transfers of water form ground -
' or gurface waters? ) N
| 1.24 Changes in water bodies or the land surface
| pifcting drainage or run-off? _
l'1.25 Eﬂnsmn of personnel or materials for
struction, operation or decommissioning?
[ 26 '_,ong-l:rm dismantling or decommissioning
o resioration works?
| 1.27 Pﬁuing activity during decommissioning
; hich could have an impact on the
environment? B o
I 28 f‘r:lux of people to an area in either
i porari by of permanentiv?
P 129 Introduction of alien species”
1.30 ! Loss of native species or genctic diversity?
131 Any other actions?
) 2. Use of Nataral resources for cosstruction or operation of the Project (such as land,
wialer, materials or energy, especiably any resources which are nom-renewable or in
short sapply): o
1 Details thereol (withs
approximate quanttes /rafes,
S.Na. Information/checklist conlirmation Yes™Na | wherever possible) with source
| of information data
21 Land especially undeveloped or agricultural i
land (ha) _f

80
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|22 Water (expected source & competing users) i i
' unit: KLD

2.3 Minerals (MT)

2.4 Construction material — stone, agprepates,

gnd / s0il (expected source — MT)

2.5 Forests and timber (source — MT)

2.6 Energy including electricity and fuels
(source, competing wsers) Unit: fuel (MT),

- energy (MW)

21 Any other natural resources {use appropriate
standard units)

3. Use, storage, (ransport, luntl-llng or production of substances or materials,
which could be harmful fo human healih or the eavironmenl or raise
concerns about actual or perceived risks to human health.

2% Details  thereof  (with
approximate
S.No. Information/Checklist confirmation Yes/No quantitiesrates, wherever
possible) with source of
s ot e TR information data
31 Lise of substances ' or materials, which are
hazardouws (as per MSIHC rules) to human health or
the environment (flora, fauna, and
water supplies) ] -
[3.2 "hanges in occurrence of discase or affect disease
[ vectors (e.g. insect or water borne diseases)
3.3 W iTect the welfare of people e.g. by changing living
conditions?
14 Vulnerable groups of people who could be affected
hy the project e.g. hospital patients, children, the
elderly etc., pettr o
3.5 Any other causes
4. Production of solid wastes during construction or operation or
decommissioning (MT/ /month)
Details  thereof (with
approximate
| 5.No. Infor mation/Checklist confirmation YesMNo quantities/rates, wherever

possible) with source of
informaiion daia

4.1

E;Eil, overburden or mme Wasies
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4.2

Municipal waste (domestic and or commercial
wWasies)

4.3

Hazardous wastes (as per Hazardous Waste
anagement Rules)

44

Other industrial process wastes

Surplus product

4.6

Sewage sludge or other sludge from cifluent
ireatment

4.7

e —————
e
.

“Redundam machinery or equipment

4.9

Contaminated soils or other materials

4.10

Agricultural wasies

Cither s0lid wastes

i

(Kg/hr)

5. Relcase of pollutants or any hazardous, foxic or noxious substances to air

Information/Checklist confirmation

YeaTn

Details  thereof  (with |
approximaie |
quantitics'rates, wherever
pos=sible) with sowrce of
information data

Emissions from combustion of fossil fuels from
‘stationary or mobile sources

i:'missinns_l’rpm production processes

missions from materials  handling  including

‘storage or transport
Emissions from construction activilies including

lant and equipment

Dust or odours from handling of materials
including  construction  materials, sewage and
wiste
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[ 5.6 Emissions from incineration of waste
57 Emissions from buming of waste in open air (e.g.
klash materials, construction debris)

5.8 Emissions from any other sources

| [

6. Generation of Noise and Vibration, and Emissions of Light and Heat:

I Yes/No | Details  thercol  (with
approximate
quantitics/rates, wherever

S.No. Information/Checklist confirmation possible) with source of
information data with
source of information
data

6. From operation of equipment g engines,

wentilation plant, crushers

62 | From industrial or similar processes

6.3 From construction or demolition

6.4 From blasting or piling

65 | From construction or operational raific

6.6 From lighting or cooling systems B

6.7 From any other sources

2600 GID0E—EA
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7. Riska of contaminata g and or water from ralosses of pellitants innc th
ground or Into sewers tic hce Walers, groandwater, ccastel salers or the sea:

i o T A
_ irate
3o, laformation/Checklist 20 irm i Yee™ i N rates, whir, e
! ! Soud WAl mase o
s R DTSN R 1 el g data :
| From handling, storage, use or spillage of
hazardous materials I
) . S S o, S -
72 {From discharge of sewage  © other eiffuents to
Leaterm the fand {expecid. o+ e and place of -
|' discharad)
l |
T3 "By deposition of jollutants = 43d 15 s into the| i
lend or into water
1
T4 |From any other suurces e | ! Pl
? |
7.3 Is there a risk of long term buiid up of pollutants in '
the enviroament from these  <curces? ; |
ka o : e : S e
% Risk of accidents Ao i, cussiruction or operatien of tn. Pejedd, which could
affect human health « ¢ e cavirohmen?
| R G i~
{ Pap TiTae
| BN, Informaton/CThecklisl o0 - i tiog YeuMo | onapcitiesrates, wherevey
| {pussibbe) with source of
j 1 fafernatien data
3.1 | From explosicns. spillages, fices oIc from storage,| .I S ———
Bandling, use o modoetca of  hazardous '
substances = ) | o - '
%.2 From any other causes 1 ' i .
. | _ ~
33 Could the project be affected Iy hatural disasters| ! g
ausing eavironmental damage (o ﬂmds,"
| arthquakes, loadslides, clouahy s ote)? i i
I 1
| o | | :

L

Ayl TR0 48
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9, Factors which should be comsidered (such as consequential development) which
" coold lead to environmenial effects or the potential for cumulative impacts with
other existing or planned activities in the locality

5. Mo,

Information/Checklist confirmation

YesMo

Details  thereof  (with
approximate
quantities/rates, wherever

possible) with source of
information data

8.1

Lead to development of supporting.
lities, ancillary development or development
stimulated by the project which could have
impact on the environment e.g.:

* Supporting infrastructure (roads, power supply,
wasle or wasie water reaiment, eic.)

*  housing development
«  extractive industries
»  supply industries

«  other

Lead 1o after-use of the site, which could havean
impact on the environment

923

Set a precedent for later developments

94

Have cumulative effects due to proximity to other
existing or planned projects with similar  effects

(11} Enavironmental Sensitivity

S.No.

A.rus-

Name/
Identity

Aerial distance (within 15
km. )

Proposed project location
houndary

Arcas protected under interational conventions,
national or local legislation for their ecological,
landscape, cultural or other related value

80
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Areas which are important or sensitive for
ecological reasons - Wetlands, walercourses or
other water bodies, coaslal zone, biospheres,
mountains, forests

Areas used by protected, |in]:|{-n:ml OF sensilive
species of flora or fauna for breeding, nesting,
foraging, resting, over winlering, migration

Inland, coastal, marine or underground waters

p—

State, Mationg] boundaries

Rowtes or facilities used hy the public for access
1o recreation of other tourist, pilgrim areas

Defence installations

ﬁ:Tséfy populated or hui_l"r"-uF arca

Yhospitals, schoals, places of worship, community
Wacilities)

Areas gccupied by sensifive man-made land uses|

Areas contaming important, high quality or scarce
PCSOURCES
fground  waler resources, surface  resources,

foresiry, agriculture, fisherics, lourism, minerals)

Arcas  already  subjected to  pollution  or
environmental damage. (those where existing legal

envirommenicd siondards  are exceeded)

E

| Areas susceptible to natural hazard which could
Cause the project 10 present  environmental
blems
(rarthguakes.  subsidence  londvides,  erosion,
ool
ar extreme or adverse climatic conditions) E

(1Y) Proposed Terms of Reference for E1A stodies
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APPENDIX 11
(See paragraph 6)

FORM-1 A (only for construction projects listed under item 8 of the Schedule)
CHECK LIST OF ENVIRONMENTAL IMPACTS

(Project proponents are required to provide full information and wherever necessary
attach explanatory notes with the Form and submit along with proposed environmental
management plan & monitoring programme)

1. LAND ENVIRONMENT
|Attach panoramic view of the project site and the vicinity)

|.1. Will the existing landuse get significanily alicred from the project thai is not consistent
with the surroundings? (Proposed landuse must conform to the approved Masier Plan /
Development Plan of the area. Change of landusc if any and the statutory approval from the
competent suthority be submined). Attach Maps of (i) site location, (i) surrounding features
of the proposed site (within 500 meters) and (iii)the site (indicating levels & contours) to
approprigte scales. |Fnot available attach only conceptual plans,

1.2. List out all the major praject requirements in terms of the land area, built up area. water
consemption, power requirement, connectivity, community facilities, parking needs elc.

1.3. What are the likely impacts of the proposed activity on the existing facilities adjacent o
the proposed site? (Such as open spaces, community facilities, details of the existing landuse,
disturbance 1o the local ecology).

|.4. Will there be any significant land disturbance resulting in erosion. subsidence &
instability? (Details of soil type, slope analysis, vulnerability 1o subsidence, seismicity etc
may be given).

1.5. Will the proposal involve alieration of natural drainage systems? (Give details on a
contour map showing the natural drainage near the proposed project site)

1.6. What are the quantities of earthwork involved in the construction activity-cutting, filling,
reclamation ete. (Give details of the quantitics of earthwork involved, transport of fill
materials from outside the site etc.)

1.7, Give details regarding water supply, waste handling etc during the construction period.

L.B. Will the low lying areas & wetlands get altered? (Provide details of how low lying and
wetlands are getting modified from the proposed activity)

1.9. Whether construction debris & waste during construction cause health huzard? (Give
quantities of various types of wastes generated during construction including the construction
labour and the means of disposal)

1. WATER ENVIRONMENT

2.1, Give the total quantity of water requirement for the proposed project with the breakup of
requirements for various uses. How will the water requirement met? State the sources &
quantities and fumish 2 water balance statement,
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vod. What s the gualiyale: sred, in case, the supphy s 2ot Doee a mesicingl 5o ce?
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24, How much of the »oer reguicement can be met Som the rseveling of treated
wdstewaler? (Onve the dotale t 0 mivizs, sonrees and nsage ]

3 Will there be diversion o7 warter from ather users? (Ploase r= ~as (= ‘mpacte of the
praject on other existing uses an:d Juantities of consumption)

2.6, What is the incremental poilution foad from wastewater gencrated from the propesed
activity? (Crive details of the quantities and compasition of wastewater generated from the
proposed activily)

2.7, Give details of the water requirements met from water harvesting? Furnish details of the
faditities created.

2.8, What would be the impact of the land use changes occurring due 1o the proposed projec
on: the runofl charactenstics (quantitative as well as qualitative) of the area in the post
copstruction phase on a feng term basis? Would it aggravate the problems of flooding or
waler logging m any way?

29, What are the impacts of the proposal on the ground water” (Will there be tapping of
d water; give the details of ground water table, recharging capacity, and approvals
obiained from competent authority, if any)

2.10. What precautions/measures are taken to prevent the run-off from construction activities
polluting land & aquifers? (Give details of quantities and the mensures taken to avoid the
adverse impacts)

2.11. How is the storm waier from within the site managed? Swuste the provisions made 10

avold flooding of the area, details of the drainage facilities provided along with a site layout
indication contour levels)

2.12. Will the deployment of construction labourers particularly in the peak period lead to
unsanitary conditions around the project site (Justify with proper explanation)

2.13. What on-site facilities are provided for the collection. treatment & safe disposal of

sewage? (Give details of the quantities of wastewater generation, treatment capacities with
technology & facilities for recycling and disposal)

L.14. Give details of dual plumbing system if treated waste used is used for flushing of  wwilets

or any other use,

X VEGETATION

A1, Is there any threat of the project to the biodiversity? (Give a deseription of the local
ecosysiem with it's unique features, if anv)

hoJd i
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1.2, Will the construction invelve extensive clearing or medification of vegetation”?  (Provide
a detailed account of the trees & vegetation affected by the project]

1.3, What are the measures propesed to be taken to minimize the likely impacts on imporiant
site features (Give details of proposal for tree plantation, landscaping, creation of water bodies
et along with a laycut plan io an appropriate scale) '

4. FAUNA

3.1, Is there likely 1 be any displacement. of fauna- both terrestrial and aguatic or creation of
barriers for their movement? Provide the details.

4.2, Any direet or indirect impacts on the avifauna of the arca? Provide details.
4.3. Prescribe measures such ns comriders, fish ladders ete to mitigate adverse impacts on fauna

5 AIR ENYIRONMENT

5.1 Will the project increase atospheric concentration of gases & result in heat islands?
(Give details of background awr quality levels with predicicd values based on dispersion
models taking into account the increased rraffic generaticn as a result of the proposed
constructions)

5.2 What arc the impacts on generation of dust, smoke, odorous fumes or other hazardous
gases” Give details in relaticn o all the meteorological parameters.

5.3 Will the proposal create shonage of parking snace for vehicles? Fumish details of the
present level of transport infrastructure and measures’ proposed for improvement including
the traffic management at the entry & exit to the project site.

5.4 Provide details of the movement patiemns with internal roads, bicycle tracks, pedestrian
pathways, footpaths etc., with areas under each category.

5.5. Will there be significant increase in traffic noise & vibrations? Give details of the
sources and the measures proposed for mitigation of the above.

5.6, What will be the impact of DG sets & other equipment on noise levels & vibration i &
ambient air quality around the project site? Provide details.

6. AESTHETICS

6.1. Will the proposed consttuctions in any way result in the obstruction of a view, scenic
amenity or landscapes? Are these considerations taken into account by the proponents?

6.2. Will there be any adverse impacts from new constructions on the existing structures?
What are the considerations taken into account?

6.3, Whether there are any local considerations of urban form & urban design influencing the
design criteria? They may be explicitly spelt out.

6.4. Are there any anthropological or archacological sites or artefacts nearby? State if any
othersignificant features in the vicinity of the proposed site have been considered,

7. SOCIO-ECONOMIC ASPECTS

7.1. Will the proposal result in any changes 1o the demographic structure of lpcal
population? Provide the details.

81
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1.2, Give details of the existing social infrastructure around the propused project,

7.3, Will the project cause adverse effects on local com munities, disturbance to sacred sites or
other cultural values? What are the safeguards propased?

8. BUILDING MATERIALS

B.1. May involve the use of building materials wilh high-embodied energy. Are the
construction  matenials produced with energy efficient processes”? (Give dewils of energy
congcrvation measures in the selection of building materials and their energy efficiency)

8.2, Transport and handling of materials during construction may result in pollution, noise &
public nuisance, What measures are taken to minimize the impacts?

B.3. Are recycled materials used in roads and structures? State the extent of savings achleved?

8.4, Give deails of the methods of collection, segregation & disposal of the garbage generated
during the operation phases of the project.

9. RBNERGY CONSERVATION

9.1, Give details of the power requirements, source of supply, backup source cic, What is the
energy consumption assumed per square foot of built-up arga? How have you tried to minimize
enZfRy consumption?

9.2, What type of, and capacity of, power back-up to you plan o provide?

9.3, What are the characteristics of the glass you plan to use? Provide specifications of its
characteristics related to both short wave and long wave radiation?

9.4. Whai pussive solar architectural features are being used in the building? Ilustrate the
applications made in the proposed project.

9.5. Does the layout of sireets & buildings maximise the potential for solar energy devices?
Have you considered the use of street lighting, emergency lighting and sclar hot water sysiems
for use in the building complex? Substantiate with details,

9.6. Is shading effectively used 1o reduce cooling/heating loads? What principles have been
used to maximize the shading of Walls on the East and the West and the Rool® How much
energy saving has been cffected?

9.7, Do the structures use energy-efficient space cenditioning, lighting and mechanical
sysiems? Provide technical details. Provide details of the transformers and motor efficiencies,
lighting intensity and air-conditioning load assumptions? Are vou usimg CFC and HCFC free
chillers? Provide specifications.

9.8. What are the likely effects of the building activity in altering the micro-climates? Provide
a self’ assessment on the likely impacts of the propesed construction on creation of heat island
& inversion effects?

81
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.9, What are the thermal characteristics of the building envelope? (a) roof; (b) external walls;
and (c) fenestration? Give details of the material used and the U-values or the R values of the
individual componenis.

&

9.10. What precautions & safety measures are proposed against fire hazards? Furnish details of
emergency plans. '

911, If you are using glass as wall material provides details and specifications including
emissivity and thermal characteristics.

9,12, What is the rate of air infiltration into the building? Provide details of how you are
mitigating the effects of infiliration,

9,13, To what extent the non-conventional energy technologies are utilised in the overall
energy consumption? Provide details of the renewable encrgy technologies used.

10, Environmeni Management Plan

The Environment Management Plan would consist of all mitigation measures for each itermn
wise activity 1o be undertaken during the construction, operation and the entire life cycle to
minimize adverse environmental impacts as a result of the activities of the project. It would
also delineate the environmental monitoring plan for compliance of various environmental
regulations. It will state the steps to be taken in case of emergency such as accidents at the site
including fire.

APPENDIX III
(See paragraph 7

GENERIC STRUCTURE OF ENVIRONMENTAL IMPACT ASSESSENT DOCUMENT

S.NO | EIA STRUCTURE CONTENTS
1 Introduction « Purpose of the report

« Identification of project & project proponent |

«  Brief description of nature, size. location of the  project
- and its importance 10 the country, region

* Scope of the study - detaiis of regulatory scoping carried
put (As per Terms of Reference)

r 3 Project Dﬂ:riptiar » Condensed description of those ﬁq_::hE:: of the project |
{based on project feasibility swedy). likely 10 cause
environmental effects. Details should be provided to give
clear picture of the following:

| «  Type of project

+  MNeed for the project

. i ¥ Location {maps showing general location, specific
| kocation, project boundary & project sile layout)

2000 GYIDDE—RA
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Ts Size or magnitude of opcration (incl. Associated
| activities required by or for the project

*  Proposed schedule for approval and implementation
-« Techrology and process deseription

+ Project description, Including drawings showing project
layout, components of project  ete.  Schematic

representations of the feasibility drawings which give
information important for EIA purpose

Description of mitigation measures incorporated into
| the project to meet environmental standards, environmental
operating conditions, or other EIA requirements (as
required by the scope)

" Assessment of New & untested technology for the risk
of technological failure

3. Deseription  of
Environment

the| =  Study uﬂ,mrhﬂ.cnmmmls& methodology

» Establishment of baseline for valued environmental
components, a8 identified in the scope

| = Base maps of all environmentul components
|

3 | Anticipated

&
Mitigation Measures

Environmental  Impacts project location, possible accidents, project design, project

Details of Jnvi:st[gal:d Environmental impacts due 1o

. eonstruction, regular opérations, final decommissioning or
 rehabilitation of a completed project

. Measures for minimizing and / or offsetting adverse
- impacts identifed

1 Ireversible and Irretrievable commitments of
environmental components

*  Assessment of significance of impacts (Criteria for
 determining significance, Assigning significance)

| *  Mitigation measures

-

5. | Amalysic of Alternatives| » In case, the scoping excreise results in need for

| (Technology
| & Site)

| alternatives:

|
|+ Description of each aliemative

| * Summary of adverse impacts of each alternative

= Mitigation measures proposed for cach aliernative and |

*  Selection of alemative

2800 GIR2006-—=08
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6. Environmental - Technical aspects of monitoring the effectiveness of

Monitoring Program mitigation measures (incl, Measurement methodologies,
frequency, location, data analysis, reporting schedules,
emergency procedures, detailed budget & procurement
schedules)

7. Additional Studies »  Public Consullation

+  Risk assessment

Social Impact Assessment. R&R Action Plans

& Project Benefits . Improvements in the physical infrastructure
Impravements in the social infrastructure

- Employment potential —skilled; semi-skilled and
unskilled.
. Onher tangible benefits
0. Environmental Cost| If recommended al the Scoping stage
Benefit Analysis L
10. EMP = Description of the administrative aspects of ensuring
that mitigative measures are implemented and their
cifectiveness monitored, after approval of the EIA
1 Summary & Conclusion | = Overall justification for implementation of the project
{This will constitute the,
summary of the EIA @ *® Explanation of how, adverse effecis hawve been
Report ) , mitigated
|
| 1. Disclosure of = The names of the Consultants engaged with their
Consultants engaged briefl resume and nature of Consullancy rendered
APPENDEX I11 A
{See puragraph 7)
E M Y EN MME MP ESS

The Summary EIA shall be a summary of the full EIA Report condensed 1 ten A4
size pages al the maximum. [t should necessarily cover in brief the following Chapters of the
full ELA Report: -

|. Project Description

Pl

Description of the Environment

Anticipated Environmental impacts and mitigatioh measures

d  Lad

Environmental Monitoring Programme

4 Additional Swudies

o

Project Benelits

= |

Ervironment Management Plan
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AFPPENDIX IV
(See paragraph 7)

PROCEDURE FOR CONDUCT OF PUBLIC HEARING

1.0 The Public Hearing shall be arranged in a sysiematic, time bound and
transparent manner ensuring widest possible public participation at the project site(s) or in its
close proximity District -wise, by the concerned State Pollution Control Board (SPCB) or the
Union Territory Pollution Control Committee (UTPCC).

2.0 The Process:

2.1 The Applicant shall make a request through a simple letter to the Member
Secretary of the SPCB or Union Territory Pollution Control Committee, in whose
jutisdiction the project is located. to errange the public hearing within the prescribed
statutory period. In case the project site is extending bevond a State or Unicn Termitory, the
public hearing is mandated in each State or Union Territory in which the project is sited and
the Applicant shall make separate requests to each concerned SPCB or UTPCC for holding
the public hearing as per this procedure,

2.1 The Applicant shall enclose with the letter of request, at leasi |0 hard copics
and an equivalent number of soft (electronic) copies of the draft E1A Report with the generic
structure given in Appendix Il including the Summary Environment Impact Assessment
report in English and in the local language, prepared strictly in accordance with the Terms of
Reference communicated after Scoping (Stage-2). Simultaneously the applicant shall arrange
o forward copies, one hard and onc soft, of the above draft EIA Report along with the
Summary EIA report 1o the Ministry of Environment and Forests and 1o the following
ml?hﬂ:iti:& or offices, within whose jurisdiction the project will be located:

{a}  District Magistrate/s

(b)  Zila Parishad or Municipal Corporation

(c) Dristrict Indusiries Office

{d)  Concemed Regional Office of the Ministry of Environment and Forests

23 On receiving the drafi Environmental Impact Assessment report, the abowve-
mantioned authorities except the MoEF, shall arange to widely publicize it within their
regpective jurisdictions requesting the interested persons to send their comments to the
concerned regulatory authorities. They shall also make available the draft E1A Report  for
ingpection electronically or otherwise to the public during normal office howrs till the Public
Hearing is over, The Ministry of Environment and Forests shall promptly display the
Summary of the draft Environmental Impact Assessment report on its website, and aleo make
the full draft EIA available for reference at a notified place during normal office hours in the
Minstry 2t Delhi.

24 The SPCB or UTPCC concemed  shall also make similar arrangements for
giving publicity aboul the project within the State/Union Territory and make available the
Summary of the draft Environmental Impact Assessment report (Appendix Il A) for
inspection in select offices or public libraries or panchayats etc. They shall also additicnally
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make available a copy of the draft Environmental Impact Assessment report to the above
five authonties/offices viz, Ministry of Environment and Forests, District Magistrate etc,

30 Notice of Public Hearing:

3l The Member-Sccretary of the concerned SPCB or UTPCC shall finalize the date,
time and exact venue for the conduct of public hearing within 7(seven) days of the date of
receipt of the draft Environmental Impact Assessment report from the project propenent, and
advertise the same in one major National Daily and one Regional vernacular Daily, A
minimum notice period of 30{thirty) days shall be provided 1o the public for furnishing their
responses;

32 The advertisement shall also inform the public about the places  or offices where
the pitblic could access the draft Environmental Impact Assessment repont and the Summary
Environmental Impact Assessment report before the public hearing.

13 No postponement of the date, time, venue of the public hearing shall be undertaken,
unless some untoward emergency situation occurs and only on the recommendation of the
concerned District Magistrate the postponcment shall be notified to the public through the
came National and Regional vernacular dailies and also prominently displayed at all the
identified offices by the concerned SPCB or Union Territory Poliution Control Committee:;

3.4  In the above exceptional circumstances fresh date. time and venue for the public
consultation shail be decided by the Member —Secretary of the concerned SPCB or UTPCC
only in consultation with the District Magistrate and notified afresh as per procedure under
1.1 above.

40 The Panel

4%  The Diswict Magistrate or his or her representative not below the rank of an
Additional ‘District Magistrate assisted by a representative of SPCB or UTPCC, shall
supervise and preside over the entire public hearing process.

50 Videography

5.1 The SPCB or UTPCC shall arrange to video film the entire proceedings. A copy
of the videotape or a CD shall be enclosed with the public hearing proceedings while
forwarding it to the, Regulatory Authority concerned.

6.0 Proceedings

6.1 The amendance of all those who are present at the venue shall be nowed and
annexed with the final proceedings.

62 There shall be no quorum required for anendance for starting the proceedings.

.3 A representative of the applicant  shall initiate the proceedings with a presentation
on.the project and the Summary EIA report.

- o
6.4 Every persom present at the venuc shall be granted the opporunity to seek
information or niariﬁnﬂims on the project from the Applicant. The summary of the public
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hcaring proceedings accurately reflecting all the views and concems expressed shall be
recorded by the representative of the SPCB or UTPCC and read over to the audience at the
end of the proceedings explaining the contents in the vernacular language and the agreed
minutes shall be signed by the District Magisirate or his or her representative on the same
day and forwarded to the SPCB/UTPCC concerned.

6.5 A Statement of the issues raised by the public and the comments of the Applicant
shall also be prepased in the local language and in English and annexed 1o the proceedings:

6.6 The proceedings of the public hearing shall he conspicuously displayed at the
office of the Panchyats within whose jJurisdiction the projest is located, office of the
copcerned Zila Parishad, District Magisirate ,and the SPCB or UTPCC . The SPCH or
UTPCC shall also display the proceedings on its website for gensral information, Comments,
if any, on the proceedings which may be sent directly to the concerned regulatory authorities
and the Applicant concerned.

7.0 Time period for completion of public hearing

7.1 The public hearing shall be completed within a period of 45 (forty five) days from
date of receipt of the request letter from the Applicant, Therefore the SPCB or UTPCC
concemed shall sent the public hearing proceedings to the concerned regulatory authority
within 8(eight) days of the completion of the public hearing .The applicant  may also
directly forward a copy of the approved public hearing proceedings to the regulatory
authority concerned along with the final Environmental Impact Assessmenl report or
supplementary report o the draft EIA report prepared after the public hearing and public
consultations, .

12 If the SPCB or UTPCC fails to hold the public hearing within the stipulated
43(forty five) days, the Central Government in Ministry of Environment and Forests for
Category ‘A’ project or activity and the State Government or Union Territory Administration
for Category 'B” project or activity at the request of the SEIAA. shall engage any other
agency or authority to complete the process, as per procedure laid down in this notification,

APPENDIX -V
(See paragraph 7)

PROCEDURE PRESCRIBED FOR APPRAISAL

|. The applican: shall apply to the concemed regulatory authority through a simple
communication enclosing the following documents where public consultations are
mandatory: -

+ Final Environment Impact Assessment Report [20{twenty) hard copies and | (one}
soft copy))

* Acopy of the video tape or CD of the public hearing proceedings
*  Acopy of final layout plan (20 copies)
* Acopy of the project feasibility repon (1 copy)

2. The Final EIA Report and the other relevant documents submitted by the applicans
shall be scrutinized in office within 30 days from the date of its receipt by the concemed
Regulatory Autharity strictly with reference to the TOR and the inadequacies noted shall
be communicated electronically or otherwise in a single set to the Members of the EAC

THE GAZETTE OF INDIA : EXTRAORDINARY [Paser T—Ssc 3}
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ISEAC enclosing a copy each of the Final EIA Report including the public hearing
proceedings and other public responses received along with a copy of Form -lor Form
1A and scheduled date of the EAC /SEAC meeting for considering the proposal .

3. Where a public consultation is not mandatory and therefore a formal EIA study is
not required, the appraisal shall be made on the basis of the prescribed application Form 1
and a pre-feasibility report in the case of all projects and activities other than ltem 8 of
the Schedule _In the case of Item § of the Schedule, considering its unique peoject cycle,
the EAC or SEAC concerned shall appraise all Category B projects or activitics on the
hasis of Form 1, Form |A and the conceptual plan and stipulate the conditions for
environmental clearance . As and when the applicant submits the approved scheme
/uilding plans complying with the stipulated envircnmental clearance conditions with all
other necessary statutory approvals, the EAC /SEAC shall recommend the grant of
environmental clearance to the competent authority,

4. Every application shall be placed before the EAC /SEAC and its appraisal completed
within 60 days of its receipt with requisite documents / details in the prescribed manner,

5, The applicant shall be informed at least 15 (fifieen) days prior to the scheduled date of
the EAC (SEAC meeting for considering the project proposal.

6. The minules of the EAC /SEAC meeting shall be finalistd within 5 working days of
the meeting and displayed on the website of the concerned regulatory authority. In case
the project or activity is recommended fur grant of EC, then the minutes shall clearly list
out the specific envirmnmental safeguards and conditions. In case the recommendations
are for rejection, the reasons for the same shall also be explicitly stated.

APPENDIX VI
{See paragraph 5)
COMPOSITION OF THE SECTOR/ PROJECT SPECIFIC EXPERT APPRAISAL
COMMITTEE (EAC) FOR CATEGORY A PROJECTS AND THE STATEAUT LEVEL

EXPERT APPRAISAL COMMITTEES (SEACs) FOR CATEGORY B PROJECTS TO
BE CONSTITUTED BY THE CENTRAL GOVERNMENT

1. The Expert Appraisal Commitiees (EAC(s) and the State/UT Level Expent Appraizal
Comminess (SEACs) shall consist of only peofessionals and experts fulfilling the following
eligibility criteria;

Professional: The person should have at least (i} 5 years of foermal University training in the
concerned  discipline leading to a MA/MSc Degree, or (ii) in case of Engineering
Technalogy/Architecture disciplines, 4 years formal training in a professional training course
together with prescribed practical training in the field leading to a B. Tech/®8.E/8 Arch, Degree,
or (iif) Other professional degree (e.g. Law) involving a total of 5 years of formal University
training and prescribed practical training, or (iv) Prescribed apprenticeship/article ship and pass
examinations conducted by the concemed professional association (e.g. Chartered Accountancy
).or {v) a University degree , followed by 2 years of formal training in & University or Service
Academny {c.g. MBA/IAS/IFS), In selecting the individual professionals, experience gained by
them in their respective ficlds will be taken nole of.

Expert: A professional fullilling the above eligibility criteria with at least |5 yeabs of relevant
experience in the field, or with an advanced degree (e.g. Ph.D.) in a concerned lNeld and at least
11} years of relevant experience.

Age: Below 70 years, However, in the event of the non-availability of /paucity of experts ina
given field, the maximum age of a member of the Expent Appraisal Commitiee may be allowed
up to 75 vears
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2. The Members of the EAC shall be Experts with the requisite expertise and expenence in the
following ficlds Misciplines. [n the event that persons fulfilling the criteria of “Experts™ are nod
available, Professionals in the same field with sufficient experience may be considercd:

' Environment Quality Experis: Experis in measurement/monitoring, analysis and
enterpretalion of data in relation to environmental quality

. Sectoral Experts in Project Management: Expens in Project Management or
Management of Process/Operations/Facilities in the relevant sectors.

. Eavironmental Impact Assessment Process Experts: Experts in conducting and
camying out Environmental Impact Assessments (ElAs) and preparation of Environmenial
Managément Plans (EMPs) and other Management plans and who have wide expentise and
knowledge of predictive techniques and tools used in the E14 process

. Risk Assessment Fxperts

. Life Science Expertis in floral and faunal management
. Forestry and Wildlife Experts

* _Eli'lrﬂlnuntﬂ Economics Expert with experience in project appraisal

3. . The Membership of the EAC shall not exceed 1§ (fifteen ) regular Members, However
the Chairperson may co-opt an expert as a Member in a relevant field for 2 particular meeting
of the Commirtiee.

4. TI:IE: Chairperson shall be an owistanding and experienced environmental pelicy expert
or eXpert in management or public administration with wide experience in the relevant
development sector.

3. ~ The Chairperson shall nominate one of ﬂ-;e Members as the Vice Chairperson wha shall
preside over the EAC in the shsence of the Chairman IChairperson,

6. A representative of the Minisiry of Environment and Forests shall assist the Commiltee
at its Secretary.

7. The maximum tenure of a Member, ncluding Chairperson, shall be for 2 (twe) terms of 3
ithree) years each.

B. The Ehn[n_nun ! Members may not be removed prior 1o expiry of the tenure without cause
and proper enguiry.

HI““’“‘ b" the Miﬂr. k=nrn ol Indsa Piom, iqnl hq‘_‘o;l- f-q.:r.pqrh wen Dl LY 5
and Pablished v 1he Controfler of Pablication, Delhi- 11 .
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MINISTRY OF ENVIRONMENT AND FORFESTS
MOTIFICATION
Mew Delhi, the 18t December, 2009

5.0.3067(E).— Whereas, in exercise of the powers conferred by sub-section (1)

and clause (v) of sub-section (2) of section 3 of the Environment (Protection) Act,
1986 (29 of 1986), a draft notification for making certain amendments in the
Environment Impact Assessment notification, 2006 issued vide no. 5.0. 1533 (E),
dated the 14" September, 2006, was published under sub-rule (3) of rule 5 of the
Environment (Protection) Rules, 1986, vide number 5.0. 195 (E), dated the 19%
January, 2009, inviting objections and-suggestions from all the persons likely to be
affected thereby, within a period of 60 days from the date of publication of the said
notification in the Gazette of India:

And whereas, all objections and suggestions recelved in response to the
above mentioned -draft notification have been duly considered by the Central
Government;

Now, therefore, in exercise of the powers conferred by sub-section (1) and
clause (v) of sub-section (2) of section 3 of the Environment (Protection) Act, 1986,
read with clause (d) of sub-rule (3) of rule 5 of the Environment (Protection) Rules,
1986, the Central Government hereby makes the following amendments in the said
notification, namely:-

In the said notification, -

I in para 3, for sub-para (7), the following shall be substituted,
namely:—

“(7) All decisions of the SEIAA shall be taken in a meeting and shall
ordinarily be unanimous:

Provided that, in case a decision is taken by majority, the details of views,
for and against it, shall be clearly recorded in the minutes and a copy
thereof sent to MoEF.*

II in para 4, in sub-para (iii), for the words and letters “In the absence of a
duly constituted SEIAA or SEAC, a Category ‘B’ project shall be treated as a
Category ‘A’ project’, the words and letters “In the absence of a duly
constituted SEIAA or SEAC, a Category 'B' project shall be considered at the
Central Level as a Category ‘B’ project” shall be substituted.
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OI in para 7(i), in sub-para III relating to Stage (3) - Pu
Consultation, in clause (i),— ge (3) blic

(1) after item (c), the following item shall be Inserted, namely:—

"(cc)  maintenance dredging provided the dredged material
shall be disposed within port limits,":

(i) for item (d), the following item shall be substituted, namely:—

"(d)  All Bullding or Construction projects or Area Development
projects (which do not contain any category "A’ projects and

i activities) and Townships (item 8(a) and 8(b) in the Schedule to
the notification).”,

IV In para 10 relating to Post Environmental Clearance Monitoring,-

(a) the existing sub-para (i) shall be renumbered as sub-para (ii) and
before sub-para (ii) as so re-numbered, the following sub-para shall be
inserted namely;

(i) (3) In respect of Category "A’ projects, it shall be mandatory for the
project proponent to make public the environmental clearance granted for
their project along with the environmental conditions and safeguards at their
cost by prominently advertising it at least in two local newspapers of the
district or State where the project is located and in addition, this shall also
be displayed in the project proponent’s website permanently. (b) In respect
of Category ‘B’ projects, irrespective of its clearance by MoEF | SEIAA, the
project proponent shall prominently advertise in the newspapers Indicating
that the project has been accorded environment clearance and the details of
McEF website where it is displayed. (c) The Ministry of Environment and
Forests and the State/Union Territory Level Environmental Impact
Assessment Authorities (SELIAAs), as the case may be, shall also place the
enviranmental clearance in the public domain on Government portal. (d) The
Copies of the environmental clearance shall be submitted by the project
proponents to the Heads of local bodies, Panchayats and Municipal Bodies in
addition to the relevant offices of the Government who in turn has to display
the sarfe for 30 days from the date of receipt.”

\b) existing sub-para (ii) shall be renumbered as sub-para (jii),

(i) for item 1(a) and the entries relating thereto, the following
item and entries shall be substituted, namely:—

Y372 ET)eq 3
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[ (1) (2) @ | 4 [ 5
"1(a) | ((Mining of | 250 ha of mining | <50 ha =5 ha of | General
minerals, lease  area in mining lease area | Condition

| (iD)Slurry — pipelines | Al projects,
other ores) passing
| parks/ sanctuaries/

ecologically sensitive |

respect of non-coal | in respect of non- | shall apply.
mine lease, coal mine lease,
Note: Mineral

/>150  ha  of <150 ha 25 ha !W“ﬂ;lis
mining lease area | of mining lease A EXeMpted.”;
In respect of coal |area in respect :

| ming lease, (of coal mine

[ lease. "
Asbestos mining

irrespective of

mining area,

lignite  and

national

reefs,

(ii) against item 1(c), for the entries in column (5), the following

entries shall be substituted, namely:—
“General Condition shall apply.

Note: Irrigation projects not involving submergence or inter-state
domain shall be appraised by the SEIAA as Category ‘B’ Projects.”;

(iii) against item 1(d),—

(a)in column (3), for the entries, the following entries shall be

substituted, namely—

"2 500 MW (coal/lignite/naphtha and Qas based);
> 50 MW (Pet coke, diesel and all other fuele including refinery

residual oil waste except biomass);
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(b) in

2 20 MW (based on biomass or non hazardous municipal solid waste

as fuel).”;

column (4), for the entries, the following entries shall be

substituted, namely:—

(c) in

"<500MW (coal/lignite/naphtha and gas based);

<50 MW = 5 MW (Pet coke, diesel and all other fuels including refinery
residual oil waste except biomass);

<20MW > 15MW (based on biomass or non hazardous municipal solid
waste as fuel).”;

column (5), for the entries, the following entries shall be

substituted, namely:—

(iv)

a2 6 b — g

"General Condition shall apply.

MNote:

(i) Power plants up to 15 MW, based on biomass and using
auxiliary fuel such as coal / lignite / petroleum products up to
15% are exempt.

(i} Power plants up to 15 MW, based on non-hazardous municipal
waste and using auxiliary fuel such as coal / lignite / petraleum
products up to 15% are exempt.

(iit)  Power plants using waste heat boiler without any auxiliary fuel
are exempt.™

against item 3(a), in column (5), for the entries, the following
entries shall be substituted, namely:—

"General condition shall apply.

Note:

{i) The recycling industrial units registered under the HSM Rules,
are exempted.

(i) In case of secondary metaliurgical processing industrial units,
those projects involving operation of furnaces only such as
induction and electric arc furnace, submerged arc furnace, and
cupola with capacity more than 30,000 tonnes per annum (TPA)
would reguire environmental clearance.

(i) Plant / units other than power plants (given against entry no.
1{d) of the schedule), based on municipal solid waste (non-
hazardous) are exempted.”,
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(v) against item 4(b), in column (5), for the entry, the following
entry shall be substituted, namely:—

"General conditions shall apply.";

(vi) against item 4(d),—

(a) in column (4), for the entry, the following entry shall be
substituted, namely:—

(i) All projects irrespective of the size, if it is located in a Notified

Industrial Area/Estate.

(i) < 300 tonnes per day (TPD) and located outside a Notified Industrial
Area/ Estate.™:

(b) in column (5), for the entry, the following entry shall be
substituted, namely:—
“General as well as specific conditions shall apply.
No new Mercury Cell based: plants will be permitted and existing units

converting to membrane cell technology are exempt from the
notification.”;

(vii) against item 4(f), in column (5), for the existing entry, the
following entry shall be substituted, namely:—

“General as well as specific conditions shall apply.”™;

(viii) against item 5(a),—

(a) in column (3), for the existing entry, the following entry
shall be substituted, namely:—

"All projects except Single Super Phosphate.”;
(b) in column (4), for the entry, the following entry shall be
substituted, namely:—

“Single Super Phosphate,”:
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(ix) against item 5(e), in column (5), for the existing entry, the
following entry shall be substituted, namely:—
“General as well as specific conditions shall apply.”;

(x) against item 5(f), in column (5), for the existing entry, the
following entry shall be substituted, namely:—
*General and specific conditions shall apply.” ;

(xi) item 5(k) and the entries relating thereto shall be omitted;.

(xii) against item 7(a),—

(a) in column (3), for the entry, the following entry shall be
substituted, namely:—

“All projects including airstrips, which are for commercial use.”;

(b) in column (5), for the entry, the following entry shall be
substituted, namely:—

“Note:

Air strips, which do not involve bunkering/ refueling facility and or Air
Traffic Control, are exempted.”;

(xiii) against item 7(c), in column (5), for the entry, the following

entry shall be substituted, namely:—
"General as well as specific conditions shall apply.

Note:

1. Industrial Estate of area below 500 ha. and not housing any
industry of Category ‘A’ or 'B' does not require clearance.

2. If the area is less than 500 ha. but contains building and
construction projects > 20,000 5q. mtr. and or development
area more than 50 ha it will be treated as activity listed at serial
no. B(a) or B(b) in the Schedule, as the case may be.”;
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(xiv) against item 7(e)—

(a) in column (2), for the entry, the following entry shall be
substituted, namely:—

“Ports, harbours, break waters, dredging.”

(b) in column (5), for the entry, the following entry shall be
substituted, namely:—

"General Condition shall apply.,

Note:

1. Capital dredging inside and outside the ports or harbors and
channels are included:

2. Maintenance dredging is exempt provided it formed part of the

original proposal for which Environment Management Plan (EMP)
was prepared and environmental clearance obtained.”;

(xv) against item ),

(a) in column (4), for the entry, the following entry shall be
substituted namely:-

(i) All State Highway Projects; and
(i) State Highway expansion projects in hilly terrain (above
1,000 m AMSL) and or ecologically sensitive areas.”;

(b) in column (5) for the existing entry, the following entry
shall be substituted, namely;-

"General Condition shall apply.

Note:
Highways include expressways.”;

(xvi) against item 7(g),—

(a) in column (3), for the entry, the following entry shall be
substituted, namely:—

B4.
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"(I} All projects located at altitude of 1,000 mtr. and above.
(i) All projects located in notified ecologically sensitive areas.”;

(b) in column (4), for the entry, the following entry shall be
substituted, namely:—

“All projects except those covered in column (3).";

(xvii) after the Schedule, in the ‘Note’, for sub-heading relating to

‘General Condition (GC)’, the following shall be substituted,
namely:—

"General Condition (GC):

Any project or activity specified in Category "B’ will be treated as
Category 'A’, if located in whole or in part within 10 km from the
boundary of: (i) Protected areas notified under the Wildlife (Protection)
Act, 1972; (i) Critically poliuted areas as identified by the Central
Pollution Control Board from time to time; (iil) Eco-sensitive areas as
notified under section 3 of the Environment (Protection) Act, 1986,
such as, Mahabaleshwar Panchgani, Matheran, Pachmarhi, Dahanu,
Doon Valley, and (iv) inter-State boundaries and international
boundaries:

Provided that the requirement regarding distance of 10 km of
the inter-State boundaries can be reduced or completely done away
with by an agreement between the respective States or U.Ts sharing
the common boundary in case the activity does not fall within 10
kilometres of the areas mentioned at item (i), (ii) and (iii) above.”

VI  in the Appendix I, in Form I,—

(a) for item (I) relating to the Basic Information, the following
shall be substituted, namely:—
(1) Basic Information
(Serial | o Item = -1 " Details
Number I S -
L. Name of the project/s
2. | 5. No. in the schedule 5

Y3iT2alfos -5
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3. Proposed :apamtvfareaflengmﬁnnnaqe to be |
handled/command areaflease area/number of
wells to be drilled = |
4, _New/Expansion/Modernization =5
5. Existing Capacity/Area etc. == =
6. Category of Project i.e. ‘A’ or ‘B o L.
7. Does it attract the general condition? If ves,
please specify. e
8. Does it attract the specific condition? If yes,
please specify.
9.  Location o
Ftwsuweﬁﬁhasra No.
 Village o o
Tehsil ==
District ==
State _ — 3
10, MNearest railway statnn,fa}rpnrt a1nng with
distance in kms. e
11. Nearest Town, city, District Headquarters
along with distance in kms. )
12. Village Panchayats, Zilla Parishad, Mum-l:lpai
Corporation, Local body (complete postal |
addresses with telephone nos. to be given) |
13 Name of the applicant '
14, Registered Address
15. Address for correspondence : L= i
Name
Designation (Owner/Partner/CEQ) AL
| Address
Pin Code -
E-mail D
Telephone No.
| Fax No. _ - B -
16. | Details of Alternative Sites examined, if any. | Village-District-State
Location of these sites should be shown on a | 1.
topo sheet, 2
3
17. Interfinked Projects
18. Whether separate application of interlinked
project has been submitted?
19, If yes, date of submission
20. If no, reason = | i
i : ey
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21, |' Whether the propasal involves
approval/clearance under: if ¥Yes, details of the

| =Me and their status to be given.

| (@) The Forest (Conservation) Act, 1980 7

| (b) The Wildiife (Protection) Act, 1972 2

(<) The C.R.Z Notification, 1991 7

22 | Whether  there 5 any Government " ]
Order/Policy relevant/relating to the site?

23. Forest land involved (hectares)

24, | Whether there is any litigation pending i

against the project andfor land in which the |
project Is propose to be set up?

(a) Name of the Court

(b) Case No.

(€) Orders/directions of the Court, if any and

ﬂ__J_“EIE’%”_ﬂﬂEEHJFhEE_PEFEES.E‘{E'LG.IE_CL I

(b) the following shall be inserted at the end, namely:—

"I hereby given undertaking that the data and Information given in the
application and enclosures are true to the best of my knowledge and belief and I am
aware that if any part of the data and information submitted Is found to be false or
misleading at any stage, the project will be rejected and clearance give, if any to the
project will be revoked at our risk and cost.

Date: .
Place: 2
Signature of the applicant
With Name and Full Address
(Project Proponent / Authorised Signatory)
NOTE:

1. The projects invaoiving clearance under Coastal Regulation Zone Notification,
1991 shall submit with the application a C.R.Z map duly demarcated by one
of the authorized agencies, showing the project activities, w.r.t. C.R.Z (at the
stage of TOR) and the recommendations of the State Coastal Zone
Management Authority (at the stage of EC). Simultaneous action shall also be
taken to obtain the requisite clearance under the provisions of the C.R.Z
Notification, 1991 for the activities to be located in the CRZ.

2, The projects to be located within 10 km of the National Parks, Sanctuaries,
Biosphere Reserves, Migratory Corridors of Wild Animals, the project
proponent shall submit the map duly authenticated by Chief Wildlife Warden
showing these features vis-3-vis the project location and the
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recommendations or comments of the Chief Wildlife Warden thereon (at the
stage of EC).”
3 All correspondence with the Ministry of Environment & Forests including

submission of application for TOR/Environmental Clearance, subsequent
clarifications, as may be required from time to time, participation in the EAC
Meeting on behalf of the project proponent shall be made by the authorized
signatory only. The authorized signatory should also submit a document in
support of his claim of being an authorized signatory for the specific project.”.

VII for Appendix IV, the following shall be substituted, namely:—

"APPENDIX IV
(See paragraph 7)

PROCEDURE FOR CONDUCT OF PUBLIC HEARING

1.0 The Public Hearing shall be arranged in a systematic, time bound and
transparent manner ensuring widest possible public participation at the project
site(s) or in its close proximity District-wise, by the concermed State Pollution
Control Board (SPCB) or the Union Temitory Pollution Control Committee
{(UTPCLC).

2.0 The Process:

2.1 The applicant shall make a request through a simple letter to the
Member Secretary of the SPCB or Union Territory Pollution Control Committee, in
whose jurisdiction the project is located, to arrange the public hearing within the
prescribed statutory period. In case the project site is covering more than one
District or State or Union Territory, the public hearing is mandated in each
District, State or Union Territory in which the project is located and the applicant
shall make separate requests to each concernad SPCB or UTPCC for holding the
public hearing as per this procedure.
2.2 The applicant shall enclose with the letter of request, at keast 10 hard
copies and an equivalent number of soft (electronic) copies of the draft EIA
Report with the generic structure given in Appendix 111 including the Summary
Environment Impact Assessment report in English and in the official language
of the state/local language, prepared strictly In accordance with the Terms of
Reference communicated after Scoping (Stage-2). Simultaneously the applicant
shall arrange to forward copies, one hard and one soft, of the above draft EIA
Report along with the Summary EIA report to the following authorities or offices,
within whose jurisdiction the project will be located:

{a) District Magistrate/District collector/Deputy commissioner/s

(b)  Zila Parishad or Municipal Corporation or Panchayats Union

84
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(c)  District Industries Office

(d) Urban Local Bodies (ULBs) [/ PRIs Concerned/Development
authorities

{Fe} Concerned Regional Office of the Ministry of Environment and
orests

2.3 On receiving the draft Environmental Impact Assessment report, the
above-mentioned authorities except the Regional Office of MoEF, shall drrange to
widely publicize & within their respective jurisdictions requesting the interested
persons to send thewr comments to the concerned regulatory authorities. They
shall also make available the draft EIA Report for inspection electronically or
otherwise to the public during normal office howrs till the Public Hearing is over.

2.4 The 3PCE or UTPCC concerned shall also make similar arrangements
for giving publicity about the project within the State/Union Territory and make
available the Summary of the draft Environmental Impact Assessment report
(Appendix 111 A) (or inspection in select offices or public libraries or any other
suitable location clc. They shall also additionally make available a copy of the
draft Environmental Impact  Assessment  report to the above five
authorities/offices as given in para 2.2,

3.0 Notice of Public Hearing:

3.1 The HMemnper-Secretary of the concermned SPCB or UTPCC shall finalize
the date, time ano cxact venue for the conduct of public hearing within 7 (seven)
days of the daie o receipt of the draft Environmental Impact Assessment report
from the project proponent, and advertise the same in one major National Daily
and one Regiwnal vernacular Dally [ Official State Language. A minimum notice
period of 30 (thirty) days shall be provided to the public for furnishing their
rESPonses;

3.2 The o artisement -shall clso inform the public about the places or
offices where L@ pubhc could access e draft Environmental Impact Assessment
report and th - Suomary Environmental Impact Assessment report before the
public hearing. In places whare the newspapers do not reach, the Competent
Authority shouw |« ange o inform the local public about the public hearing by
other means «uch s by way of beating of drums as well as advertisement /
announcemen’ on dio J telovision

3.3 No pos ocnement of the date, time, venue of the public hearing shall
be undertake: ), , some untoward cmergency situation occurs and then only
on the recomi cndation of  the concerned District  Magistrate/District
collector/Deput nrssioner, the postponement shall be notified to the public
through the = donal ond Regional vernacular dailies and also prominently
displayed at o tific ) effices by the concerned SPCB or Union Territory
Pollution Cont- | g

3.4 In the coplional © istances, fresh date, time and venue for
the public cor . shall be dodded by the Member — Secretary of the

concerned S w UIPCE o i consultation with the District
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Magistrate/District Collector/Deputy Commissioner and - ‘tificd afresh as
per procedure under 3.1 above,

4.0 Supervision and Presiding over the Hearing:

4.1 The District Magistrate / District Collector | Deputy Commissioner or his
or her representative not below the rank of an Additional District Magistrate
assisted by a representative of SPCB or UTPCC, shall supervise and preside over
the entire public hearing process,

5.0 Videography

3.1  The SPCB or UTPCC shall arrange to video film the entire proceedings. A
copy of the videotape or a CD shall be enaglosed with the public hearing
proceedings while forwarding it to the Regulatory AfRority concormed.

6.0 Proceedings

6.1 The attendance of all those who are present at the venue shall be
noted and annexed with the final proceedings,

6.2 There shall be no quorum required for attendance for starting the
proceedings.
6.3 A representative of the applicant shall initiate the proceedings with a

presentation on the project and the summary EIA report.

6.4 Persons present at the venue shall be granted the opportunity to seek
information or clarifications on the project from the dpplicant. The summary of
the public hearing proceedings accurately refiecting all the views and concerns
expressed shall be recorded by the representative of the SPCE or UTPCC and
read over to the audience at the end of the proceedings explaining the contents
in the local/vernacular language and the agreed minutes shall be signed by the
District Magistrate/District Collector/Deputy Commissioner or his or her
representative on the same day and forwarded to the SPCB/UTPCC concernad.

6.5 A Statement of the issues raised by the public and the comments of the
applicant shall also be prepared in the local language or the Official State
language, as the case may be, and in English and annexed to the proceedings:

6.6 The proceedings of the public hearing shall be conspicuously displayed
at the office of the Panchyats within whose jurisdiction the project is located,
office of the concerned Zila Parishad, District Magistrate / District collector /
Deputy Commissioner, and the SPCB or UTPCC. The SPCE or UTPCC shall also
display the proceedings on its website for general information. Comments, if any,
on the proceedings, may be sent directly to the concerned regulatory autharities
and the applicant concerned. —

B4



692115/2022/1A |
[ st

I1—=9E Xii) ] WA @ TTA9d ;. HEEE 29

7.0 Time period for completion of public hearing

71 The public hearing shall be completed within a period of forty five days
from date of receipt of the request letter from the applicant. Thereafter the SPLB
or UTPCC concerned shall sent the public hearing proceedings to the concerned
regulatory authority within eight days of the completion of the public hearing.
Simultaneously, a copy will also be provided to the profect proponent.
The applicant may also directly forward a copy of the approved public hearing
proceedings to the regulatory authority concerned along with the final
Erwironmental Impact Assessment report or supplementary report to the draft
EIA report prepared after the public hearing and public consultations
incorporating the concerns expressed in the public hearing along with action plan
and financial allocation, item-wise, to address those concerns.”

7.2 If the SPCB or UTPCC fails to hold the public hearing within “the
stipulated 45 (forty five) days, the Central government in Ministry of Environment
and Forests for Category ‘A’ project or activity and the State Government or
Union Territory Administration for Category "B’ project or activity at the request of
the SEIAA, shall engage any other agency or autharity to complete the process,
as per procedure laid down in this Matification.”.

VIII in Appendix V, for para 3, the follewing para shall be substituted,

namely:—

"3, Where a public consultation is not mandatory, the appraisal shall be made
on the basis of the prescribed application Form 1 and EIA report, in the case of
all projects and activities other than Item 8 of the Schedule. In the case of
Item 8 of the Schedule, considering its unigue project cycle, the EAC or SEAC
concerned shall appraise all Category B projects or activities on the basis of
Form 1, Form 1A and the conceptual plan and make recommendations on the
project regarding grant of environmental clearance or otherwise and also
stipulate the conditions for environmental clearance.”.

[Na. J-1 1013/562004-1A. 111}]
G K. PANDEY, Advisor

Note: The principal rules were published in the Gazette of India, Extraordinary, Part

11, Section 3, Sub-section (ii) vide notification number 5.0. 1533(E), dated ’tt'm?1
14" September, 2006 and amended vide 5.0. 1737(E), dated the 11°
Dctober, 2007.

_[';l!l]. by the Manager, l'.'inuzrnrH.EI:l-l:.nr Inl:l-la. Fress, Bing Road. Mayapun, Mew Deth
gnd Puhlished by (e Comroller of Publications, Delha-110054

| !‘i]l]l!ﬂ
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(1) W2 @) & FW (2), FW (3), TN (4) I wEw (5) #& & gfaEt & ovag
Rrfefle sid.enfid @ar oo, s - :

N | (i) ged %W | Gii) > 5000 & [ Gi#) < 5000 & |wewer w& aw geh
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It e |
ufrisa | | | )
| — L e Y

{iilﬁ'ﬁ#m#ﬁuﬁﬁmﬂmmﬁmmﬂmﬁmmmmwmﬁ ;
FEE A2 uE) # w9 () W wEw (4) § & ofafedt & wwam SEatan dRed
mm,ﬂﬂ'l?[:- e

{1) ¥IW (3).-
"> 15 R

(it) =9 (4).-
"< 15 RAr"

[, H. S 11013/12 /201 3-HTEC.1{1 ) (#HT)]
AT carfl, dygF wie

RO ;. AW BEH AR & o9, FEURO, A0, @5 3, 3uws (i) # HitgEe H
#1301 1533(30), i@ 14 ey, 2006 g0 USOd WU ow 4 3R dACOE S
1737(3), STl 1 ¥EEEY, 2007, WL 3067(¥), T0W 1 REE, 2009, FA. €55(H),
afa 4wt 201, ST, 2896 (¥), S 13 RS, 2002, WAL 674(¥), A
13 W 2013, WM. 2559(3), ATEE 22 FONEA, 2013, HLAL 273, wr@ 9 Fe,
3013, T3, s62(H), i 26 wead, 2014 T WA 637(3), AT 28 I, 2014 TRT
Hifa fFe oo o y

MINISTRY OF ENVIRONMENT, FORESTS AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 25th June, 2014

5.0. 1593(E).—The following draft of the rotification, further to amend the nunfi:_:annn of the
Government of India in the Ministry of Environment and Forests number 5.0.1533(E) dated the
14th Seplember, 2006 which the Central Government proposes 10 issue in exercise pf the powers l:u-n;l'errcd by
Sub-section (1), read with clause (v).of Sub-section (2) of Section 3 of the Environment {Protection) Act,
1986 (29 of 1986) is hereby published, as required under sub-rule (3) of rule § of the !_:,m'.u-nnmtnt
{Protection) Rules, 1986, for the information of the public likely 10 be affecied thereby; and notice is hn'_ﬂhj'
given that the said draft notification shall be taken into consideration on or after the -el'.-:pir_-,- of a pannd_uf sixty
davs from the date on which copies of the Gazette of India containing this notification are made available fo
the Public;
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Any person interested in making any objections or suggestions on the proposals contained in the draft
notification may forward the same in writing, for consideration of the Central Government within the periad
so specified to the Secretary, Ministry of Environment and Forest, Paryavaran Bhawan, CGO Complex, Lodi
Road, New Delbi-110 003, or at e-mail address:- satish.garkoti@nic.in,

Diraft Notification
In the said notification, in the Schedule.-
(] in item 1(c), after the entries in columas (2), (3), (4) and (5), the following inserted, namely:-

Ie) | “(iii) Non —Imigation | (iii}> 5,000 ha {sii}= 5,000 ha General Condition shall |
projects such as large | submergence area submergence of ares apply.™; |
drinking water supply

. projects. Il

(it} in, item 1(d), for the entries in column (3) and column (4), relating to thermal power plants
. based on non-hazardous municipal solid waste as focl. the following entries shall be
substituted, namely.-

(1) In cofumni3).-
L

(o) In columni{d).-
:l{ ] 5M’“I||
[F. No. J-11013/12/2013-1A-11 (1) (part)]

AJAY TYAGL JU Secy

Note: The principal rules were published in the Gazette of India, Extraordinary, Part 11, Section 3, Sub-
section (i) vide nofification number 5.0. 1333(E), dated the 14th September, 2006 and amended vide
S.O.ITINE) dated the | Ith October, 2007, 5.0, 3067(E) dated the Ist December, 2009, 5.0.695(E) dated the
4th April, 2011, 5.0.2896(F) dated the 13th December, 2012 , S.0.67T4(E) dated the 13th March, 2013,
S.0.255%E) dated the 22nd August, 2013, 5.0. 2731(E) dated the 9th September, 2013, 5.0, S63(F) dated
the 26¢h February, 2014 and .0 637(E) dated the 28th February, 2014,

Fg=T
a8 Rl 25 5, 2018

FLIAT. 1599(H). < waR, RO (WeT) R, 1986 F BEm s &
SR (4) & Wy ofdg  aieor (wven ARG, 1986 & URT 3 H 399w (1)
W 3g-ary ramﬁmisimmmmmmﬁgﬁmﬂaﬁmsm
mtsnﬁﬁm}#mmﬁm#maﬁﬁm.mm
& THR HR A FeE § HOE wEW w1533 (), @ 14 faet, 2006
# RTRRE AR R e &, - '

L 3% FOqmar & swepgh 4
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NOTIFICATION
New Delhi, the 25th June, 2014

5.0. 159%E).—In exercise of the pawers conferred by Sub-section (1) and clause (v) of Sub-section
{2} of Section 3 ofthe Environment (Protection) Act, 1986(29 of 1986) read with sub-rule(4) of rule 5 of the
Enviromment (Protection) Rules, 1986, the Central Government hereby makes the following further
amendments to the notification of the Government of India , in the Ministry of Environment and Forests
number 5.0.1533(E), dated the 14" September, 2006 after having dispensed with the requirement of notice
under clause (a) of sub-rule (Flofrule 5 of the said rule, in public interest, namely--
L In the said aotification, in the Schedule,-

(i) for item 1{c) and the entries relating thereto, the following item and entries shall be
substituted, namely:-

2SEYGr -3
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“1{e) {1} River {0 > 50 MW |(L=S0MW=>25 ‘| General condition shall apply.
Valley bydroelectric  power | hydroelectric power Mote:-
projects generalion; generation, Category ‘B” river vallsy propects
falling in more than cne state shall |
be sppraistd at the central
{ii) Irrigation {ii)= 10,000 ha of (if) < 18,000 ha. > 2000 | Gowernment Level.™;
projecis cutturable command | ha. of culturable
ares. command area.

(i) for item 1(d) and the entries relating thereto, the following item and entries shall be substituted,

namely:-
“1{d}) Thermal Power Plamts | 2 500 MW | 2 SOMW to <500 MW | General condition shall

(coallignite/naphta {coal/lignite/ maphta and | apply

and s based); gas based);

Not:

z 50 MW [all other| <50 MW and 23MW {2} Thermal Porever
| fusls svcept biomass), | (al) ather fusly ecept | plants up (0 15 MW bascd
| l biomass and manicipal | o8  biomass o - mon

polid non hazardous herandoas manicipal solid
waste), waste using auxiliary fucl
mch s coal, lignite!
> 20MW  ({using | < 20MW >15MW perraleurn  products  upto
1 mumcipal selid non i_u-:qngl:;ﬂnmpﬂ enlid 1 3% are gxempl.
hazardous wags, noa k By wasls, &5
fuel) ! “- fuel}. {#jThermal . power  plants
' using waste heat boilers
2 15 MW plants baseg | Without any ausiliary fucl
i
- on biomass fuel. are Exempl.”,
(i) for item 2(b) and the entrics relating thereto, the following item and entries shall be substituted,
namely:- ; '
“2 (b) Mineral beneficiation 5 0.8 million TPA | < 0.5 million TPA [General condition shall apply
throughput throughput (Mining propessl with mintral|
henefeciation shall be appraised
together  for  grant  of
_ clearance).”;
(iv) for [tem 4(b) and the entries relating thereto, the following item and entries shall he substituted,
mamelyi-
“4(b) ([JCoke oven phants | 22,50,000 tonnes‘annum | <2,50,000 and [General condition shall

{ii} Coaltar processing
units

25,000 tonnes/annum  {3pply.”;

All projects |

(v} im item 4{d), in column (3), for the eatry, the following entry shall be nh:iitu.lr.!d.. namely:-
“2300 TPD production capacity if a unit located outside the notified industrial area’ estate.”,

{vi) in item 4(D), in column (2), for the entry, the following eatry shall be substituted, namely:-
“Skin/hide processing including tanning industry.™;

{vii) for item S{a) snd the entries relating thereto, the following item and cntries shall be sabstituted,
pamely:-
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1

[Wrr -wvE 3(1i)] SR F1 VTS ¢ S B §
| “E{a) Chemical All projects| Al Single  Super [General condition shall apply.
ferilizers including all single | Phosphate without
FURET phosphate | H.80, production Granulation  of  single wiper |
with Hy50, | and  granulation ¢Eh:hmplute powder is gXempt.";
production  except | chemical fertilizers.
granulation of
. | chemicat fertitizers. |
{viii} in item %{e):-

{a) in column (2), for the entry, the following entry shall be substituted, namely:-

“Perroleum products and petrochemical

electrode grade graphite (processes other

complexes),™

based processing such as production of carbon black and

than cracking and reformation and not covered under the

(b} In column (5), for the entry, the following entry shall be substituted, namely:-

“General as well as specific condition shall apply.

Note- Manufacturing of products Som Folymer granules is cxempt.™;
(ix} For item 5(f) and the entries relating thereto, the following item and entries shall be substitated,

namEiy;-
1)) Synthetic m'glr:u'n| Located  outside Ibl:](ﬂ Located in  gO0eneral gz well a5 sp::':ﬁ?J
chemnicals industry | notified  industrial  ares’| notified i wal condition shall apply
((yes  and  dye| estate except small units 3| grea’ estate. :
intermediates; bulk | defined in column {3). Small units:  with  water
drugs and intermediates (i) Small units a9 consumption <25m’/duay, fisel
excluding drug defined in column (5).consumption  <2$TPD  and

formalations;  syntheric
rubbers; basic organic

nak covered in the category of
MAH units as per the

chermicals, other Management, Storage  and
synthatis OTRAnEE Import ol Hezardous
chemicals and chemical : Chemical Rules, 1989.";
(x)  foritem 5(g) and the entries relating thereto, the following item and entries shall be substitated,
namely:-
“Sig) Distilleries (1) All Molasses based] Non-molasses  based [Geoeral  conditing shall |
distilleries distilleries - apply.™;
(it} Non-molasses  based | <60 KLD
‘i distilleries > SOKLD I |
(2i) for item S(I) and the entries relating thereto, the following item and entries shall be substituted,
namely:-
[ %7y Pulp and paper industry | Pulp manufacturing | Pulp mantifacturng EG‘H"&E[ﬁJI‘!ﬂiﬂWLﬂ]i“ apply |
§ . and Pulp and Paper| from waste paper and |Mote; -
i paper  manufacturing \Paper manufacturing  fram
industry except | from waste paper pulp jwasle paper palp and ready
from wast: paper. | and other ready pulp.  fpulp  without  deinking,
bleaching and colourmg iy
- " e_mp‘l‘_";_'_ |

[l. After the Schedule, in
shall be substituted, namely:-
Creneral Conditlon( G ()

the Note relating to General Condition(GC), the following General Condition
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Any project or activity specified in category ‘B’ will be appraised at the Central level as Category A’ if
loeated in whele ar in part within § km. from the boundary  of : (i) Protected areas notified under the Wildlife
(Protection) Act, 1972 (53 of 1972); (ii) Critically polluted areas as identified by the Central Pollution Control
Board constituted under the Water (Prevention and Control of Pollution) Act, 1974 (6 of 1974) from time 1o
time; (jii) Eco-sensitive arcas as potified under sub-section (2) of section 3 of the Environment (Protection)
Act, 1586, and (iv) inter-State boundaries and international boundaries; provided that for River Valley Projects
specified in item 1(c), Thermal Power Plants specified in item  1(d), Industrial estates/parks/complexcs/areas,
export processing zones (EPZs), Special Economic Zones (SEZs), biotech parks, leather complexes specified i
item T{c) and common hazardous waste treatment, storage and disposal facilities (TSDFs) speci fied in jt=m
T{(d), the appraisal shall be made at Central level even if located within | 0km.

) Provided further that the requirement regarding distance of 5 km or 10 km, as the case may be, of the
inter-State boundaries can be reduced or completely done eway with by an agreement between the respective
States or the Union Territeries sharing the common boundary in case the activity does not fall within Skm or
10 km, as the casc may be of the areas mentioned at item (i3, (if) and (iil) above.”

[F. Na. J-11013/12/2013-1A-11 (1) {part)} §
AJAY TYAUL Ju, Secy

MNote: The principal rules were published in the Gazetie of india, Extrawrdinary, Past [, Section 3,
Sub-section (i1} vide notification tumber 5.0. 1533E), dated the |4th September, 2006 and amended vide
5.0, 1737(E) dated the | 1th October, 2007, 8.0. J067(E) dated the 1st December, 2009, 5.0. 695(E) dated the
dth April, 2011, 5.0. 2896(E) dated the 13th December, 2012, 5.0. 674(E) dated the 13th March, 2013,
5.0, 2559(E) dated the 22nd August, 2013, 5.0. 2731(E) dated the 9th September, 2013, 5.0. 562(E) dated the
26th February, 2014 and 5.0, 637(E) dated the 28th February, 2014.

Printed by the Manager, Criovemanenl of indis Press, Ring Rosd. Mayapuri, pew Delhi=] 10064
wid Puislighed h' e Compaller of Pubilicasions, Dethl-1100%
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Mo, 1ET] NEW DELHI, FRIDAY, MARCH 27, 20200 CHATTRA 7, 1942

e, o e ATy il e
aATEE=AT
7% R, 27 a1, 2020

WAL A223(0).—F51T TR, TEEO () qfufam 1986 1 9m (3) 6 3T (1) o
TTYET (2) ¥ &9 (v) F 3 T wear it o T s gv, aeerdE rateEe #iT oS oy o
gt F wFErw g F e o owieeo serafi SrerTE e g wn. a7 1633 (an) arinT 14 e,
2006 T TATEIS T FETYE O sfiEEe, 2006 s R g

T v, A9 #7 F=ATy whEEa A, 96 drataat @ vt ® e gt qn
T % oy oF ool arsrofer a5l = R sy e @ ST ST v ($rii -
19) & wwre & w9 ¥t & P wres st s goret & o w & e ®, A ST argee (e 9) &
HATSTT F1 %9 %01 § B sy F sorsem oo gemes o g e Reer amm §1 e 7 O araeTE ST
& B i Ererar e (FrfEe -19) &=t Frofoat s oo 7 R arw st e oora T ff e
Fafafie mft wfrdrast o fmraemet s ooft s % el 3T T 97 30 fieeae, 2020 &% afe F
o 2" & = # Tfiga fam &

o, JAT, TG ORI, TaET (F@emn) G, 1986 F fFag 5 F oafia (4) F A wfes g
Hoare wieTag, 1986 (1986 =1 29) € grer 3 €1 yuTer (1) o T9uT (2) F E2 (v) 50T T e
o] 1 WET w94 B, Aiwied ®, FHt F Fuw 5 F anaw (3) § | (F) §F i g & a9 &
st % mvar, 39 sheg=ar % s # we ©f arim 7 30 e, 2020 s fr s s Bo sra s
1633 GLRO20 il
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TIATS, TSI, w07 11, @ 3, 396 (i) 7 |, 1, /1. 1533 (&), arfta 14 fdaw, 2006 2o swfin g
TR AewTe T e v A sy i ww st F P o s wedt & auiy -

o i it st 3, = (5) ¥ 2 5 () F gve 7Ed el effEt ¥ e, et
whifeat s emniia & oy, safy -

30 fiEaw, 2020 A% W viww wmiagfiew ATy (rftard) & aee ofiteemed o
Pt & ot ot #r defy fr2 afrdreest ® vy F Faifer fer anom, wee 30 fedae, 2020 %
T, F1E qEATEAT A At e fgw ¥ R o o I anT 9w o9 Tt E s ae
CiLA

[T, %, 18-21/2020 - #rf = 101
#ftar #w, s At
Feoyor ;7 arfireeer s w. s 1533 () T 14 fidar, 2006 g WTOR ¥ TS, SETETON, | 0L

o= 3, TV-HT (i) § Twrhi Fmr  ar s sfieee s o 751 (3, A 17 sord, 2020
grer sifam A e s

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
Bew Delhi, the 2Tth March, 2020

S.0. 112ME).—WHEREAS, the Central Government in the esstwhile Mintstry of Environment and
Fuorests, in exercise of s powers under suh-section {1} and clause (v) of sub-section {2} of section (3) of the
Environment (Protection) Act, 1986 has published the Environment Impact Assessment Motification. 2006 vide
number 8.0.1533 (E), dated the 1dth Sepiember, 2006, mandsting prior envirenmental clearance for certain
category of projects;

AND WHEREAS, the Ministiry of Environmen, Forest and Climate Change deems it necessary 1o
expedite the prior Environmental Clearances fo the projecis or activities in respect of bulk drugs and
iMermediates, As o part of comprehensive and robust system to handle the Novel Corona Vi (COYTD-19)
outhreak, drug availability or production to redisce the impact of the Novel Corona Virus (COVID-19) are to be
ensured. The Minastry deems it necessary that all projects or activities in respect of bulk drugs and intermediates
manufsciured for addressing ailments such as Novel Corona Viras (COVID-19) and those with similar
sympioms are categorized as ‘B2° for a period up to the 30ch September 2020, as an interim measure.

Now, therefore, in exercize of the powers conferred by sub-section (13 and clause (v) of sub-section (2
of section 3 of the Environment (Protection) Act. 1986 (29 of 1986), read with sub-rule (4] of rule 5 of the
Environment (Protection) Rules, 1986, the Central Government, after having dispensed with the reguircment of
notice under clanse (a) of sub-rule (3) of the rule 5 of the rules in public interest heseby makes the following
further amendments in the said notification of the Govemment of India, in the erstwhile Minizery of
Environment and Forests published in the Gazetie of India, Extraordinary, Parl 11, Secuon 3, Sub-section (i)
vicke number 5.0, 1533 (E), dated the 1dth September, 2006, for 4 period up to 30th Seprember 2020 from the
date of publication of this notification in the official Gazene, namely:-

In the said notification, in the Schedube, against the item 5(f), in the column (3. after entries relating
thereto the following entries shall be inseried, namely:-

Al propozals for projects ar activities in respect of Active Pharmaceutical fngreeients (AP]),
received up fo the 3th Seprember 2020, shall be appraised, as Categowy "B’ projects, provided that
any subsequent amendment or expansion or change in product mix, after the 30t Keprember 2020,
shall be comsidered ax per the provisions in force at that time. ",

[F.No. 19-21/2020-1A.111)
GEETA MENON, Jt. Secy.
Note: The principal notification was published in the Gazette of India. Extracrdinary, Pant [l, Section 3,
Sub-section (i) wide number $.0. 1533 (B}, datsd the 14 September, 2006 and was last amended vide

the notification number 8.0. 751(E), dated the 1 7th February, 2020.

FPLES Wt F U LYLALA L A AN T [I‘H.I'l!l —3aEL, i)

Uploaded by Die. of Printing at Goversment of India Press, Ring Road, Mayapuri, New Delhs-1 10064
and Published by the Controller of Publications, Delhi-§ 10054,
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ey, @ st sy aftads dare

=% faeeft, 16 TATE, 2021

1.5, 2850(5) — = FEET oAt (e sfi, 1986 € e 3 FF 3w (1) e
TAUTET (2) ® w2 (v) F ol a6 wf ot amrany Pt sfigEar @ o 153303,
¥y 14 firaT, 2006 (B oo Tas mar I Sl wE w #) e 9w gffies v T R
AT T BT qfE F et sfrat d @ o e W o a9 iR st |
itz T afEmE e F, safRafh, B ar s ® e s 3
ﬁwﬁwﬁaﬁ#iﬁﬂﬁwﬁmﬁmﬁqﬁqﬁvﬂﬁmﬁﬁﬁmﬁmﬁr&mm;

sl it — 19 wRTETH 97 ey e g Ay iy Giwin A A afr e g e
sfirsar 1 weivge sfempAT . s 1223(a), avfte 27 wd, 2020 g fEr T fed T
i fe mar FF 30 fraT, 2020 7% wr niie wmiegiees wefEge (wites) § aEe
i @ P ¥t werEt g A dr2 sfrdreEer F =7 F Ruffe e s
TeTeRT ST ST A 7w A A 3636(w), AT 15 MwAT, 2020 g7 ug 779 &
30 faeaw, 2020 & 30 ATH, 2021 7% TT0ET 747 |

sfrr, Friae-19 W i 37 ﬁTﬁTfl—{%:r'r;ﬁ‘ﬂ-T T BT, W lE W §1 30 w4, 2021 7
syt e WAt w7 ol =Ee o B aaia o g £ it dmfy Rt 5 afe s e
AAYTEATE
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dfre, Welt geme, wifET-19 wEmrt i qudt TR Ty Tg7 dmfr @& fir At ww fi

Fr s it it v g, ww o arfy we Sy arens gt 2

A, A, T AR, THEI () @, 1986 r;weﬁwrzgyfrtrmafrmu:-
7 TP (2) F =@ (v) T TR giRET W W T gY, 399 aiaaEar o el o e
AT &, araie -

THT ATGAAT T FAFAT A, T (5) H WF 5() F Avwa, Traw 4 F v 97 Fwfafae te
THT ATOAT, Fi -

"16 AT, 2021 7 31 fawaw, 2021 7% wrw vitey TwiglTs Ty (rfer) 6
gitaraarat a1 femwart & adt gemat 5 Aot 2 ofegoen % e § Rt fe s, v
31 e, 2021 % vy feft oo e & 1 mmredt v e it oo o
TYEHT F HAATE HIAT HTO7T |

[F7. /. 22-25/2020-arm-1)]
TT. AT FATE ATAGAT, HEE iy

feomer: o sfieer ww & T, swmww, w1, =@ 3, Ty (i) # afisee wEm
F1.47. 1533(=1), AT 14 Teaw, 2006 Ty wwfe £ v s e s i sl
HEAT FTAT. 2817(3). Aré 13 =7, 2021 BT

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
Mew Delhi, the 16th July, 2021

5.0, 83E).—Whercas, the Central Government, in excrcise of its powers by sub-section (1) and
clause (v) of sub-section (2) of section 3 of the Environment (Protection) Act, 1986 has published the
Environment Impact Assessment Notification, 2006 vide number 5.0, 1533 E), dated the |4th September,
2006, (hereinafter referred to as the said notification) making the requirement of priot environmental
clearance from the concemed regulatory authority mandatory for all new projects or activities listed in the
Schedule to the said notification, their expansion and modernisation and/or change in prosduct mix, as the
case muy be, before any construction work or preparation of land by the project management except for
securing the land;

And Whereas, in view of the CoVID-19 pandemic and the requirement to expedite drug
manufaciuring the “said notification” was amended vide notification no. 5.0, 1223(E), dated 27th March,
2020 wherein it was notified that all proposals for projects or activities in respect of Active Pharmaceutical
Ingredients (API), received up to 30th September, 2020, shall be appraised as Category *B2" projects.
Subsequently, the above mentioned period was extended by six months from 30th September, 2020 w
30th March, 2021 vide notification no. 5.0. 3636(E) dated 15th October, 2020

And Whereas, in view of the outbreak of the second wave of COVID-19 pandemic, the Central
Governiment has received requests for further extension of the time period beyond 30th March, 2021 as
there is a continued requirement to expedite drug manufacturing;

And Whereas, the Central Government deems it necessary to provide another window in view of
the second wave of COVID-19 pandemic and continued requirement of expeditious drug manufactuning;

Now, Therefore, in exercise of powers conferred by sub-section (1} and clause {v) of sub-section
{2} of section 3 of the Environment {Protection) Act, 1986 (2% of 1986), the Central Government, hereby
mukes following further amendments in the said notification, namely:-

In the said notification, in the Schedule, against tem 5(f), in column {3}, for the third paragraph the
following paragraph shall be substituted, namely:-
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“All proposals for projects o aclivities in respect of Active Pharmaceutical Ingredients (AP]),

received from 1fith July, 2021 to 31t December, 2021, shall be appraised, as Catewory 'B2*

prafecis, provided that any subveguent amendment or expansion or change in product mix, after
the 315t December, 2021, shall be considered as per the provisions in force af that time,”

[F. No. 22-25/2020-1A.111]
Dr. SUNT KUMAR BAJPAYEE, Jt Secy.

Note - The principal notification was published in the Gazette of India, Extraordinary, Part I, Section 3,
Sub-section (1) vide number 5.0 1533(E), dated the 14th September, 2006 and was last amended
vide the notification number S.0. 281 E), dated the 13th July, 2021.

Uploaded by Die. of Printing st {iovernment of India Press, Ring Road, Maynpur, New Delhi- | 10064
and Published by the Controller of Publicagions, Delbe=1 10054, ALOK KUMAR St =i o nus
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GOVERNMENT OF INDIA
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
(IA DIVISION-INDUSTRY-3 SECTOR)

e i

Dated: 14.03.2022

MINUTES OF THE 27" EXPERT APPRAISAL COMMITTEE (INDUSTRY-
3SECTOR) MEETING HELD ON MARCH 7-8, 2022

Venue: Ministry of Environment, Forest and Climate Change, Indira

Paryavaran Bhawan, Jor Bagh Road, New Delhi-110003 through Video
Conferencing (VC)

Time: 10:30 AM onwards

DAY-1: MARCH 7,2022 [MONDAY

(i} Opening Remarks by the Chairman, EAC

Prof. (Dr.) AB. Pandit, Chairman EAC welcomed the Commiltee members and
opened the EAC meeting for further deliberations.

Prof. Pandit also appreciated the efforts of the Ministry’s Team (Industry 3 Sector) for
preparation and uploading the agenda of the EAC meetings and draft record of discussion
very sciantifically, systematically and timely on Parivesh Portal.

(ii) Details of Proposals and Agenda by the Member Secretary

Dr. R. B, Lal, Scientist 'E' & Member Secretary, EAC appraised to the Committee
about the details of Agenda ilems to be discussed during this EAC meeting.

(iify Confirmation of the Minutes of the 26" Meeting of the EAC (Industry-3 Sector)
held during February 16-17, 2022 at MoEFCC through VC.

The EAC, having taken note that final minutes were issued after incorporating
comments offered by the EAC (Industry-3 Sector) members on the minutes of itz 26
Meeting of the EAC (Industry-3 Sector) held during February 16-17, 2022 conducted
through Video Conferencing (VC), and one request has been received for modifications,
in the minutes of the project/activities, as below;

Correction in the minutes of the EAC meeting w.r.t. Amalgamation of Environmental
Clearances and Expansion/Amendment of plants in existing GSFC Complex at
Fertilizernagar, Vadodara, Gujarat by M/s Gujarat State Fertilizers & Chemicals Limited
- Consideration of Environmental Clearance

Minutes of 27" EAC Meoting (Industry 3 Sector) held an March 7-B, 2022 Page 1 of 48

86
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[Proposal No. IA/GJ/IND3/254550/2021; F. No. 1A-J-11011/901/2007A-I{1)]

The instant EC proposal was recommended by the EAC in its 26" meesting hald during
February 16-17, 2022. The Minutes were uploaded on Parivesh Portal on 23.02.2022.
Further, PP vide e-mail dated 26.02.2022 requesled for comection/amendment in various
specific conditions imposed by EAC. w.rl project fitle, fuel, fresh water requirement and
compliance of existing EC conditions, as detailed below:

S.| Page Specifi |Information as per | Details to be| Justification/

N |No. |c Minutes of Meeting Corrected Remarks and

o. | of | Points deliberation of the
Minu | EAC
tes

1. | Page | Title of | Amalgamation of | Amalgamation of [ PP mentioned that
no. |Project | Environmental Environmental there is  typo
64 Clearances and | Clearances and | graphical error.

Expansion/Amendment | Expansion/Amendment

of existing Urea | of plants in existing EAC deliberated
Plants, located at|GSFC Complex at the issue and
GSFC Complex at | Fertilizernagar, instructed the PP
Fertilizernagar, Vadodara, Gujarat by to read all the
Vadodara, Gujarat by | M/s Gujarat State documents before
Mis  Gujaral  State | Fertilizers & Chemicals | submission on
Fertilizers & Chemicals | Limited - Consideration | portal.

Limited - Consideration | of Environmental Tha EAC found the
of Environmental Clearance request of PP in
Clearance order and

accepted it.

' 2. |Page |Para 2,| As committed by the | Deletion of this point As GSFC is using
no. |line 4-5, PP the Committee Natural Gas as fuel
82 “Delibera | suggested use this point is not

tions by | Biomass Briquettes as applicable to PP,
the EAC" | a fuel. .
EAC  deliberated
the issue and
accepted the
request of PF as it
was found in order.

3. | Page | Conditic | Total fresh water | Total fresh water | PP requested to|
no. |nno. ()| requirement shall not | requirement shall not | consider revision of
83 of exceed 35732.45 KLD | exceed 3573245 KLD | condition.

specific | will be met from 4 no. | will be met from 4 no.

condition |of  French  wells |of  French  wells | Freshwater  shall |

5 sourced from Mahi | sourced from Mahi |be reduced by
River. Necessary | River. Necessary | reusing rooflop
permission obtained in | permission obtained in | rainwater

-] this regard shall be |this regard shall be | harvesting system

Minutes of 27™ EAC Meeting (Industry 3 Sector) held on March 7-8, 2022

Page 2 of 48
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' 5. | Page | Specifi | Information as per | Details to be| Justification/
.H No. | ¢ Minutes of Meeting Corrected Remarks ani
| 0. | of Points deliberation of th
Minu EAC
tes
renewed from time to | renewed from time to |lo the maximum
 time. time. possible axtent.
Additionally, as per
The freshwater | The freshwater | guideline of Gowt.
demand shall be demand shall be |of Gujarat (GOG),
reduced by 10% |reduced by wusing GSFC along with
using rainwater | roof top rainwater other GOG
harvesting system. harvesting system to | promoted
the maximum | companies is
possible extent and | setting up
by using tertiary
treated sewage of | Tertiary Treatment
Vadodara Municipal | Plant (42 MLD) to
, Corporation (VMC) in | use treated
phased manner from | sewage from the
2024. STP of VMC.
Freshwater will be
replaced with the
tertiary treated
wastewater in a
phased manner
' from 2024.This will
reduce the
consumption of
freshwater for
industrial purposes
o major extent.
The EAC
deliberated the
isEUE.
The EAC found the
| request of PP in
order and
accepted the
same.
4. | Page | Conditio | The Unit shall comply | The unit shall comply | As the instant
no. n no. (v)| with all the EC|with all the EC |proposal had also
| 83 of |:undttluns,f$afeguard conditions/Safeguard | sought amendment
Specific | s/Mitigation s/Mitigation in the A1 specific
| Conditio | measures, as  measures, as | condition of EC
ns mentioned in the mentioned in the | vide no.
existing ECs. The |existing ECs. except | SEIAA/GUJIEC/SS) |
Minutes of 27" EAC Meeting (Industry 3 Sector) held on March 7-8, 2022 Page 3 of 48
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S. | Page | Specifi | Information as per | Details te bei Justification/
N |No. |c Minutes of Meeting Corrected Remarks an
0. | of Points deliberation of the
Minu EAC
tes
implementation report | the A1.  Specific | /228/2016  dated
shall be submitted to | condition of 31® March 2016
the IR0, MoEF&CC in | EC granted for | along with  the
this regard. setting up of new | expansion and
' melamine plant vide | amalgamation  of
No. existing EC.
SEIAA/GUJ/IEC/5(f)/22
8/2016 dated 31st| The EAC
March 2016 which | deliberated the
shall be read as issue.
Molten Urea | The EAC found the

(Intermediate Product
of OGT section of

partly/lcompletely

used for production
of Technical Grade
Urea or Melamine as
per market demand.
The implementation
report shall be
submitted to the IRO,
MoEFECC in  this

Melamine-ll) will be |

| regard,

request of PP in

order and
accepted the
same.

Deliberations by the EAC:

It was informed to the Committee that the instant EC
the EAC in its 26™ meeting held during February 16-17, 2022,

The EAC, after detailed deliberations, noted that the requeast

proposal was recommended by

of FF may be accepted

and recommended for the incorporation of the above mentioned corrections/modifications in

the minutes of the meeting.

The EAC also noted that no other request has been received for modifications/factual

correction, in
the same.

the minutes of the 25" EAC meeting far

Minutes of 27 EAC Meeting (Industry 3 Sector) held on March 7-8, 2022
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After welcoming the Committee Members, discussion on each of the agenda items
was taken up ad-seriatim.

Details of the proposals considered during the meeting conducted through Video
Conferencing (VC), deliberations made and the recommendations of the Committee are
explained in the respective agenda items as under:

Consideration of Environmental Clearan Is

Agenda No., 27.1

Expansion of Existing EC (F. No. 1A-J-11011/332/2018- IA Ii{l) on dated 07th January,
2020) by addition of APl (Paracetamol) Manufacturing Plant for B2 Category by M/s
Punjab Alkalies and Chemicals Ltd., Located at Mangal-Una Road, Naya Nangal,
Rupnagar District, Punjab [Total plot area is 856 Acres i.e. 34.64 Hectare]-
Consideration of Environmental Clearance.

[Proposal No. IA/PBIND3/247968/2021; File No. |1A-J11011/332/2018-1AlI{1)]

The Project Proponent and the accredited Consultant M/s Kadam Environmental
Consultants, [Accreditation Number NABET/EIA/1922/RA 0138, valid up to 25-05-2022),
made a detailed presentation on the salient features of the project and informed that:

The proposal is for consideration of environmental clearance to the project for the expansion
of existing EC (F. No. 1A-J-11011/332/2018- |A II{l) on dated 07th January, 2020) by addition
of APl (Faracetamol) Manufacturing Plant for API-B2 Category by M/s Punjab Alkalies and
Chemicals Ltd., located at Nangal-Una Road, Naya Nangal, Rupnagar District, Punjab.

The details of praducts and by products with quantities are as under:

Capacity (MTPA)
' Existing
! as per |
5 granted
i Product | CAS No. EC  Propose End Use of the Product
‘No. Total
' dated d
| ?1!1
March
2020
Products
Pulp, Faper,
Caustic 1310-73- Pharmaceuticals, Textile,
" Soda Lye 2 454,000 0 el ETP & other organic &
inorganic chemicals
Minutes of 27" EAC Meeling (Industry 3 Sactor] held on March 7-8, 2022 Page 5 of 48
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Capacity (MTPA)
Existing
as per
s granted
3 Product & CAS No. EC |Propose End Use of the Product
MNo. Total
dated d
Tﬂ'l
March
2020
In house usage: used as fuel
in flaring and process boilers,
5 | Hydrogen 1333-74- | 73902 5 7392 | will be used in Hydrogen
Gas 0 Lac Nm? Lac Nm? | Peroxide plant. It will be also
sold to Petroleum refining and
Pharmaceuticals units
3 Liqui:_l 7782-50- 2 33904 0 2 33,904 | Dyes I'I'IFEI'I'I"IEI.'!!'E[E-E &
Chlorine 5 Pharmaceuticals
Pulp, Paper,
Caustic 1310-73- Pharmaceuticals, Textile,
4 Flakes® 2 HERG 9 G ETP & other organic &
inorganic chemicals
ity 7778.54- | Water treatment plants
5 | Bleaching 33,000 | 0O T B e
3 industries
FPowder* |
| Bleaching agent for Pulp,
| Paper, Textiles, Sugar, Coir &
Tobacco Industries, Antiseptic
agent, Sterlizing  agent,
Hydrogen T722-84- Effluent treatment, Propellant
v Peroxide* 1 Ta,e00 0 15,500 for Rockets & Aircrafts,
Chemical reagent for
extraction of different metals
like Cobalt, Uranium,
Tungsten, efc, ,
; | Paracetamo [ 5 20825 | 20.628 Analgesic; Used to treat |
I fever
Co-Products
1 Hydrnclhlr::r‘ir: 7647-01- 105,600 42,689 | 1.48 289 !ETF’, _:::ther organic &
Acid 0 inorganic chemicals
SO 7681-52- - _
2 | Hypo g 6,000 0 6,000 | Water purification, textile dyes
Chlorite
S5P, manufacturing  of |
Dilute hydrochloric acid, nitric acid,
3 | Sulphuric 664-93-8 | 5,600 20,180 | 25780 |sulphate salts, synthetic
Acid detergents, dyes and
, pigments, explosives, and

Minutes of 27 EAC Meeting (Industry 3 Sector) held on March 7-8, 2022
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Capacity (MTPA)
Existing
as per
s granted
: Product | CAS No. EC | Propose End Use of the Product
INo. Total
dated d
?lh
March
2020
drugs; Petroleum refining to |
wash  impuriies out of |
gasoline and other refinery
products; Metal processing |
metals; Rayon |
- | manufacturing).
Para Di
Chloro
4 B arnaris 106-46-7 0 5.821 5,821
(PDCB) _
Ortho Di |
Chioro
? Benzene Sl e b Wt Disinfectant, deodorant, pre
(CDCB) cursor to polymers
Meta Di
§ | Shiem 541-73-1 | 0 194 194
Benzene
(MDCB)
7 |TmChlora 1 onee| o a7 a7
Benzene L o
Ortho Nitro _'_
g |/etiom 88-73-3 0 12,870 | 12,870
Benzene .
(ONCB) Pre-cursor to Antu-L&pmgy
Mata Nitro drug I:Iiaps:unla & raw material
Chioro for various Dyes
g 121-73-3 0 248 248
Benzene
(MNCEB) |
Dilute Acetic Used to make MCAA and
10 Acid 64-19-7 ( 18,563 18,563 it o tiiate

The projectactivity is covered under Category '‘B2'-AP| of item 5 {f) 'Synthetic, Organic
Chemicals Industry’ of the schedule o the Environment Impact Assessmant (EIA)
Notification, 2006 {amendment on 27.03.2020, 15.10.2020 & 16.07.2021). Bul, due fo
presence of interstate boundary within 5 km from Project Site, General condition is applicable
to project and requires appraisal at Centre Level by the EAC.,

The PP reported that the Ministry had issued EC earlier vide letter no. 1A-J-11011/332/2018-

Minutes of 27™ EAC Meeting (Industry 3 Sector) held on March 7-8, 2022

Page 7 of 48

87



692115/2022/1A_|

1A lil); dated 07" January, 2020 to the existing project of chlor alkali project. PP now want to
add the AP| (Paracetamol) Manufacturing Plant in the existing Unit. IRO, MoEFCC, vide letter
No. & 01/2020-ENV/104-105, dated 16.02.2022. has submitted 'he certified compliance
report of earlier EC conditions. Summary of report is given below:

Noted &
Total No. of Fully Partially Mot Assured
Conditions in EC Complied Complied Complied to
Comply
49 14 17 5 13

The PP reported that the existing land area is 346,408 m? and no additional land will ba
acquired for proposed expansion. The estimated project cost is Rs. 150 Crore apart from
existing Investment of Rs. 1240 crores. Total capital cost earmarked towards environmental
pollution control measures is Rs. 31.9 Crores and the Recurring cost (operation and
maintenance) will be about Rs. 10.5 Crores per annum. Industry proposes to allocate INR
1.1250 crores i.e. 0.75% of project cest i.e INIR 150 crores lowards Corporate Social
Responsibility. Total Employment will be 100 persons as direct & 20 persons indirect after
expansion.

FF reported that the Ambient air quality monitering medeling study for point source emissions
indicates that the maximum incremental GLCs afler the proposed project would be 0.047
pgim?® 0.004 pg/m? and 0.13 pg/m? with respect to HCI, Clz and NOx. The resultant
concentrations are within the National Ambient Air Quality Standards (NAAQS). Total water
requirement is 14,729 m¥*day of which fresh water requirement of 12,644 m*/day will be met
from River Sutlej by the Irrigation Department, Government of Punjab, through the existing
Bhakra-Nangal dam project located nearby. Effluent of 2,038 KLD (1,926 KLD industrial +
112 KLD domestic) quantity will be treated through ETP-1 & ETP-2, The plant will be based
on Zero Liguid discharge system,

The Power requirement after expansion will be 3.5 MW from own power plant for proposed
project. Existing unit has 80 TPH CPP Boiler, Additionally, 0 Beiler will be installed.

Details of Process emissions generation and its management:

Stack Details Air
3. | |
No. | Stack Attached to | Height | Diameter | Temp | Velocity | Pollutants Pelution
+ (m | (m | CC) | (mis) S
measuras
Flue Gas Stacks (Existing) s
Adequate
1 |Boiler 1 (Thermax) | 40 055 | 125 | 125 | PMS02 | ok
MNOx ;
Height
Adequate
2 Boiler 2 (Thermax) 40 0.55 125 12.85 FM, 80 Stack
NOy :
Height

Minutes of 27" EAC Meeting (Industry 3 Sector) held on March 7-8, 2022 Page 8 of 48
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Stack Details Air
B Stack Attached to | Height | Diameter | Temp | Velocity | Pollutants ok
No. i : Control
(m) | (m) | (C)| (mis) e
i | B Adeguate
3 |DGSET-1 : e | 150 | 125 | PMSO2 | g
MO :
Height
= 1 Adequate
P
4 |DGSET-2 9 015 | 150 | 125 M. 502, | Stack
MO ]
. Height
' ' Adequate
! .
4] DG Set -3 2] .15 150 12.5 i, 26%, Stack
N0,
Height
, : Adequale
E ?'“E d"'““":;:i? } 30 0.8 120 10 PF“:& SDE' Stack
used as s y X Height
CPP Stack 1 - = PM, S0z,
E Boiler (90 TPH) oo h e +B NOx i
CPP Stack 2 — == - PM, S0,
) Boiler (90 TPH) &0 2.2 160 15 NO, ESP
CPP Stack 3 - Boiler : - PM. S0z,
g (90 TPH) 60 150 15 NO, ESF
CPP Stack 4 - Boiler PM, S0:
10 5 A S
(70 TPH) 2] . 150 15 NO, ESP
| Adequate
11 | Flaker Stack 30 . 150 15 PN i, Stack
NOx .
- B Height
Adequate
12 | DG SET-4 9 | 5 | 150 | 125 | PM SO g0
MO )
Height
| Adequate
13 |DGSET-5 9 0.15 150 | 125 | P™80% | gek
MO -
E — . Height
- Flue Gas stacks (Proposed)
~ Nuo addition 1+ Joiler, Hence No Load
Proces - VYents (Existing)
; : Alkali
1 Sodium Hypo 1 W s 45 7.5 Clz ionbilas
; = e o Alkali
2 | Sodium Hypo 2 B 15 _ 3 _ 45 75 Clz Scrubbar
e ; . HCI Acid | Water
3 HCI Fumace 1 _.:.: -_. N 1] 5 Mist Secublsars
~ HCI Acid | Water
25 5
4 HC! Fumace 2 2 Eh & Mist kbt
: Alkali
[ 4 | AF P
5 Sodium Hypo 3 15 J Iq_ i - Cl SrabaT

Minutes of 27™ EAC Meeting (I dusi -y 3 Secti
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Stack Details Air
S, . |
No Stack Attached to | Height | Diameter Tomp | Velocity  Pollutants E::;':::“
; m m # mis
) | tml | r0) | mis) | N s
i HCI Acid | Water
6 HCl Plant 3 5 0.15 5 8
il 2  Mist_ | Scrubbers
' | Chiller,
Demister
Solvent r
T i VBAE RRoavely 32 04 45 2.5 HC | Activated
203 '
| Carbon
| o Adsorbed
Process Vents (Proposed)
| Blrvie’
1 | HCIScrubber (PAP) | 14 | 0.15 5 5 He | eer
| Scrubbers
| ‘ Chicrine | YYater and
2 | Chlorinator of MCB | 20 0.15 10 1.5 i Caustic
| and HCI
Scrubber
Nitrator of .| o Caustic
3 3 3 .
PNCBIONCBMNCE | 10 | OF | 35 |18 | NOX o ey
Details of Solid waste/ Hazardous waste genci 21on and its management:
Category | Quantities Generated i
as per (MTPA)
'i; Waste HW Source _ ;T:ﬁ:ﬁ:fl
Rules Existing | Proposed | Total P
2016 |
| I Disposed of in
Brine Erstwhile Secured
sludge mercury cell 26,64 | Landfill Facility
3 16. 64 0 j
! (mercury 53 based Chlor- Copte 2 |{on dry basis)
based) alkali process within  PACL
premises
_— = Sold to
2. - Entire Site 2.7 0 2.7 | authorized
spent oil
recyclers
MEE ] Disposed  as
3. 35.3 MEE 1,750 2625 per HW Rules
sludge 4375 | 50,
| _ 6
' Sent to
ETE authorized
4. Sludge 35.3 ETP ] 2.500 2,500 | TSDF as per
HW Rules
20186
Spent Production of | 0 Sold to actual |
o catalyst i Caustic soda e Sl reusers
Minutes of 27" EAC Meeting (Industry 3 Sector) held on March 7-8, 2022 Page 10 of 48
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Category Quantities Generated
as per (MTPA)
ﬁ; Waste HW Source lgli:::afl
Rules Existing | Proposed | Total
2016
Distillati MCE/PNCB/ .
g | el Lo g ONCB/MNGC 0 1.400 * | 1,400 | To CHWIF
Residug 5
7. | Waste  1oig Paracetamol 0 205 205 | To CHWIF
Carbon ]

Solid Waste Generation & Disposal

s. Quantity (MTPA)
No | Solid Waste | Mode of Disposal
Existing | Proposed | Total pe
Although Brine sludge is not
hazardous waste, the same Iis
el i B 19 " B disposed to secured landfill facility
developed inside PACL premises.
. Fly Ash is given fo nearest Cemeant
plant (Gujarat Ambuja Cement) &
2. |Fyhsh 55.005 0 §5,000 Brick manufacturing units (Baljinder
Pal Soni).
sodium
Chioride (10% To Government agents for landfill as
# Moisture) 0 iR@i |-15810 per instant Rules and Guidelines
(From PAP) ]

Deliberations in the EAC

The EAC, constituted under the provision of the EIA Notification, 2006 comprising
Expert Members/domain experts in various fields, examined the proposal submitted by the
Project Proponent and submitted by the Consultant accredited by the NABET on behalf of the
Project Proponent.

The EAC made detailed deliberations on the proposal. PP could not explain the water
balance, action plan and budget allocation for green belt development, monitoring
parameters related to API etc. The EAC deliberated the certified compliance report and
advised the PP to submit the comparative list of EC conditions, vis-a-vis, non-compliances
points, raised during monitoring and their Action Taken Report for further deliberations.

The Committee after, detailed deliberation, deferred the proposal and desired for
certain requisite information/inputs as listed below:

(i).  The Integraled Regional Office, MoEFCC, vide letter number File Mo. 8- 01/2020-
ENY/104-105 dated 16.02.2022, has submitted the certified compliance report.

Minutes of 27™ EAC Meeting (Industry 3 Sector) held on March 7-8, 2022 Paga 11 of 48

a7



692115/2022/1A_|

The report, inter-alia, mentioned some non-compliances. The EAC deliberated
and advised the PP to submit the comparative list of EC conditions, vis-a-vis,
non-compliances points as raised by IRO, MoEFCC: The Action taken report may
be verified by the IRO, MoEFCC for further deliberations of the EAG:

(i} EAC noted that PP has written “AP| & Intermediates both in Form-l"; however,
the consideration of Cat B2 project API. In this regard PP needs to revise the
Form-1 and resubmit:

(). The PP shall revise the water balance and waste water treatment plan and the
same may be submitted on Parivesh portal:

(iv).  The PP shall revise greenbelt plan along with timelines, species and budgetary
allocations;

(v). The PP needs to submit the analysis report of effluents/emissions along with
pollution control equipment's and their efficiency;

(vi. The PP needs to submit a list of products with production capacity (existing,
expansion and total) and their EC/CTO details:

(vil). The PP needs lo submit details of energy conservation measures proposed in the
Unit;

(viii).  The PP needs to submit details of implementation of environment conservalion
plan;

(ix).  The Details of carbon foot prints and carbon sequestration w.r.t. proposed project needs
to spell out;

(%).  The PP needs to explore the possibility to use of bio fuel in place of coal; and

(xi). The PP needs to submit the details of onsite/offsite emergency plan and
mitigation measures to be proposed during implementation of the project.

Agenda No. 27.2

Expansion of Active Pharmaceutical Ingredients (APIs) Bulk Drug manufacturing unit
with production capacity from 25.5 TPM to 134.082 TPM within the Existing Plant
located at Sy. No. 90/2, 90/3, 90/4, 99/1, 99/2, 99/3, 99/4, 99/5, 100/1, 100/2a, 100/2b,
100/3, Village Sathammai, Taluka Madurantakam, District Chengalpattu (Formerly
Kancheepuram), Tamil Nadu by M/s Sun Pharmaceutical Industries Ltd. [Total land
area 64688.76 Sq. m (15.98494 Acre)]- Consideration of Environmental Clearance

[Froposal No. IA/TN/IND3/248368/2021: File No. IA-J-11011/544/2021-1A-11{1)]

The Project Proponent and the accredited Consultant M/s Eco Laboratories and Consultants
Pvt. Lid. having accreditation number NABET/EIA/2023/RA0211 valid till 17.12.2023 has
made a detailed presentation on the salient features of the project and informed that:

The proposal is for consideration of the environmental clearance to the project for Expansion

Minutes of 27" EAC Meeting {Industry 3 Sector) held on March 7-8, 2022 Page 12 of 48
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of Active Pharmaceutical Ingredients (APls) Bulk Drug manufacturing unit with production
capacity from 25.5 TPM to 134.082 TPM within the Existing Plant located at Sy. No. 90/2,
a0/3, 90/4, 89/1, 958/2, 99/3, 99/4, 99/5, 100/1, 100/2a, 100/2b, 100/3, Village Sathammai,
Taluka Madurantakam, District Chengalpattu (Formerly Kancheepuram), Tamil Nadu by M/s
sun Pharmaceutical Industries Ltd.

The details of products and capacity are as under:

S. Product Details | CAS No. | Existing | Proposed | Total Uses
No. | (complete name) Quantity | Quantity | Quantity
1. | Sodium Valproate | 1069-66-5 8 27 35 Anticonvulsant
Oxetacaine 126-27-2 1 24 3.4 Oral
Anaesthefic
3. | Clomipramine 303-49-1 1 2 3 Antidepressan
t
| 4. | Metadoxine 74536-44-0| 04 0.6 1 Non-aleohalic
Steatohepatitis
5. | Flurbiprafen 5104-49-4 1 0 0 Nonsteroidal
anti-
inflammatory
agent
6. | Analgin 63372-86-1 B 0 0 Analgesic
Magnesium
7. | Carbamazapine 298-46-4 4 0 0 Anticonvulsant
8. | Metopralol Tartrate | 56392-17-7 3 0 0 Beta blockers
9. | Tramodol 36282-47-0 1 0 0 opioid
Hydrochloride analgesics
10.| Danazol 17230-88-5 0.1 0 0 androgenic
hormones
11.| Magnesium §2959-43- 0 10 10 Anticonvulsant
Valproate 7 .
12.| Divalproex 76584-T0- 0 15 15 Anficonvulsant
Sodium 8 .
13.! Mephentermine 1212-72-2 0 0.75 0.75 Antihypotentiv
sulphate e
14. Elagolix sodium B32720- 0 0.02 0.02 Gynaecology
36-2 {Menstruation
disorders) |
15. Valproic acid 1069-66-5 0 43 43 Anticonvulsant
16.| Ranolazine 956355-55- 0 10 10 Antianginal
17.| Amisulpride 71675-85- 0 2 2 Dopamine
=] receptor
antagonist;
. neuroleptic.
|18, Hydroxychloroquin | 747-36-4 0 0.55 0.55 Rheumatoid
Minutes of 27" EAC Meeating (Industry 3 Sector) held on March 7-8, 2022 Page 13 of 48
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a arthritis
19, Carboplatin 41575-04- 0.072 0.072 | Various types |
4 of cancers,
20, Orlistat 96829-58- 2.4 24 Therapy of
2 weight loss.
21.| lsotretinoin d4759-4B8-2 0.18 0.18 Treat severe |
recalcitrant
nodular acne,
22| Lumacaftor 936727- 0.05 0.05 Treat cystic
05-8 fibrosis
23.| Pregabalin 148553- 4 4 Analgesic In
50-8 treatment of
peripheral
neuropathic
pain
JAnticonvulsan
t,
Anxiolytic
24, Dexmethyl 19262-68- 0.1 0.1 deficit
Phenidate 1 hyperactivity
disorder
25. Tizanidine G4461-82- 0.25 0.25 skelstal
1 muscle
relaxants
26. Lenalidomide 191732- 0.025 0.025 treat various
726 types of
cancers
27.| Liraglutide 2046586- 0.25 0.25 contrel blood
20-2 sugar levels
28. Methylphenidate 298-59-9 0.475 0.475 attention |
HCL deficit
hyperactivity
disorder -
ADHD
| 29 Lurasidone 367514- 0.5 0.5 treat the
87-2 symptoms of
schizophrenia
30.| Imatinib 220127- 1.9 1.9 treat certain
57-1 types of
leukemia
31.| Sunitib 341031- 0.04 0.04 Antineoplastic
54-7 s
32.| Leuprolide 74381-53- 0.1 0.1 Treatment of
& prostate
cancer,
endometriosis,
utering fibroids

Minutes of 27" EAC Meeting (Industry 3 Sector) held on March 7-8, 2022
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33. Semaglutide 910463- 0 0.02 0.02 control blood
68-2 sugar levels
34, Total 25.5 123.68 134.082

The project/activity is covered under Category 'B2'-AP| of item 5 (f) 'Synthetic, Organic
Chemicals Industry’ of the schedule to the Environment Impact Assessment (EIA)
Motification, 2006 (amendment on 27.03.2020, 15102020 & 16.07.2021). But, due to
presence of the Vedanthangal Bird Sanctuary within 5 Km from Project Site i.e. 3.72 Km
(West), General condition is applicable to project and requires appraisal at Centre Level by
the EAC.

The PP reported that this is old unit before 2006 and is operating with valid CTO from SPCB.
The unit has obtained CTO compliance from the Tamilnadu Pollution Control Board vide
letter dated 07.03.2022. All the conditions were reported complied, however, some
suggestion were given to the unit. The PP committed to implement the El;lggﬂsﬁnn given by
TNPCB. The EAC deliberated the compliance status and found satisfactory,

The PP reported that the Land area is 646B88.76 sq.m. The expansion is proposed within the
existing land. The industry has already developed 21992.00 sq.m. (33.99%) green area and
an additional 2500 more trees will be developed in area of 4006.00 sq.m. near project site.
So overall greenbelt proposed after expansion will be 40.19%. The estimated project cost is
Rs. 202.36 Crores including an existing investment of Rs. 174.36 Crores. Total capital cost
earmarked towards environmental pollution control measures for proposed expansion is
Rs.149.5 Lakhs and the Recurring cost (operation and maintenance) will be about Rs. 59.97
lakhs per annum. Total Employment will be of 654 persons. Industry proposes to allocate Rs.
33 Lakhs of the proposed cost towards CER.

The PP reported that the unit is located at 3.72 km (West) from the Vedanthangal Bird
Sanctuary. There are no other National Park, Biosphere Reserves, Tiger/Elephant Reserves,
Wildlife Corridors etc. within 10 km distance from the project site. The Kiliyar River is flowing
at a distance of 2.03 km in S8W direction. Palar River is flowing at a distance of 7.52 km in
EME direction.

The PP reported that total water required after expansion will be 286.5 KLD out of which
fresh water will be 182 KLD. Fresh water will be sourced from private tankers. Effluent of 83
KLD will be treated through existing Effluent Treatment Plant of 60 KLD followed by RO (40
KLD), MEE (80 KLD) and ATFD (22KLD). The plant is based on Zero liquid discharge
system.

The PP reported that the power requirement after expansion will be 42000 kVA including
existing 36000 kVA and will be met from TANGEDCO. Existing unit has DG sets of 1x380
KVA, 1x1500 kVA, 1x1010 kVA, 1x 500 kVA capacities, additionally DG sets are used as
standby during power failure. Stack height of 7m for 380 kVA & 500 kVA and 30 m for 1010
kVA & 1500 kVA has been provided as per CPCE norms.

Existing unit has 3 TPH (2 Nos.), 8 TPH (1 No.) and 10 TPH (1 No.) coaliwood fired boilers.
Mo additionzal boiler will be installed. Dust collector with a stack height of 30 m (for 6 TPH
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boiler) and dust collector followed by bag filter with a stack height of 36 m (for 10 TPH boiler)
has been installed for controlling the particulate emissions within the statutory limit of 115

mg/Nm?,

The Project proponent committed to comply with the rules and guidelines issued under the
Manufacture, Storage and Import of Hazardous Chemicals (MSIHC) Rules, 1989, as
amended time to time, and the Chemical Accidents (Emergency Planning, Preparedness and
Response) Rules, 1996. The Onsite and Offsite Emergency plan will be implemented as cited
in the provisions of the Rules.

The PP reported that a petitioner has filed an application before Hon'ble NGT Southern
bench stating that the existing industry is operating without environmental clearance and
located close to the Vedanthagal Bird Sanctuary (Case No. 88 of 2020). The Hon'ble NGT
formed a committee and after having reports from the commiltee appointed for the purpose
and reply by all the respondents including TNPCB, Wildlife officials, MOEF and Sun Pharma,
had directed to Tamil Nadu Pellution Control Board to submit the report whether there wera
any other industries located along with the bird sanctuary. The Case was last listed on
01.02.2022 and 01.03.2022. The case has not disposed of yetl. In this context, the EAC is of
the view that the EC is subject to orders/ judgment of Hon'ble NGT and any other Court of
Law, as may be applicable to this project,

Details of Process Emissions Generation and its Management: HCI, VOC, S0z, NH:, will
be there in process emissions and for its management wet scrubbers have been installed
with process stacks.

Details of Solid Waste/ Hazardous Waste Generation and its Management: PP reported
that 131 kg/day of Municipal solid waste will be generated after expansion out of which 59
kg/day of organic waste will be treated through composting. Recyclable waste will be
disposed to TNPCB Authorized Recyclers Hazardous wastes like Spent oil (Cat. 5.1), Spent
Catalyst (Cat. 28.2), Spent Carbon (Cat, 28.3), Spent Organic Solvant (Cat. 28.6), Discarded
Barrels / Containers / Liners (Cat. 33.1), ETP Sludge (Cat. 35.3), Process residues and
wastes (Cat. 28.1), Date Expired products (Cat. 28.5), Off specification products (Cat. 2B.4)
will be generated which will be disposed to TSDF,

The Committee was informed that the Ministry has issued an Office Memorandurn dated
28.01.2021, which inter-alia request EAC to clearly recommend the permissible pollution load
l.e., quantity and quality, including composition of emissions, discharge and solid waste
generation. In compliance this OM, PP has submitted the following pollution load information
and the EAC deliberated on the issue. PP also requested that EC may include the name of
products also otherwise PP will face difficulty in obtaining the CTE/CTO from concerned
SPCB.

) Kg Per Day o
| EFFLUENT WATER | SOLID WASTE | |
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Kg Per Day
SOLID WASTE
Organic solid waste Inorganic solid waste  [Spent Carbon Distillation Residue
e 72 127 9,143
EMISSION DETAILS
Kg Per Day
Process emissions Fugitive emissions
a27.7 66,36
Kg Per Day
coz2 H2 NH3 |02 N2 HBr HCI (CH3)2NH | CH3CI | HF S02
B95.7 18.6
(P) + (P) +
0.3 0.3 16 12.6
15 (F 14 (F 0 0 0 0] 21.36
e e M e P) -
910.7 i 39.96

Deliberations in the EAC:

The EAC, constituted under the provision of the EIA Notification, 2006 comprising
Expert Members/domain experts in various fields, examined the proposal submitted by the
Project Proponent in desired format along with PFR/EMP reports prepared and submitted by
the Consultant accredited by the QCI/ MABET on behalf of the Project Proponent.

The EAC noted that the Project Proponent has given an undertaking that the data and
information given in the application and enclosures are true to the best of his knowledge and
belief and no information has been suppressed in the PFR/EMP reports. If any pant of
data/information submitted is found to be false/ misleading at any stage, the project will be
rejected and Environmental Clearance given, if any, will be revoked at the risk and cost of the
project proponent.

The Committee noted that the PFR/EMP reports are in order, reflecting the present
environmental status and the projected scenario for all the environmental components. The
Commitlee deliberated on the proposed mitigation measure towards Air, Water, Noise and
Soil pollutions. The Committee suggested that the storage of toxic/explosive raw
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materials/products shall be undertaken with utmost precautions and following the safety
norms and best practices.

The Committee deliberated on the revised water balance data submitted by PP and
found it satisfactory. The Committee also deliberated on the action plan and budget allocation
for green belt development. As committed by the PP the green belt development shall be
completed within one year. The Committee suggested that the greenbelt development shall
be taken up actively by the PP and trees shall be planted considered 2m x 2m ratio. The
Committee deliberated on mitigation of carbon emissions, biofuels and sociceconomic study
submitted by PP and found satisfactory. The committee deliberated the status of court case
and compliance status of CTO and found the reply of PP satisfactory and reply of PP found
to be satisfactory.

The Committee deliberated the Onsite and Offsite Emergency plans and various
mitigation measures to be proposed during implementation of the project and advised the PP
to implement the provisions of the Rules and guidelines issued under the Manufacture,
Storage and Import of Hazardous Chemicals (MSIHC) Rules, 1989, as amended time to time,
and the Chemical Accidents (Emergency Planning, Preparedness and Response) Rules,
1996,

The EAC deliberated on the proposal with due diligence in the process as notified
under the provisions of the EIA Notification, 2006, as amended from time to time and
accordingly made the recommendations to the proposal. The Experts Members of the EAC
found the proposal in order and recommended for grant of environmental clearance.

Accordingly, the EAC recommended for the grant of environmental clearance to
the proposal subject to following conditions:

The environmental clearance granted to the project/activity is sirictly under the
provisions of the ElA Notification 2008 and its subseguent amendments. It does not
tantamount/construe to approvals/consent/permissions efc. required to be obtained or
standards/canditions to be followed under any other Acts/ Rules/ Subordinate legislations,
eic., as may be applicable to the project. The project proponent shall obtain necessary
permission as mandated under the Water (Prevention and Control of Pallution) Act, 1974 and
the Air (Prevention and Control of Pollution) Act, 1981, as applicable from time to time, from
the State Pollution Control Board, prior to construction & operation of the project,

The EAC, after detailed deliberations, recommended the project for grant of
environmental clearance, subject to compliance of terms and conditions as under, and

general terms and conditions in Annexure: -

(i).  This Environmental Clearance (EC) is subject to orders/ judgment of Hon'ble NGT and
any other Court of Law, as may be applicable to this project.

(i). ~ The PP shall comply with all the environmental protection measures and safeguards
proposed in the documents submitted to the Ministry. All the recommendations made
in the PFR/EMP in respect of environmental management, and risk mitigation
measures relating to the project shall be implemented.
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(iii).

{iv).

{v).

{wi).

{wii).

{wili}.

(x).

().

(xii).

(xili),

(xiv).

Mo banned chemicals shall be manufactured by the project proponent. No banned raw
materials shall be used in the unit. The project proponent shall adhere to the
notifications/guidelines of the Government in this regard.

The project proponent shall utilize modern technologies for capturing of carbon
emitted and shall also develop carbon sinkfcarbon sequestration resources capable of
capturing more than emitted. The implementation report shall be submitted to the IRO,
MoEF&CC in this regard.

All necessary precautions shall be taken to avold accidents and action plan shall be
implemented for avoiding accidents. The Project proponent shall implement the
onsiteloffsite emergency plan/mock drill elc. and mitigation measures as prescribed
under the rules and guidelines issued in the Manufacture, Storage and Import of
Hazardous Chemicals (MSIHC) Rules, 1989, as amended time fo time, and the
Chemical Accidents [Emergency Planning, Preparedness and Response) Rules,
1996.

The volatile organic compounds (VOCs)/Fugitive emissions shall be controlled at
99 97 % with effective chillers/modern technology. Regular monitoring of VOCs shall
be carried out.

The project proponent shall explore possibilities for recyeling and reusing of treated
water in the unit to reduce the fresh water demand and waste disposal.

As already committed by the project proponent. Zero Liquid Discharge shall be
gnsured and no treated/untreated wastewaler shall be discharged outside the
premises. Treated effluent shall be reused in the process/utilities. Treated Industrial
effluent shall not be used for gardening/greenbelt development/horticulture.

Continuous online (24x7) monitoring system for stack emissions shall be installed for
measurement of flue gas discharge and the pollutants concentration, and the data to
be transmitted to the CPCB and SPCB server. For online continuous monitoring of
effluent, the unit shall install web camera with night vision capability and flow meters in
the channel/drain carrying effluent within the premises.

The storage of toxic/hazardous raw material shall be bare minimum with respect to
quantity and inventory. Quantity and days of storage shall be submitted to the
Regional Office of Ministry and SPCB along with the compliance report.

The occupational health centre for surveillance of the worker's health shall be set up,
The health data shall be used in deploying the duties of the warkers. All workers &
employees shall be provided with required safety kits/mask for personal protection.

Training shall be imparted to all employees on safety and heaith aspects of chemicals
handling. Safety and visual reality training shall be provided to employees. Action plan
for mitigation measures shall be propery implemented based on the safety and risk
assessmenl studies.

The unit shall make the arrangement for protection of possible fire hazards during
manufacturing process in material handling. Fire-fighting system shall be as per the
NOrms.

The solvent management shall be carried out as follows: (a) Reactor shall be
connected o chilled brine condenser system. (b) Reactor and solvent handling pump
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{xw).

(xvi).

{xvii).

(2wii ).

(xix).

(),

shall have mechanical seals to prevent leakages. (¢) Sclvents shall be stored in a
separate space specified with all safety measures. (d) Proper earthing shall be
provided in all the electrical equipment wherever solvent handling is done. (2) Entire
plant shall be flame proof. The solvent storage tanks shall be provided with breather
valve to prevent losses. (f) All the solvent storage tanks shall be connected with vent
condensers with chilled brine circulation.

Total fresh water requirement, sourced from private tankers shall not exceed 182 KLD.
Prior permission in this regard shall be obtained from the concemed regulatory
authority/ CGWA and renewed from time to time.

The storm water from the roof top shall be channelized through pipes to the slorage
tank constructed for harvesting of rain water in the premises and harvested water shall
be used for various industrial processes in the unit. No recharge shall be permitted
within the premises. Process effluent/ any wastewater shall not be allowed to mix with
storm water.

The PP shall undertake waste minimization measures as below {a) Metering and
confrol of quantities of active ingredients to minimize waste; (b) Reuse of by-products
from the process as raw materials or as raw material substitutes in other processes,
(c) Use of automated filling to minimize spillage. (d) Use of Close Feed system into
batch reactors. (e) Venting equipment through vapour recovery system. (f) Use of high
pressure hoses for equipment clearing to reduce wastewater generation.

The green belt of at least 5-10 m width shall be developed in al least 33% of the total
project area, mainly along the plant periphery/ additional land. Selection of plant
species shall be as per the CPCB guidelines in consultation with the State Forest
Department. Records of tree canopy shall be monitored through remaote sensing map.
Trees have to be planted with spacing of 2m x 2m ratio and as committed by PP shall
plant 2500 number of trees In first year itself and subsequent years the green belt shall
be monitored. The plant species can be selected that will give better carbon
sequestration.

The activities and the action plan proposed by the project proponent to address the
socio-economic issues in the sludy area, shall be completed as per the schedule
presented before the Committee and as described in the PFR/EMP report in letter and
spirit.

A separate Environmental Management Cell (having qualified person with
Envircnmental Science/Envirenmental Engineering/specialization in the project area)
equipped with full-fledged laboratory facilities shall be set up to carry out the
Environmental Management and Monitoring functions.
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Agenda No. 27.3

Setting up of Technical Pesticides Specific Intermediates & Specialty Chemicals of
Production capacity upto 550.5 MTPM located at Plot No. 1032-11, Phase-ll, GIDC
Industrial Estate - Panoli, District- Bharuch, Gujarat by M/s. Remark Technologies-
Consideration of Environmental Clearance

[Proposal No.: IA/GJIND3/233790/2021, File No.: |1A-J-11011/430/2021-1A-1(1).]

The Project Proponent and the accredited Consultant M/s. Agua-Air Environmental
Engineers Pvt. Ltd. (NABET Accraditation No.: NABET/EIA2023/1A0062 (Rev. 01) Valid Up
to 7.10.2023 has informed the EAC on the salient features of the project and informed that:

The proposal is for environmental clearance to the project for Setting up of Technical
Pesticides Specific Intermediates & Specialty Chemicals of Production capacity upto 550.5
MTPM located at Plot Mo. 1032-1Y, Phase-ll, GIDC Industrial Estate - Panoli, District-
Bharuch, Gujarat by M/s. Remark Technologies.

The project/activities are covered under Category ‘A’ of item 5(b) & 5(f) ‘Pesticides industry
and pesticide specific intermadiates’ and synthetic organic chemicals of the Schedule to the
Environment Impact Assessment Notification, 2006, and requires appraisal at Central Level
by the Expert Appraisal Committee (EAC) in the Ministry. PP accepted that inadvertently
while filling form-2 only 5(b) category was mentioned, however, the product are both from
5(b} & 5(f) Category.

Deliberations by the EAC:

The Committee noted that PP has not submitted Life Cycle Analysis Study which was
asked from PP in agenda. In this regard, the PP/Consultant is requested lo revise the
application and submit the details, Tho EAC accepled the request of PP and accordingly, the
proposal was returned in its present form for the needful.

Agenda No, 27.4

Setting up of Dye Intermediates m-nufacturing unit of production capacity 660 MTPM
located at Survey No.399, Village: Neja, Taluka: Khambhat, District: Anand, Gujarat by
Mis. Jay Ganesh Industries - Consideration of Environment Clearance.

[Proposal No. IAIGJ/IND3/217059/2021, F. No. 1A-J-11011/264/2021-1A-1(1)]

The project proponent and the acere lited Consultant Mis. San Envirotech Pvt. Lid having
accreditation No.: MABET/EIAM2227A0216 Valid Up to 23.12.2023 made a detailed
presentation on the salient features of the project and informed that:

The proposal is for Environmenta’ Clearance to the project for Setting up of Dye
Intermediates manufacturing unit o production capacity 660 MTPM located at Survey
MNo.399, Village: Neja, Taluka: Khzibhat, District: Anand, Gujarat by M/s. Jay Ganesh
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Industries.
All Synthetic Organic Chemicals Industries located outside the notified industrial area/estate
are listed at 5. N. 5(f) of Schedule of Environmental Impact Assessment (EIA) Notification

under Category ‘A’ and requires appraisal at Cenural Level by Expert Appraisal Committee
(EAC).

The details of products and capacity are as under:

Sr. | Name of the Product | CAS No. | Quantity | End use of

No. MT/Month products

1 | 4-Nitro Toluene-2-Sulfonic Acid | 121-03-9 300
(PNTOSA)

2 | Para Nitro Chloro Benzene Ortho | 96-73-1
Sulfonic Acid (PNCBOSA)

3 | Ortho Nitra Chioro Banzene Para | 121-18-6
Sulfonic Acid (ONCBPSA)

4 | Sulfo Toblas Acid (2-Naphthyal | 117-52-4 |
Amino 1-5 Disulphonic Acid) |

5 | Armstrong Acid 81-04-8 |
(1.5-Naphthalenedisulfonic acid)

& | Aniline 2.4 Di-sulfonic Acid 24605-36-

5
7 | Aniline 2.5 Di-sulfonic Acid 24605-36- |
5

8 | Ortho Anisidine 4 Sulfonic Acid| 98-42-0
(OA4SA)

8 | Schaeffer's Acid 93-016
(B-Hydroxynaphthalene-2- Dyes
sulphonic acid) manufacturing

10 | Para Toluidine-2,5-Disulfonic Acid | ?6585-57-

(PT2,5D5A) g

11 | Chloro Benzene Sulfonic Acid | 98-656-8
(CBSA)

12 | Para Anisidine 2 Sulfonic Acid | B470-17-3
(PA2SA)

13 | Para Anisidine 3 Sulfonic Acid | 13244-33-

(PA3SA) 2
14 | Sulpho OAVS {(1-Amino-2- | 121-88-0

Methoxy-4-Beta Hydroxy Ethyl
Sulphone Sulphate Ester) _
15 | Sulfo VS (3 Sulphonyl-4-Amino | 42986-22-
Phenyl Beta Hydroxy Ethyl 1

Sulphone Sulphate Ester)
16 |Para  Phenylenediamine 2.5 | 7139-80.1
Disulfonic Acid (PPD2 5DSA)
17 | Meta Phenylene Diamine 4.6 Di-| 137-50-8
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Sr. Name of the Product CAS No. Quantity End use of
No. MT/Month products
sulfonic Acid (MPD4,6DSA) '
18 | N-Ethyl-N-Benzyl Aniline Sulfonic | 101-11-1
Acid (EBAMSA)
19 | Para Cresidine Ortho Sulfonic | 6471-78-9
Acid (PCOSA)
20 | Para Nitro Aniline Ortho Sulfonic | 30693-53- 100
Acid (PNAOSA) 9
21 | Ortho Nitro Aniling Para Sulfonic | 82324-60-
Acid (ONAPSA) 5
22 | Para Nitro Aniline (PNA) 100-01-6
23 | Ortho Nitro Aniline (ONA) 88-74-4
24 | 4-Amino  Azobenzene-4-Sulfonic | 104-23-4 100
Acid (PAABSA)
25 | Sodium Naphthionate (SN) 130-13-2 70
26 | Alpha Naphthylamine 134-32-7
27 | Alpha Naphthol 90-15-3
28 | NW Acid 84-87-7
29 | C Acid 131-27-1 40
(2-Maphthylamine 4,8 Di Sulfonic
Acid)
30 | Epsilon Acid 117-43-1
(1-Naphthol 3,8 Di Sulfonic Acid)
31 | 2-Pyridone 142-08-5 50
32 | Ethyl Cyano Pyridone 28141-13-
(3-Cyano-1-Ethyl-6-Hydroxy-4- 1
Methyl-2-Pyridone)
33 | Diethyl Cyano Pyridone 4241-27-4
(3-Cyano-6-Methyl-2-Pyridone)
Total 660

The standard ToR issued by Ministry vide letter no. IA-J-11011/264/2021-1A-11 {I); dated
3.07.2021. Public Hearing for the project was conducted by the Gujarat Pollution Control
Board on 29.12.2021. The Public Hearing proceeding was presided over by Resident
Additional Collector & Additional District Magistrate. The main issues raised during the public
hearing were related to local employment, development of greenbelt in surrounding area and
conservation of environment. As informed by the PP that there is No Litigation is pending
against the proposal.

The PP reporied that Proposed land area of the project is 5000 m?. Industry will develop
greenbelt in an area of 33% i.e. 1650 m? out of total area of the project. The estimated
project cost Is Rs. 5.0 Crore. Total capital cost earmarked towards environmental pollution
control measures is Rs. 2.29 Crore and the Recurring cost (operation and maintenance) will
be about Rs. 4.48 Crore per annum. Total employment will be of 50 persons. Industry
proposes to allocate Rs. 10.0 Lakhs towards Corporate Environment Responsibility.
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The PP reported that there are no National Parks, Wildlife Sanctuaries, Biosphere Reserves,
Tiger/Elephant Reserves, and Wildlife Corridors ete. within 10 km distance of the project site.
Pond of Lunej Village is at a distance of 1.8 km in WW direction.

The Ambient air quality monitoring was carried out 2t 8 locations during March, 2021 to May,
2021 and the baseline data indicates the ranges of concentration as: PMy (3.6 - 74.6
Mg/im®), PMzs (35.9 - 44.4 ug/im?), S0z (13.8 - 18.2 paim?), NOx (19.8 — 23.1 pg/m?). AAQ
modeling study for point source emission indicated that the maximum incremental GLCs after
the proposed project would be 3.665 ug/m?®, 1.692 pg/m? and 1,502 pg/m® with respect to
PMio, SOz and NOx. The resultant concentrations are within the national ambient air quality
standards (NAAQS).

The PP reported that total water requirement is 260 m/day of which fresh water requirement
of 120 m¥day will be met from Ground Water Source — Bore well. 140 m3/day will be
recycled/treated water. Sources of industrial effluent generation will be from process,
scrubber, washing, boiler blow down, cooling bleed off. Total trade effluant (150.5 KLD) will
be taken into ETP, after primary treatment effluent will be passed through RO. RO permeate
(105 KLD) will be reused within premises and RO reject will be sent to MEE. MEE
condensate (35 KLD) will be reused. Slurry of MEE will be Spray Dryer in in-house Spray
Dryer. Thus, unit proposed to achieve Zero Liguid Discharge (ZLD). Sewage (5.0 KLD) will
be disposed into soak pit though septic tank.

The PP reported that Power requirement for proposed project will be power requirement will
be 450 kVA and will be met from Madhya Gujarat Vij Company Ltd. (MGVCL). Unit proposed
to install one D.G. Set of 250 kVA capacity and will be used as standby during power failure.
Stack (height 11 meters) will be provided as per the CPCE norms to the proposed D.G. Set.

The Praject proponent committed to comply with the rules and guidslines issued under the
Manufacture, Storage and Import of Hazardous Chemicals (MSIHC) Rules, 1989, as
amended time to time, and the Chemical Accidents (Emergency Planning, Preparedness and
Response) Rules, 1996. The Onsite and Offsite Emergency plan will be implemented as cited
in the provisions of the Rules.

The unit will have Imported Coal/Briquette fired Eoiler-1 (3 TPH), Boiler-2 (3 TPH), Thermic
Fluid Heater (2.5 Lakhs Kcalthr.), Hot Air Generator-1 (10 Lakhs Kcal/hr), Hot Air Generator-
2 (15 Lakhs Kcal/hr) will be installed. Cyclone separator and bag filter with a stack height of
30 m will be installed on Boilers, HAG & TFHs for controlling the particulate emissions within
the statutory limit of 150 mg/Nm? for the proposed utilities. Process emission generation will
be from stack attached with Multipurpose Plant-1 (Sulphenation), Multipurpose Plant-2
(Sulphonation), Multipurpose Plant-3 {Other Products), one common vent of 2 nos, of Spin
Flash Dryer (300 kg/hr. each) and one vent of Imported Coal/Briguette fired Spray Dryer for
effluent (500 litthr.). Two stage Alkali Scrubber will be installed to control process emission
from reactor. In built bag filter will be provided as APCM on vent of Spin Flash Dryer. In-built
Cyclone and water scrubber will be installed on Spray Dryer.

Details of Solid waste/Hazardous waste generation and its management:
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Sr. Type of Category Quantity Method of Disposal
Mo. Waste Mo. as per
HW Rules,
2016
1. | ETP Waste | 35.3 100 Collection, Storage, Transportation,
MT/month | Disposal at TSDF site.
2. | Salt of Spray 35.3 65 Collection, Storage, Transportation,
Dryer MT/month | disposal at TSDF site.
3. | Iron Sludge 26.1 350 Collection, Storage, Transportation.
MT/month | disposal at TSDF site or to Cement
industries for co-processing.
4, | Gypsum 26.1 225 Collection, Storage, T?anspnrlatinm
Waste MT/month | disposal at TSDF site or to Cement
industries for co-processing.
5. | Used Gil 5.9 1.0 Collection, Storage, Transportation, sell
KlLiyear |to registered re-refiners or use for
lubrication within premises.
6. | Discarded 33.1 10.0 Collection, Storage, Transportation, Sell
Containers/ MT/month | to registered recyclers.
Liners/Bag
7. | Spent 26.3 885 Collection, Storage and parily reuse in-
Sulphuric Acid MT/month | house and partly will be sold to actual
| users under Rule-9,

Deliberations in the EAC:

The EAC, constituted under the provision of the EIA Notification, 2006 comprising
Expert Members/domain experts in various fields, examined the proposal submitted by the
Project Proponent in desired format along with EIA/EMP reports prepared and submitted by
the Consultant accredited by the QCI/ NABET on behalf of the Project Proponent.

The EAC noted that the Project Proponent has given an undertaking that the data and
information given in the application and enclosures are true to the best of his knowledge and
belief and no information has been suppressed in the EIAJEMP reports. If any part of
datalinformation submi!ted is found to be false! misleading at any stage, the project will be
rejected and Environmental Clearance given, if any, will be revoked at the risk and cost of the
project proponent.

The Committee noted that the EIAEMP reports are in compliance of the ToR issued
for the project, reflecting the present environmental status and the projected scenario for all
the environmental components. The Committee deliberated on the proposed mitigation
measure towards Air, \Water, Noise and Seil pollutions, The Committee suggested that the
storage of toxiclexplosive raw materials/products shall be undertaken with uimost
precautions and following the cafety norms and best practlices.

The Committee deliberated on the water balance data submitted by PP and found it
satisfactory. The Comimnitiee deliberated on the action plan and budget allocation for green
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belt development and noted that as committed by the PP the green belt development shall be
completed within one year. The Committee suggested that the greenbelt development shall
be taken up actively by the PP and trees shall be planted considered 2m x 2m ratio,
accordingly, PP committed to plant 800 trees. The Committee deliberated on mitigation of
carbon emission, biofuels and socio economic study submitted by FF and found satisfactory,
The committee suggested for separate entry and exit gate at the unil and PP welcomed the
suggestion of the committee and committed for the same. The committee deliberated
Ecological biodiversity impact assessment report and found satislacta Iy,

The Committee deliberated the Onsite and Offsile Emergency plan and various
mitigation measures to be proposed during implementation of the project and advised tha PP
to implement the provisions of the Rules and guidelines issued under the Manufacture,
Storage and Import of Hazardous Chemicals (MSIHC) Rules, 1882, as amended time to time,
and the Chemical Accidents (Emergency Planning, Preparedness and Response) Rules,
1996,

The EAC deliberated on the proposal with due diligence in the process as notified
under the provisions of the EIA Nofification, 2006, as amendsd from time to time and
accordingly made the recommendations to the proposal. The Experts Members of the EAC
found the proposal in order and recommended for grant of environmental clearanca.,

Accordingly, the EAC recommended for the grant of environmental clearance to
the proposal subject to following conditions:

The environmental clearance granted to the projeciiactivity is strictly under the
provisions of the EIA Notification 2008 and its subsequent amendments. It does not
tantamount/construe to approvals/consent/permissions etc, required fo be obtained or
standards/conditions to be followed under any other Acts/ Rules/ Subordinate legislations,
elc., as may be applicable to the project. The project propanent shall obtain necessary
permission as mandated under the Water (Prevention and Contral of Pallution) Act, 1974 and
the Air (Prevention and Control of Pollution) Act, 1981, as applicable from time to time, from
the State Pollution Control Board, prior to construction & operation of the project.

The EAC, after detailed deliberations, recommended the project for grant of

environmental clearance, subject to compliance of terms ancd conditions as under, and

general terms and conditions in Annexure: -

(). The company shall comply with all the environmental protection measures and
safeguards proposed in the documanis submitted to the Ministry. All the
recommendations made in the EIAMEMP in respect of environmental management,
and risk mitigation measures relating to the project shall be implemented.

(ii). Mo banned chemicals/dyes shall be manufactured by the project proponent. No
banned raw materials shall be used in the unit. The project proponent shall adhere to
the notifications/guidelines of the Government in this regard.

(i)  The project proponent shall utilize modern technologies for capturing of carbon
emitted and shall also develop carbon sink/carbon sequestration resources capable of
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(iv).

v

{wi).

(vii).

{wiii}.

{ix ).

(x).

(=),

(xii).

(xiil).

(xiv).

capturing more than emitted. The implementation report shall be submitted to the IRO,
MoEF&CC in this regard.

The project proponent shall comply with the environment norms for Dye and Dye
Intermediate Industry as notified by the Ministry of Environment, Forest and Climate
Change, vide GSR 325(E), dated 07.05.2014 under the provisions of the Environment
(Protection) Rules, 1986.

Necessary precautions shall be taken lo avoid accidents and action plan shall be
implemented for avoiding accidents. The Project proponenl shall implement the
onsitefoffsite emergency plan/mock drill etc. and mitigation measures as prescribed
under the rules and guidelines issued in the Manufacture, Storage and Import of
Hazardous Chemicals (MSIHC) Rules, 1989, as amended tme to time, and the
Chemical Accidents (Emergency Planning, Preparedness and Response) Rules.
1996.

The Volatle organic compounds (VOCs)/Fugitive emissions shall be controlled at
49.97 % with effective chillers/modemn technology. Regular menitoring of VOCs shall
be camed out.

The project proponent shall explore possibilities for recycling and reusing of treated
waler in the unit to reduce the fresh water demand and waste disposal.

As already committed by the project proponent, Zero Liquid Discharge shall be
ensured and no ftreated/untreated wastewater shall be discharged ocutside the
premises. Treated effluent shall be reused in the processiutilities. Treated Industrial
effluent shall not be used for gardening/greenbelt development/horticulture.

Continuous online (24x7) monitoring system for stack emissions shall be installed for
measurement of flue gas discharge and the pollutants concentration, and the daia fo
be transmitted to the CPCB and SPCB server, For online continuous menitoring of
effluent, the unit shall install web camera with night vision capability and flow meters in
the channel/drain carrying effluent within the premises.

The storage of toxic/hazardous raw material shall be bare minimum with respect to
guantity and inventory. Quantity and days of storage shall be submitied to the
Regional Office of Ministry and SPCB along with the comphiance report.

The occupational health centre for surveillance of the worker’s health shall be set up.
The health data shall be used in deploying the duties of the workers. All workers &
employees shall be provided with required safety kits/mask for personal protection.

Training shall be imparted to all employees on safety and health aspects of chemicals
handling. Safety and visual reality training shall be provided lo employees. Action plan
for mitigation measures shall be properly implemented based on the safety and risk
assessment studies.

The unit shall make the arrangement for protection of possible fire hazards during
manufacturing process in material handling, Fire-fighting system shall be as per the
norms.

The solvent management shall be carried out as follows: (a) Reacior shall be
connected to chilled brine condenser system. (b) Reactor and solvent handling pump
shall have mechanical seals to prevent leakages, (c) Solvents shall be stored in a
separate space specified with all safety measures. (d}) Proper earthing shall be

Minutes of 27" EAC Meeting (Industry 3 Sector) held on March 7-8, 2022 Page 27 of 48

B9



692115/2022MA_|

{Xv).

(xvi).

[wii),

(i ).

{xix).

(xx).

provided in all the electrical equipment wherever solvent handling is done. (e) Entire
plant shall be flame proof. The solvent storage tanks shall be provided with breather
valve to prevent losses. (f) All the solvent storage tanks shall be connected with vent
condensers with chilled brine circulation,

Total fresh water requirement, sourced from Ground Water. shall not excead 120
m’/day. Prior permission in this regard shall be oblained from the concerned
regulatory authority/CGWA and renewed from time to time.

The storm water from the roof top shall be channelized through pipes to the storage
tank constructed for harvesting of rain water in the premises and harvested water shall
be used for various industrial processes in the unil. No recharge shall be permitted
within the premises. Process effluent/ any wastewater shall not be allowed o mix with
storm water.

The PP shall undertake waste minimization measures as below (a) Melering and
control of quantities of active ingredients to minimize waste; (b) Reuse of by-products
from the process as raw materials or as raw material substitutes in other processes.
(¢} Use of automated filling to minimize spillage. (d) Use of Close Feed system inlo
batch reactors. (e) Venting equipment through vapour recovery system. (f) Use of high
pressure hoses for equipment clearing to reduce wastewater generation.

The green belt of at least 5-10 m width shall be developed in at least 33% of the total
project area, mainly along the plant periphery/ additional land. Selection of plant
species shall be as per the CPCB guidelines in consultation with the State Forest
Depariment. Records of tree canopy shall be monitored through remote sensing map.
800 Number of Trees have to be planted with spacing of 2m x 2m ratio and as in first
year itself and subsequent years the green belt shall be monitored. The plant spacies
can be selected that will give better carbon sequestration,

The activities and the action plan proposed by the project proponent to address the
socig-economic issues in the study area shall be completed as per the schedule
presented before the Committee and as described in the ElA/ EMP report in letter and
spirit.

A separate Environmental Management Cell (having qualified person with
Environmental Science/Environmental Engineering/specialization in the project area)

equipped with full-fledged laboratory facilities shall be set up to carry oul the
Environmental Management and Monitoring functions.

Agenda No, 27.5

Amendment of Existing Environmental Clearance for Bulk Drug Unit by Addition of
Plot No. 124 & CP-173 SIPCOT of admeasuring 0.87 ha., to the Land Area of 2.32 ha.,
(Plot No. 125 & 126) of M/s Global Calcium Private Limited, located at 125 & 126, Sipcot
Industrial Complex, Hosur, Tamil Nadu- Amendment of Environmental Clearance

[Proposal No. IA/TN/IND3/255576/2022; File No.J-11011/411/2006-1A-11 ("

The PP reguested for amendment in existing Environmenial Clearance issued by the Ministry
vide letter No. J-11011/411/2006-14 1l (1) dated 16.08.2016 for Bulk Drug Unit by Addition of
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Plot No, 124 & CP-173 SIPCOT of admeasuring 0.87 ha., to the Land Area of 2.32 ha., (Plot
No. 125 & 126) of M/s Global Calcium Prvate Limited, Located at 125 & 126, Sipcot
Industrial Complex, Hosur, TamilNadu. The PP informed that after the additional of the new
plat total Green Belt will be developed in Area of 1.08 ha.

Deliberations in the EAC:

The Committee was informed that PP has uploaded the EIA report of 2015 on
Parivesh portal. Present status of the project has not been submitted. The Committee
deliberated on the compliance status of the project and found that some major conditions
related to environmental conservation were partially complied.

Also, the PP requested to the Committee that they will revise the application and will
apply under para 7 (ii) of the EIA Nofification, 2006 (modernization). The proposal was
accordingly returned in its present form for revision of the application for the needful.

drdrd
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Agenda No. 27.6

Expansion of Synthetic Organic Chemicals (Dyes Intermediate) Manufacturing unit of
production capacity 4,244.48 TPA to 4,604.48TPA, located at plot F-94 & F-95 RIICO
growth Centre, PHASE || ABU ROAD, Sirohi, Rajasthan by M/s Arbuda Industries —
Consideration of Environmental Clearance

[Proposal No. |IA/RJ/IND3/256958/2021; File No. IA-J-11011/61/2019-1A-11(1)]

The project proponent and the accredited consultant M/s Perfact Enviro Solutions Pvt. Ltd.
having accreditation number NABET/EIA/1922/RA0184 valid till 27-05-2022 has made a detailed
presentation on the salient features of the project and informed that:

The proposal is for consideration of the environmental clearance for the Expansion of
Synthetic Organic Chemicals (Dyes Intermediate) Manufacturing unit of production capacity
4.244.48 TPA to 4,604.48TPA, located at plot F-94 & F.85 RICO growth Centre, PHASE I
ABU ROAD, Sirohi, Rajasthan by M/s Arbuda Industries.

The details of existing and expansion products and their capacity, as under:

S. Particulars CAS |Unit| Production Proposed Total after
'No. No. Capacity as per | Production Expansion
_ ' EC dated Capacity Production
| 11.03.2020 Capacity
1 Sulpho Vinyl(42986- |TPA 48.00 600.00 648.00

Sulphone (SVS) 22-1
2 |2,Naphthol 6.8 Di-118-32- [TPA 72.00 0.00 72.00
‘Sulphonic Acid (G-|1
'salt)
3 |4, Sulpho Ortho|98-43-1 [TPA 60.00 0.00 60.00
Aminobenzoic acid !
4 |4.-1 Dinitro Stilber‘re.ﬂEEl-#Ea TPA 60.00 0.00 60.00
12.2, Disulphonic| 7
\Acid (DNSDA)
5  |Metanilic Acid 121-47- |TPA 60.00 0.00 60.00
1
6 |MPDSA  (Meta|BB-63-1 | TPA 60.00 0.00 60.00
Pheny Di Amine .
Sulphonic Acid)
7 |Di Sulphuric|T664- |TPA 0.00 3,461.40 3,461.40
acid(25-30%) 93-9
|
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& D Sulphuric|7664- |TPA 0.00 183.08 183.08
acid(50-70%) 93-9
Total TPA 360 | 4244.48 4.604.48 |

The project is covered under the category ‘B’ of item 5(f) — Synthetic organic chemical
Industry of the Schedule 1o the Environment Impact Assessment (EIA) Notification, 2006 and
its subsequent amendments. Due to the applicability of General Condition (interstate
Boundary of Gujarat and Rajasthan within 5 km (1.31 Km W3W); the case is appraised al
Central Level by the Expert Appraisal Commiitee (EAC).

The Ministry had granted earlier EC to the existing project vide letter no. F.No. J-
11011/61/2019-1A 11{1) dated 11.03.2020 for Manufacturing Synthetic Organic Chemical (dyes
Intermediates) of capacity 30 TPM at plot no F-85, RIICO growth center, Phase-ll, village
Maval, Tehsil Abu Road, District Sirohi, Rajasthan in favour of M/s Arbuda Industries. The
Certified compliance certificate vides F.No.IV/Env/Raj/IND-189/1023/2020 dated 23.02.2022
was obtained from the Integrated Regional Office, MoEFCC Jaipur.

The Standard ToR has been issued by the Ministry vide letter No. 1A-J-11011/61/2018-1A-11{1)
dated 05.01.2022. The Public Hearing for the proposed project is exempted as per clause 7
(i) (iii) stage (3)(i)(b) of EIA notification 2006 (as per OM J-11011/321/2016-1A. [I{l) dated
27th April 2018) amended to date as the project lies in the Notified Industrial Area, RICO
Growth Center Phase II, Maval, Rajasthan. The EAC deliberated all the issues and found in
order.

The PP reported that the existing land area is 1,977.30 m? and an additional 1,977.30 m*
land will be used for proposed expansion for a total plot area 3954.6 m®. The proponent
committed that they will develop & greenbelt in an area of 40% i.e., 1582 m? out of the lotal
area of the project. The estimated project cost is Rs 6.7 Crores including existing investment
of Rs 6.0 Crores. Total capital cost earmarked towards environmental pollution control
measures is Rs, 1.17 Crores and the Recurring cost (operation and maintenance) will be
about Rs 0.40 Crores per annum.

The PP reported that there is notified (November 2020) ESZ of Jessore Sloth Bear Sanctuary
at a distance of 6.92 Km in North-west direction and Mount Abu Wildlife Sanctuary at a
distance of .05 km North from the project site. River/ water body Banas River is flowing at a
distance of 1.68 Km WNW direction. Conservation plan for seven schedule | species has
been duly prepared and a budget of Rs 0.12 crores has been allocated for the same. The
Commitlee deliberated the Action Plan with mitigation measures and found in order.

Total Employment generation will be 30 persons. Industry proposes lo aliocate Rs 12 lakhs
for social activities like development of smart classes in govt school and construction of
community toilets in nearby villages with Rs. 5 lakhs in first year, Rs. 3.5 lakhs for 2™ year
and Rs. 3.5 Lakhs towards social welfare.

The PP reported that the Ambient air quality monitoring was carried out at 8 locations during
winter season from Oclober 2021 to December 2021 and the baseline data indicates the
ranges of concentrations as: PM10 (107.4 pyg/m3 to 5746 pg/m3), PM2.3 (83.55 pg/im3 to

Minutes of 27" EAC Meeting (Industry 3 Sector) held on March 7-8, 2022 Page 31 of 48



692115/20221A_|

32.61 pg/m3), 502 (13.82 pg/im3 to 7.13 pgim3) and NOx (37.47 ug/m3 to 17.74 pg/m3).
AAQ modelling study for point source emissions indicates that the maximum GLCs after the
proposed project would be 0.300 pg/m3, 0.264 pg/m3 ,0.300pg/im3,1 ug/md and 0.002
mg/m3 with respect to PM10, PM2.5, SOx and NOx and CO. The resultant concentrations
are within the National Ambient Air Quality Standards (NAAQS) except PM10 at one location
al Chandravati is found to be at 107.4 pg/m3. The main reason for the increase in PM10
value is due to kutcha road. The PP committed for better Air Quality in the Village
Chandravati to control the PM10 and other AAQ emission values within the limits. Mi/s
Arbuda Industries commit nearby to undertake the tree sapling plantation alongside the road
in consultation with the local body. The PP also committed that the plantation of indigenous
lree species thal can reduce particulate matter and fugitive emissions with the scope for
virtical gardening as much as feasible.

The PP reported that the Total water requirement is 13.70 ma3iday of which fresh water
requirement of 6.0 m¥day will be met from RICO water supply/ Standby CGWB connection.
Effluent of 9.2 m3/day quantity will be treated through ETP, MEE/MVR system and RO. The
plant will be based on the Zero Liquid discharge system. Water is being supplied from the
RIICO water supply. Standby connection from CGWE is also taken.

The total Power requirement after expansion will be 250 kVA and will be sourced from
Jodhpur Vidyut Vitran Nigam Limited (JVVNL), Existing unit has DG sets with capacity of 125
kVA, Stack (5 m) will be provided as per CPCB norms to the proposed DG sels. Existing unit
has 1 No. of 3 TPH Boiler with Multi cyclone separator/ wet scrubber with a stack of height of
30 m for controlling the particulate emissions within the statutory limit of 115 mg/Nm3 for the
boilers. Existing unit has a Thermic fluid heater with capacity of 1 No. of 6 Lac kcal'hr and
now the PP is proposing an increase in capacity from 6 Lac kcal/hr 1o 8 Lac kcal/hr. Stack aof
height 30 m will be installed for controlling the particulate emissions.

The Project proponent will comply with the rules and guidelines Issued under the
Manufacture, Storage and Import of Hazardous Chemicals (MSIHC) Rules, 1989, as
amended time to time, the Chemical Accidents (Emergency Flanning, Preparedness and
Response) Rules, 1996. The Onsite and Offsite Emergency plan will be implemented as cited
in the provisions of the Rules.

Details of Process emissions generation and its management

{Etack’ Name of Pollution Height Stack | Parameter | Emission = Fual
No Stack Control above Dia standard | used
Measure ground(m) | (m)
Thermic | Multi Cyclone 30 - P 115 _Agr{:
1 Fluid And mg/Nm?* | Waste
Heater (8 | wel scrubber
Lac kecal)
2 Boiler (3 | Multi Cyclone 30 0.8 PM 115 Agro
TPH) And wet mg/Nm? | Waste
scrubber | .
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3 DG sels Chimney 5 0.3 - - Diasel
125 KWVA
(Standby)
4 Process | Adequate Stack 30 - Sulphuric | 35 mg/Nm? -
Reactor Height, Acid Mist
Three Stage Chlorine |15 mg/Nm?
Commaon
Venturi
Scrubber

Details of Solid waste/ Hazardous waste generation and its management

After
Expansion
Category Type of Waste (kg/day) Treatment Method
Biodegradable |Organic Waste 1.82 Will be sent to MSW disposal site
Mon- Recyclable Woaste 2.98 Wil be sold to Authorised Recycler

Biodegradable

{Plastic, paper,
wood, glass, etc)

Total

id.ﬂﬂ

NON-HAZARDOUS WASTE MANAGEMENT (PROCESS)

Process Waste |Unit Total  after|Treatment/Disposal
expansion

Boiler Ash TPM 0.2 Will be sold to the brick manufacturer,

HAZARDOUS WASTE MANAGEMENT (PROCESS)

Waste/ Category Unit Total after Disposal

as per HW Rules expansion

2016

Used Qil TRA 0.0012 Will be sold to an Authorised

{Hazardous recycler/ TSDF site, Udaipur

Waste) {Rajasthan) .

Chemical sludge TPA 159 Will be sent to the TSDF site, Udaipur
(Rajasthan) .

Discarded TPA 6 Will be sold to an approved recycler

chemical or trader.

containers

Iron Sludge TPA 283 Will be Sold to the recycler/Co-
processor having registration under
rule 8 of HoOWM rules 2016.

Salt from TPA 25 Will be sent to the TSDF site, Udaipur

MEE/MVR {Rajasthan) .

Spent carbon TPA 2 Will be sold to the recycler/Co-
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liberations by the EAC:

The EAC, constituted under the provision of the EIA Notification, 2006 comprising
Experts Members/domain experts in various fields, examined the proposal submitted by the
Project Proponent in desired format along with EIAJEMP reports prepared and submitted by
the Consultant accredited by the QCI/ NABET on behalf of the project proponen.

The EAC noted that the project proponent has given an undertaking that the data and
information given in the applicalion and enclosures are true to the best of his knowledge and
belief and no information has been suppressed in the EIA/EMP reports. If any parl of
data/information submitted is found to be false/ misleading at any stage, the project will be
rejected and Environmental Clearance given, if any, will be revoked at the risk and cost of the
project proponent.

The Commiltee, after detailed deliberations, noted that the Ministry had issued EC
earlier vide letter no. J-11011/61/2019-1A 1I{l) dated 11.03.2020 for Manufacturing Synthetic
Crganic Chemical (dyes Intermediates) of capacity 30 TPM (360 TPA) at plat no F-85, RIICO
growth center, Phase-ll, village Maval, Tehsil Abu Road, District Sirohi, Rajasthan in favour
of M/s Arbuda Industries. The Unit has obtained certified compliance report of EC conditions
by obtained from the Integrated Regional Office, MoEFCC Jaipur. The Committee deliberated
the Certified Compliance Report and found in order.

The Committee also noted that the Ambient Air quality at Village Chandravati is found
to be 107.4 yg/m3 which is more than the prescribed standard. The main reason behind the
increase in value of PM10 is due to the kutcha road which cause more pollution as
comparnison to Pakka road. The PP committed for better Air Quality in the Chandravati Village
to control the emission of PM10 and other AAQ emission values within the prescribed
standards. PP also commitied for the plantation in the adjoining areas in consultation with
the local authorities. The PP also committed that the plantation is of indigenous tree species
that can reduce particulate matter and fugitive emissions with the scope for vertical
gardening.

The Committee also deliberated the Onsite and Offsite Emergency plan and various
mitigation measures to be proposed during implementation of the project and advised the PP
o implement the provisions of the Rules and guidelines issued under the Manufacture,
Storage and Import of Hazardous Chemicals (MSIHC) Rules, 1989, as amended time to tima,
and the Chemical Accidenls (Emergency Planning, Preparedness and Response) Rules,
1996,

The EAC deliberated on the proposal with due diligence in the process as notified
under the provisions of the EIA Nolification, 2006, as amended fram time to time and
accordingly made the recommendations to the proposal. The Experts Members of the EAC
found the proposal in order and recommended for grant of environmental clearance.

Accordingly, the EAC recommended for the grant of environmental clearance to
the proposal subject to following conditions:

The environmental clearance granted to the project/activity is strictly under the
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provisions of the EIA MNolification 2006 and ils amendments. It does not tantamount/construe
to approvals/consent/permissions etc. required to be obtained or standards/conditions to be
followed under any other Acts/ Rules/ Subordinate legislations, etc., as may be applicable to
the project. The project proponent shall obtain necessary parmission as mandated under the
Water (Prevention and Control of Poliution) Act, 1974 and the Air (Prevention and Control of
Poliution) Act, 1981, as applicable from time to time, from the State Pollution Control Board,
prior to construction & operation of the project.

The EAC, after detailed deliberations, recommended the project for grant of

environmental clearance, subject to compliance of terms and conditions as under, and

general terms and conditions in Annexure: -

{i).

(i)

(i}

(iv).

il

(wi).

(vii).

{wiil).

The PP shall comply with all the environmental protection measures and safeguards
proposed in the documenis submitted to the Ministry. All the recommendations made in
the EIA/EMP in respect of environmental management, and risk mitigation measures
relating to the project shall be implemented.

The project proponent shall utilize modern technologies for capturing of carbon emitted
and shall also develop carbon sink/carbon sequestration resources capable of
capturing more than emitted. The implementation report shall be submitted to the IRO,
MoEF&CC in this regard.

Mo banned chemicals/dyes shall be manufactured by the project proponent. No banned
raw materials shall be used in the unit. The project proponent shall adhere to the
notifications/guidelines of the Government in this regard.

The project proponent shall comply with the environment norms for Dye and Dye
Intermediate Industry as notified by the Ministry of Environment, Forest and Climate
Change, vide GSR 325(E), dated 07.05.2014 under the provisions of the Environment
(Protection) Rules, 1986.

All Necessary precautions shall be taken to avoid accidents and action plan shall be
implemented for avoiding accidents. The Project proponent shall implement the
onsite/offsite emergency plan/mock drill etc. and mitigation measures as prescribed
under the rules and guidelines issued in the Manufacture, Storage and Import of
Hazardous Chemicals (MSIHC) Rules, 1988, as amended time to time, and the
Chemical Accidents (Emergency Planning, Preparedness and Response) Rules, 1996.

The continuous online (24x7) monitoring system for stack emissions shall be installed
for measurement of flue gas discharge and the pollutants concentration, and the data
to be transmitied to the CPCB and SPCE server. For online continuous monitoring of
effluent, the unit shall install web camera with night vision capability and flow meters in
the channel/drain carrying effluent within the premises.

The storage of toxic/hazardous raw material shall be bare minimum with respect to
guantity and inventory. Quantity and days of storage shall be submitted to the Regional
Office of Ministry and SPCB along with the compliance report.

The occupational health centre for surveillance of the worker's health shall be set up,
The health data shall be used in deploying the duties of the workers. All workers &
employees shall be provided with required safety kits/mask for personal protection
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{ix).

(x).

{xi).

(xil),

i),

(xiv).

{xv).

{xwi).

(xvii).

(i),

Training shall be imparted to all employees on safety and health aspects of chemicals
handling. Safety and visual reality training shall be provided to employees.

The unit shall make the arrangement for protection of possible fire hazards during
manufacturing process in material handling. Fire-fighting system shall be as per the
Norms.

The solvent management shall be carried out as follows: (a) Reactor shall be
connected to chilled brine condenser system. (b) Reactor and solvent handling pump
shall have mechanical seals to prevent leakages. (c) Solvents shall be stored in a
separate space specified with all safely measures. (d) Proper earthing shall be
provided In all the electrical equipment wherever solvent handling is done. (e) Entire
plant shall be flame proof, The solvent storage tanks shall be provided with breather
valve to prevent losses. (f) All the solvent storage tanks shall be connected with vent
condensers with chilled brine circulation.

Volatile organic compounds (VOCs)/Fugitive emissions shall be controlled at 99.97%
with effective chillers/modern technology:.

Total fresh water requirement shall not exceed 6.0 m¥day Prior permissions in this
regard shall be obtained from the concemed requlatory authority.

As already committed by the project proponent, Zero Liquid Discharge (ZLD) shall be
ensured and no wasteftreated water shall be discharged oulside the premises. Treated
effluent shall be reused in the processiutilities. Treated Industrial effluent shall not be
used for gardening/greenbelt development/horticulture purpose

The storm water from the roof top shall be channelized through pipes to the storage
tank constructed for harvesting of rain water in the premises and harvested water shall
be used for vanous industrial processes in the unit. No recharge shall be permitted
within the premises. Process effluent/ any wastewater shall not be allowed to mix with
storm water,

The PP shall undertake waste minimization measures as helow (a) Metering and
contral of quantities of active ingredients to minimize waste; (b) Reuse of by-products
from the process as raw materials or as raw material substitutes in other processes. (c)
Use of automated filling to minimize spillage. (d) Use of Close Feed system into batch
reactors. (e) Venting equipment through vapour recovery system. (f) Use of high-
pressure hoses for equipment clearing to reduce wastewater generation.

The green belt of at least 5-10 m width shall be developed in nearly 40% of the total
project area mainly along the plant periphery/adjacent areas, as committed by the PP.
Selection of planl species shall be as per the CPCB guidelines in consultation with the
State Forest Department. Records of tree canopy shall be monitored through remote
sensing map. Trees have to be planted with spacing of 2m x 2m and number of trees
have lo be increased accordingly. The plant species can be selected that will give
better carbon sequestration and plantation shall be completed within six months.

The activities and the action plan of the issues raised during public hearing to address
the socio-economic issues in the study area, shall be completed as per the schedule
presented before the Committee and as described in the EMP report in letter and spirit.
The compliances report shall be submitted to IRD, MoEFCC Lucknow.
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(xix). A separate Environmental Management Cell (having qualified person with
Environmental Science/Environmeantal Engineering/specialization in the project area)
equipped with full-fledged laboratory facilittes shall be set up to camy out the
Ernvironmental Management and Monitoring functions.

Agenda Na. 27.7

Setting up of Pesticides Manufacturing Unit with proposed capacity of 3500 MTPA
(excluding formulation), located at 5292 3-15, 530/2 5-15, 5311 0-10, Village-
Hassanpur Tehsil- Rajpura, District- Patiala, Punjab by M/s. Safe Agrochemicals LLP -
Re- Consideration of Environmental Clearance-regarding.

[Proposal No. IA/PB/IND3/214382/2021; File No. 1A-J-11011/239/2021-1A-11(1)]

The proposal was earlier placed before the EAC in its 24" meeting heid during 12-13
January, 2022 wherein EAC recommended the project. During the file processing, competent
authority sought certain requisite information/finputs regarding onsite and offsite emergency
plan. The Information submitted by the project pmp{mént was not satisfactory.

Deliberations in the EAC:

The EAC, constituted under the provision of the EIA Notification, 2006 comprising
Expert Members/domain experts in various fields, examined the proposal.

The EAC noted that the project was considered earlier in the 24th EAC meeting
wherain EAC recommended the project. During processing of the project for grant of EC the
Ministry has sought a clarification that, "Since this is a Pesticide Manufacturing Unit, it would
be appropriate that the Project Proponent is called upon to submit the Disaster Management
Plan as well which may be deliberated by the EAC and timeline for completion of the various
activities related 1o it is also clearly specified so that Response to varicus Disasters is in
place before the Plant becomes operational.” Accordingly, the PP was submitted the ADS
reply and the proposal is placed in this instant meeting.

The EAC noted that the reguisite information/inputs regarding onsite and offsite
emergency plan was nol satisfactory.

The EAC. after detailed deliberations. suggested to resubmit the revised On-site,
Off-Site Emergency Disaster Management Plan and various mitigation measures to be
proposed during implementation of the project.

Agenda No. 27.8

Extension of environmental Clearance for expansion of dyes & dye intermediates unit
{60 MTPM to 2355 MT/month and coal based power plant: 5 MW/month at Survey No
637, nr. Kalamsar Village, Khambhat, Anand, Gujarat by M/s ROHAN DYES AND
INTERMEDIATES UNIT 1 — Consideration in Validity of extension in Environmental
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Clearance
[Proposal No. IAIGJ/IND3/257657/2022; File No. J-1101/467/2008-1A-1(1)]

The FF did not attend the meeting; however, the Committee deliberated the request of PP as
submitted on the Parivesh portal.

It was informed to the Committee that the EC was issued by the Ministry to the project vide
letter No. J-11011/467/2008-1A 1| (I) dated 4™ October, 2010, Extension in validity of
Environmental Clearance was also issued to the project vide letier dated 19.07.2017.

The commitlee was also informed that as per para 9 of EIA Notification, 2006 “validity may be
extended by the regulatory authority concemed by a maximum period of three years if an
application is made [o the regulatory authornity by the applicant within the validity period.
together with an updated Form |, and Supplementary Form IA, for Construction projects or
activittes (item & of the Schedule)”

The committee was of the view that for the calculation of validity of EC, EC dated 4" Oclober,
2010 should be considered. The committee recommended that as the EC was not
implemented by the PP even after taking extension of three years, therefore no scope for
further extension left as per the provision of EIA, Notification, 2006,

The Committee returned the proposal in the present form.

Agenda No. 27.9

Extension of environmental Clearance for Adhesive Manufacturing Plant at Plot No.
770/2 & TT0/3, Village Jhagadia GIDC, Taluka Jhagadia, District Bharuch, Gujarat by
M/s Bostik India Private Limited - Consideration in Validity of extension in
Environmental Clearance

[Proposal No. IA/GJ/IND3/258604/2022; File No. J-11011/78/2013-1A-11(1)]

The propesal is for validity extension in the Environmental Clearance granted by the Ministry
vide letter No. J-11011/78/2013-1A Il (1) dated 13" April 2015 for the project Adhesive
Manufacturing Plant located at plot number 770/2 and 770/3 of GIDC Jhagadia, Taluka
Jhagadia, District Bharuch in Gujarat in favour of M/s. Bostik India Private Limited.

The project proponent has requested for validity extension in the Environmental Clearance
with the details are as under;

Para of EC | : To be i
S. Detail
No. | issued by ';‘_"H’:Ep:" 1he: | covigad! Justification/reasons
" | MoEF&CC read as
i EC received | « Validity period as per | Extension S, EC Date
dated 13" EC 5 years. for 3
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April 2015 As per Gazettee years No. | Extension
Motification by Process till
MoEF&CC Delhi date
dated 29" April ) 13" April
2015, validity of 1 |FeRacalvad | -~ 5hye
Environment Valdity of EC | 12" Apnil
Clearance shall be 7 : for 7 years 3022
years from the date One year EC i
of issue instead of 5 validity
?Eaml r 1 E-r AF!IFI|
) 3 extension
Hence, EC is valid till ik 2023
12 A.DF'H 2022 COvID-19
Because of COVID- Application
19 situation, MoEF far EC 1%
released ane 4 Validity February
notification dated 2022
Extension
18" January, 2021 Acceplance
regarding val.ldny of of Application 28
EC. "The period from _
= by February
the 1% Apnl, 2020 to MoEFACC 2022
the 315 March, 2021 Delhi '
shall not be EC
considered for the Ebain
urpose of
P ; Presentation [08™ March
calculation of the 9 l 2002
period of validity of Mr::EIE: 2CC
Prior Environmental Delhi '
Clearances” Hence, i
Hence Qur EC is
valid up to 12" April
2023,

Deliberations in the EAC:

The Member Secretary informed the Commultee that the PP has got EC on 137 April
2015 but still there are non-compliances of EC conditions as reported by the IRQ, MoEFCC.
EAC observed that compliance of EC conditions should be the primary objective of PP.
Accordingly, the committee was of the opinion that without complete compliances of existing
EC condition this instant project may not be considered by the EAC for further extension.

The EAC noted that while presentation the consultant addressed State Level Expert
Appraisal Committee (SEAC) instead of Expert Appraizsal Committee (EAC). The commitlee
showed displeasure to the casual behavior of the consultanl. The Consultant, however.
apologize for the mistake and submitted apology letter vide letter daled 08 03.2022.

The Committee suggested PP to first comply with the existing EC conditions and thon
come before the Committee for validity extension as the EC is already valid bl Aprl. 2023
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The proposal was accordingly returned in its present form for the revision of the
application.

Agenda No. 26.10

Formaldehyde manufacturing unit with Production capacity of 80 TPD, located at
village Kohand, Tehsil - Gharaunda, District: Karnal, Haryana by M/s JRS Industries —
Consideration in TOR- Violation Case submitted by Project Proponent on Parivesh
Portal on 25.02.2022.

(Hon'ble Supreme Court order dated 07.02.2022 in the matter of CIVIL APPEAL NO. 448
OF 2022, JRS INDUSTRIES Vs VINEET NAGAR & ORS.)

[Froposal No. IA/HR/IIND3/258480/2022; File No. |A-J-11011/172/2021-1A-11{1)]

The project proponent and the accredited consullant M/s SBA Enviro Systems Pvi. Lid.,
Consultants having accreditation number NABET/EIA/2023/ RAD198 valid till 24.5.2023 has
mace a detailed presentation on the salient features of the project and informed that:

The proposal is for Terms of Reference (ToR) for Formaldehyde manufacturing unit with
capacity of 80 TPD, located al village Kohand, Tehsil - Gharaunda, District: Karnal, Haryana
by Mis JRS Industries. The Existing plant was established based on Consent to Establish
granted vide file no, HSPCB/Consent/313096618KARCTESG28233 dated 14.9.2018 without

prior Environmental clearance, thus the Project has violated the provisions of the EIA
Naotification, 2006.

Production Capacity

‘ Product Existing Capacity | Proposed Capacity Total Capacity

Formaldehyde 80 TPD 80 TPD 80 TPD

Raw Material Detail:
' Raw Material | Existing Requirement | Proposed Requirement | Total Requirement

| Methanal 40 MT 40 MT 40 MT

The project comes under ltem 5(f) of the Schedule, as Category A, as per EIA Notification
2006 and its subsequent amendments and. therefore requires appraisal at central level by
Expert Appraisal Commitiee (EAC) in the Ministry,

The PP reported that the existing land area is 4375.62 sgm and built up area is 864.00 m2.
The proponent informed that existing develop a greenbelt area is 1540.00 sqm and open
area is 698sqm of the project. The estimated project cost is Rs 6.7 Crores including existing
investment of Rs 3.25 Crores. The PP reported that the Total water requirement is 53 KLD,
525 KLD for industrial use & 0.5 KLD for domestic purpose. NOC for ground water
abstraction from HWRA is yel to be obtained. The PP reported that the total power
requirement will be 220 kVA (Total Connection load) and will be sourced from UHBVN {Uttar
Haryana Bijli Vitran Nigam. Two DG set of capacity 180 KVA and 200 KVA also exist as the
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backup power supply.

Details of Violation:

Period Production Remarks
August, annaldehyﬂe Prior EC was nal taken before setting up and
2018- Manufacturing (80 | operating the Unil. hence covered under violation of
October, TPD) the provisions of the EIA Notification. 2006
2020
Deliberatio he EAC:

The Member Secretary has informed to the EALC that the Mimsiry had ssood
MNotification vide 5.0. B804 (E) dated 14th March, 2017 lor appraisal aof projects for grant o
terms of reference/ Environmental Clearance. which have slarled the work on site cxpanded
tha production beyond the limit of Envircnmental Clearance, or changed the product mis
without obtaining prior Environmental Clearance under EIA Notification 2006 The abowe
said notification i.e., Notification vide 5.0. 804 (E) dated 14th March. 201/ was an open
window for & months. The projects or aclivies which are in violation as on date ol 1hs
notification only will be eligible to apply for environmental clearance under this notification
and the project proponents can apply for environmental clearance under this notification only
within six months from the date of this notification,

The Member Secretary has also appraised to the EAC that there were three recen! court
cases in the Hon'ble NGT [viz. Dastak NGO vs Syncochem Prgamics Pyt Ltd & ors in OA
No. 287 of 2020, Vineet Nagar Vs. Central Ground Water Authority & Ors 0 O/ Moo 98 0
2020, and Ayush Garg Vs Union of India & Ors. in QA Na. 8B40 of 2019] which were s
of by Hon'ble NGT wide its Order dated 03.06 2021 with the following direchons

(i) For past Violations, the concerned Authorties are free 1o lake appropnate achon in
accordance with polluter pays principle, following due process

(i) Since having prior EC is statutory mandate. it has o be complied with by the
formaldehyde producing industrial units barring which the unils cannol be allowed 1o
function.

(i) State PCB may assess and recover compensation for illegal operation of the Lnits on
‘Polluter Pays’ principle.

(ivi State PCB may ensure that the unit does not re-start functioming without requisils
Statutory Clearance.

(v} To be duly considered by the concemed regulatory authonbies including MOE]
merits and in accordance with law.

It was informed to the Committee that the Hon'ble NGT{WZ} in the matter itled Appoal
No. 34/2020 titled Tanaji B. Gambhire vs, Chief Secretary, Govl. of Maharashtra & Ors yide
order dated 24.05.2021 directed that a proper SoP (Standard Operating Procedure) be [mc
down for grant of EC in violation cases so as to address the gaps in binding law and praclice
being currently followed. The Hon'ble NGT further suggested MoEFCC to consder crculating
such SoP to all SEIAAs in the country. Standard Operating Procedure (S0P foridentfication
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and handling of violation cases under EIA Motification, 2006 vide office memorandum dated
Tth July, 2021 was issued.

It was further nformed that the Hon'ble Supreme Court in another matter tilled
Electrosteel Steels Ltd. Vs. Union of India & Ors (Civil Appeal No. 7576-7577 of 2021)
vide judgment dated 09/12/2021, inter-alia, held vide the following paragraphs that :

93 The mtenm order passed by the Madras High Couwrt appears fo be
misconcened However, s Court is nol heaning an appeal from thal Interim
order The interim stay passed by the Madras High Court can have no application
lo operation of the Standard Operating Procedure o projects in territories beyond
the terntoral jurisdiction of Madras High Count. Moreover, final decision may have
been laken in accordance with the Orders/Rules prevailing prior to 7th July, 2021.

G4 In passing the impugned order the High Court owverlooked the
consequences of closure of an integrated steel plant with a work force of 300
requiar and 700 contractual workers. The High Court also failed fo appreciate that
the judgment of this Cowrt in Alembic Pharmaceuticals (supra) was distinguishable
or facts. Furthermore, conlinuance of the interim orders allowing operation of an
ndusinal eslablishment or even the grant of revised EC to the industrial
eslabiishment cannol stand wn the way of achon against thal establishment for
contraventions, ncluding the impasition of penalty, on the principle ‘polluter pays’
The scope and effect of Section 32A of the I1BC is a different issue. This Court
need not examine info the question of whether penal action can be initiated against
the Appeliant or, whether compensation can be recovered from the Appellant, at
this stage. The issue may be decided by the appropriate authority at the
dappropriate slage when if adjudicates an action for penalization of the Appellant or
recovery of compensation from the Appellant. The application of the Appellant for
rewvised EC, CTO etc. shall be considered strictly in accordance with environmental
MOFTS

95 The appeals are allowed. The impugned order is sef aside. The Respondent
No T shall take a decision on the application of the Appellant for revised EC in
accordance with law, within three months from date. Pending such decision, the

operahion of the steel plant shall not be interfered with on the ground of want of EC,
FC. CTE or CTO.....

Further, the Ministry has issued an OM on 25/08/2021 and forwarded the directions of
the Hon'ble Supreme Court in the matter of Electrosteel Steels Lid, Vs. Union of India & Ors
(Civil Appeal No. 7576-7577 of 2021) vide judgment dated 09/12/2021 to regulatory authority.

The Member Secretary informed to Committee that the instant matier was placed before
the EAC, in pursuance of the directions given by the Hon'ble Supreme Court order dated
U7 02 2022 tor the Onginal Application No. 4480f 2022 (JRS Industries Vs. Vineet MNagar &
Ors | concluded "the concerned authorities shall proceed with the applicalions, in accordance

wilh law, at the earbest, preferably within two months from the date of communication of this
order”
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After detailed deliberations and examination of apphcaton in Farm | PRt
by the Commitlee il is emerged thal the instant apphcabion s nn! as per h {4
Cperating Procedure (SOP) dated 7.7 2021 for wenhfication and handhing of wolal
under EIA Notification, 2006. Even PP has nol proposed the yviolahon TOR 4
of the SOP dated 07.07.2021 and PP has nol submitted the correct applao

During the presentation the PP/Consultant has accepted that they had miccod ool
some of the important details related to the project They have requested the | Al
consider this one-time and allow us to furnish the requisite details about the propose
TOR as per SOP dated 07.07.2021 and other parameters in the PFR & Form 1 whirb
requisite documents as per provision of the EIA Notification, 2006

The EAC has also advised that the Consultant to submit the application with all
the details for appraisal of the EAC.

After, detailed deliberations, the EAC accepled the reques! of PRI

application on Parivesh portal. Accordingly. the EAC deferred the piroposal for o
application as per SOP dated 07 072021

The meeting ended with thanks to the Chair
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ANNEXURE
GENERAL EC CONDITIONS

Mo turther expansion or modifications in the plant, other than mentioned in the EIA
Motfication 2006 and its amendments, shall be carried out without prior approval of
thiz Minustry of Enwronment. Forest and Chmate Change/SEIAA, as applicable. In case
of dewiations or allerations in the project proposal from those submitted to this Ministry
tor clearance. a fresh reference shall be made to the Ministry/SEIAA, as applicable, to
assess the adequacy of condiions imposed and to add additional environmental
protesbian measures required. o any

P Hrogect proponent shall stnctly comply with the rules and guidelines issued under
e Rlanuteciure. Stomage and Imporl of Hazardous Chemicals (MSIHC) Rules, 1989,
w ainended  wme oo wme the  Chemical  Accidents (Emergency  Planning,

Hriparedness  and Response) Rules, 1996, and Hazardous and Other Wastes
Management and Trans-Boundary Movement) Rules, 2016 and other rules notified
JNOEr wanous Acts

"he energy source for hghting purpose shall be preferably LED based, or advanced
having preference in energy conservation and environmen! betterment.

the werall noise levels in and around the plant area shall be kept well within the
standards by providing noise control measures including acoustic hoods, silencers,
enclosures #1c on all sources of noise generation. The ambient noise levels shall

wtaem o the standards prescribed under the Environment (Protection) Act, 1986
Fules 1984 w2 75 dBA (day hme) and 70 dBA (night time)

e Campany shall undertake all relevant measures for improving the socio-economic

s Ul e surrounding area The activities shall be undertaken by involving
leal willages and admimstration. The company shall undertake eco-developmental
measures ncluding community welfare measures in the project area for the overall
pmprovement of the environment

M company shall earmark suffickent funds towards capital cost and recurring cost
per annum to implement the conditions stipulated by the Ministry of Environment,
Furest and Chmate Change as well as the State Government along with the
implementabon schedule for all the conditions stipulated herein. The funds so
carmarked for environmen! management! pollution control measures shall not be
diverted lur any other purpose.

A copy of the clearance letter shall be sent by the project proponent to concerned
Handtyvat Jilla Panshad'Mumnicipal Carporation. Urban local Body and the local NGO,
Loty fromeowhart o suggeshons’ representations, if any, were received while
prroessing the proposal

Ihe project proponent shall also upload/submit six monthly reports on Parivesh Portal
on the status of comphance of the stipulated Environmental Clearance conditions
ncluding resulls of monilored data to the respective Integrated Regional Office of
MoEFACC, the respective Zonal Office of CPCB and SPCB. A copy of Environmental

Clearance and six monthly compliance status report shall be pasled on the website of
the company

The environmental statement for each financial year ending 31% March in Form-V as is
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mandated shall be submitted 1o the o
prescribed wunder the Envicofnment ol
subsequently, shall also be pul on the websde of
compliance of environmental clearance ond |
respective Integrated Regional Office of Mok &CL by o

{x) The project proponent shall inform the publc that
environmental clearance by the Ministry and Cogues o
avatable with the SPCB/Commilles and may alzso b
and at https://parivesh.nic.in/. THtis shall be vt
date of issue of the clearance letler. at leas! o Lwo ool
circulated in the region of which one stall be in the v
concemed and a copy of the same shall be forwad
Office of the Ministry

(xi) The project autharilies shall intarm the Regioss
of financial closure and final approval of
the date of start of the project

(xit) This Environmental clearance is granted sutyoct o G
Court of India, Hon'ble High Caurt Hon bile 8GT andd aoy dbe
may be applicable 1o this project
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Annexure-ll

ot of the Expert Appraisal Committee (Industry-3) members participated during
Video Conterencing (VO] meeling

5 Name of Members Designation

Pai |

i Prol (Dr) AB. Pandit | EAC
rancellor  Instlute of Chemical Technolagy, Chairman

Cor iy = JG Hose Fellow, Government of India

ol ab pantl@@ctimomba edy in

O¢ Ashok Kumar Saxena, IFS Member
dioa WO S8 Sector-BA. Gandhinagar, Gujaral —

| %

P

ol ashiuksaxena 1t 5aggmail com
4 Hrof (Dr) 5 N Upadhyay Member
il = dt Y

A E pneenng & Technology
Pt lechrolugy (Banaras Hindu University )
1l shupadhyay chefoatbhu.ac in
] Prot (Or ) Vijay 5. Moholkar Member
Pirotessson i Department of Chemical Engingering,
Flock W Acadenne complox ) Room No. 111, Imdia
rgtee 0! lechnology Lawahat Gawahat — 781039
el wMmOnOIKALEEnLG asn
5 Shn Samtosh Gondhalkar Member
Aoasiment Fial 401 Plot No. 22, Tukaram

et Patie 415009

[ O Suresh Panwat Member
Mod o Layaten Green Sociaty, NH 58 Bypass,
n TR e Meent Uttar  Pradesh  Email-

AL EA P TR

/ Shri Tukaram M Karne Member
HHE YAS URNATE F-1
Fulasmagwale Colany Sahakarmagar-2
HigtE 41T gud pManarashira
dil imkarnegmail cam
4 Prot iDr ) Suneet Dwivedi, Member
Frntessad in K Hanonee Lentre of Almosphenc and
ttees Ulmiyersity of Allahabad  Allahabad - 02

vt _ﬂ....:||||-|l.||1 el il

Vst wkrd Jar g '_i" ok CCRETY
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9.

10.

11.

3,

1,

Shri Sanjay Bisht
Scientist 'E . Room Na 517 O
of Metearology. Indian Metearol;

Musam Bhawan, Ladr Haoat Slow [

E-mail: sanjay bist@mimo goy o

| Shri Dinabandhu Gouda
Addilional Directar 14 0 i
Floaor
Central Pallution Control B
Arjun Nagar Delby - 11004,

' Dr.R.B. Lal
Scientst ‘E fAdditional Dheectoe

Mimstry of Emvironmem Fores) ann
Indira Paryavaran Bhawan #oom

Wing. Jor Bag Roact Mew Deih
Telefax: 011-20815346
E-mail: rb lalfzn

MoEFCC

-i'Dr. Abhilasha 5 Mathuriya

:MII"II'EH'l_.I ol Erwionminl b
Indira Paryavaran Bhawan o B
New Delh-110003

;-Elr. Bhawana K Neqg

!MmlElﬁ' of Ermvironmen!  Fores

| Indira Paryavaran Bhawan Jor B
Mew Delhe-1100073

' Mr. Ritin Raj
Ministry of Enviranment = F o
Indira Paryavaran Bhawan Lo b
New Delhi- 110003
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Annexure-ll
approval of EAC Chairman
L i Additional Director MoEFCC Dr R B LAL

e Ao Diatt Minutes of the 27th EAC (Industry 3 Sector) meeting held during

Wil JE 2027 (through Video Conferencing) for comments of the EAC and
spper v al of the Charman Sir,

Fiiiti i il §00 Ll PLnctmumDg |:'I;_1|._|- = M{.‘I-TI, M-:-IF 14‘ EHEI 11-:‘:”] AM
St el e Bhrtes of the 2 7th EAL 1 attachment
el rceling held during
H NIRSSR 1 .._||_-|._| M Iu'l'ljt'.‘l:r

nig ) tor comments of the BAC
purval of the Chairman Sir,
1o wiittional Lrector MoERCC Dr R B LAL
| il TTICITE==
Frarend 159 uigmail.com, snupadhyay
Jhadtydy Che@intbhu.ac.n=>,
Aechmunestiarediffmail .com,
Joeet e e ia grasl Coim,
cygmail com, pkmishra che
(ST cithru A AN

i, spCppnidigmal.com,
Hnatandhu Gowda
paEpcd il « Sanjay Bist
| RETRREETH T |
{4 ptey,ac i, Rakesh kushwaha
St ligh-C Qe DG oy . in>

The Minutes of the meeting has been approved

Prot Amiruddha B Pandilt
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ENVIRONMENTAL

CLEARANCE

PARIVESH

(Pro-Active and Responsive Fadilitation by Interactive,

and Virtuous Environment Single-Window Hub)

Annosuns - Fl/?

Government of India
Ministry of Environment, Forest and Climate Change
(Impact Assessment Division)

ey e

To,
The GM

MS. SUN PHARMACEUTICAL INDUSTRIES LIMITED

Sun Pharmaceutical Industries Ltd Sathammal Village, Karunkhuzhi Post
madhuranthagam Taluk, Kanchipuram, Tamil r'dsl-:ju-l:‘»gql

Subject: Grant of Environmental Clearance LfEli::i to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

SirMadam,

_ This is in reference o your application for Environmental Clearance (EC)
in reaﬂact af prD ject submitisd Lo the: ‘I-'Imlﬂtr vide proposal number
AT D3.f2433531' 021 dated culars of the environmental

clearance granied o the proj /r}ﬁ ;

1. EC ldentification No. / 11003
2.  File No. ! 444202 1-18-11{1)
3. Project Type : "
4. Category 1
5. Project/Activity ln:luumﬁ -
Schedule No, S o
6. Mame of Project Ny W . nsian of Active
7 s Pharmaceutical Ingredients (APls) Bulk
_T.‘I" facturing within Iha Exdsting

“ 5 Prant ot Mis. Sun Pharmaceutical
Industrigs Lid. Vilage Sathammai, Taluk
Madurantakam, District ﬂhengalpattu
(Formerly Kancheapuram), Tamil Madu
7. Hame of Company/Organization M5, SUN PHARMACEUTICAL
INDUSTRIES LIMITED

B. Location of Project Tamil Madu
TOR Date A

The project detalls along with terms and conditions are appended hirewith from page
no 2 omvands.

{e-signed)

Dr. R.B. Lal

Date: 31/03/2022 Sclentist E
1A - (Industrial Projects - 3 sectar)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH. Please quofe identification
numbear in all future correspondence.

This is 8 computer ganarafed cover page.

g

EC Identification Mo, - ECZZADSETHT11003  Fia Mo, - 1A-J-1101 1/544/2021-18-01{1)  Date of I8sue EC - 31/03/2022 Page 1 of 12
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B eed Po nline

F. No. 1A-J-11011/544/2021-1A-lI{l)
Government of India
Ministry of Environment, Forest and Climate Change
(Impact Assessment Division)

Indira Paryavaran Bhawan
Jorbagh Road, New Delhi - 110003

Dated: 31* March, 2022
To,
M/s Sun Pharmaceutical Industries Ltd.,
Village Sathammai, Taluka Madurantakam,
District Chengalpaltu (Formerly Kancheepuram),
Tamil Nadu

Email: oy, mai@sun com

Project: Expansion of Active Pharmaceutical Ingredients (APIs) manufacturing unit

EC ldentification Mo. - EC2ZAOSATHNIT1003  Fie Mo, - 1A-J-1 1&4{{25‘1—4."2&21-IA4I[I| Date of lsswe EC - 31103/2022

with production capacity from 25.5 TPM to 134,082 TPM within the Existing
Plant located at Sy. No. 90/2, 90/3, 80/4, 99/1, 99/2, 33/3, 99/4, 99/5, 100/1, 100/2a,
100/2b, 100/3, Village Sathammai, Taluka Madurantakam, District Chengalpattu
(Formerly Kancheepuram), Tamil Nadu by M/s Sun Pharmaceutical Industries
Ltd. - Environmental Clearance regarding.

Sir,

This has reference to your proposal No. IATN/IND3/248368/2021 dated 30
Decembar 2021 and further EDS reply dated 8" February, 2022 and submitting the PFR &
EMP report and further information vide letter dated 8t March, 2022 on the above subject
matter.

- The Ministry of Environment, Forest and Climate Change has examined the proposal
for Environmental Clearance to the project for Expansion of Active Pharmaceutical
Ingredients (APIs) manufacturing unit with production capacity from 25.5 TPM to 134,082
TPM within the Existing Plant, located at Sy. No. 90/2, 90/3, 90/4, 89/1, 98/2, 99/3, 99/4,
9g9/5. 100/1, 100/2a, 100/2b, 10013, Village Sathammai, Taluka Madurantakam, District
Chengalpatiu (Formerly Kancheepuram), Tamil Nadu by M/s Sun Pharmaceutical
Industries Ltd.

3. The details of products and capacity are as under:

S. | Product Details | CAS No. | Existing | Propose | Total Uses
No. {complete Quantit d Quantity
nama) ¥ Quantity
1. | Sodium Valproate | 1069-66-5 8 27 35 Anticonvulsa
rit
2. | Oxetacaine 126-27-2 1 2.4 3.4 Oral
| Anaesthetic
3. | Clomipramine 303-49-1 1 2 3 Antidepressa
B nt
4. | Metadoxing 74536-44- | 0.4 0.6 1 Non-alcoholic
a Steatohepatiti
5
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5.  Flurbiprofen 5104-49-4 1 0 0 Nonsteraidal
anti-
inflammatory |
agent
6. | Analgin 63372-86- B 0 0 .
Magnesium 1 Analgesic
7. | Carbamazapine 298-46-4 4 0 0 Anticonvulsa
nt
8. | Metoprolol 56392-17- 3 0
9. | Tramadol 36282-47- 1 0 0 opioid
Hydrochloride 0 analgesics
10| Danazol 17230-88- 0.1 0 0 androgenic
5 hormones
11| Magnesium £2959-43- 0 10 10 | Anticonvulsa
Valproale 7 Nl nt.
12| Divalproex 76584-70- 0 15 15 Anticonvulsa
| Sodium & nt.
13/ Mephentermine . | 1212-72-2 0 0.75 0.75 | Antihypotenti

_ sulphate ve
14| Elagolix sodium~ | 832720- 0 0.02 0.02 Gynaecology

| 36-2 = - (Menstruation

: E disorders)
15| Valproic acid 1069-66-5 0 43 43 Anticonvulsa
: nt.
16, Ranclazine 955355-55- 0 10 ‘I.I_:II Antianginal
17| Amisulpride 71675-85- 0 ﬁ 2 Dopamine

| 9 receptor

antagonist;

. neuroleptic.
18| Hydroxychloroqui | 747-36-4 0 0.55 0.565 Rheumatoid
ne arthritis
19| Carboplatin - 41575-94- 0 0.072 0.072 | Various types

e g I, 4 . of cancers.
20| Orlistat 96829-58- 0 2.4 n2.4 Therapy of
o e 2 weight loss.
21, Isotretingin 4759-48-2 0 0.18 0.18 Treat severe
recalcitrant
nodular acne.
22| Lumacaftor 936T27- 0 0.05 0.05 Treat cystic
05-8 fibrosis
23 Pregabalin 148553- 0 4 4 Analgesic in
50-8 treatment of
peripheral
neuropathic
pain
JAnticonvulsa
nt,
Anxiolytic
24| Dexmethyl 19262-68- 0 0.1 0.1 deficit
Phenidate 1 hyperactivity
disorder

410
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25| Tizanidine 6446182-| 0 | 025 0.25 | skeletal
1 muscle
) relaxants
26| Lenalidomide 191732- 0 0.025 0.025 treat various
72-6 types of
 cancers
27| Liraglutide 204656- 0 0.25 0.25 control blood
202 | M sugar levels
28| Methylphenidate | 298-59-9 0 0.475 0.475 attention
HCL deficit
hyperactivity
disorder -
_ == . ADHD
29| Lurasidone 367514~ 0 0.5 0.5 treat the
ar-2 symploms of
1 P ' “schizophrenia
30| Imatinib 220127- 0 1.9 18 freat cerain
I 57-1 types of
. L . leukemia
31| Sunitib 341031- 0 0.04 0.04 | Antineoplasti
...... M--T . EE
32| Leuprolide 74381-53- 0 0.1 0.1 Treatment of
6 prostate
cancer,
endometriosi
5, uternne
| : fibroids
33| Semaglutide 910463- 0 | To02 0.02 | control blood |
68-2 |_sugar levels
34 Total 25.5 12368 | 13482 |
1 | |

4. The Project propenent reported that the land area is 64688.76 sq.m. The expansion
is proposed within the existing land. The industry has already developed 21392.00 sg.m.

(33.99%) green area and an additional 2500 more trees will be developed in area of 4006.00
sq.m. near project site. So overall greenbelt proposed after expansion will be 40.19%. The
estimated project cost is Rs. 202.36 Crores including an existing investment of Rs. 174.36
Crores. Total capital cost earmarked towards environmental pollution control measures for
proposed expansion is Rs.149.5 Lakhs and the Recurring cost (operation and maintenance)
will be about Rs. 59.97 lakhs per annum. Total Employment will be of 654 persons. Industry
proposes o allocate Rs, 33 Lakhs of the proposed cost towards CER.

5. The PP reported that the unit is located at 3.72 km (West) from the Vedanthangal
Bird Sanctuary. Wildlife Corridors etc. within 10 km distance from the project site. Project
proponent has applied the NBWL clearance vide proposal no. FR/TN/ND/S079/2020 which
is under consideration by Wildlife Division. There are no other National Park, Biosphere
Reserves, Tiger/Elephant Reserves, Wildlife Corridors etc. within 10 km distance from the
project site. The Kiliyar River is flowing at a distance of 2.03 km in 35W direction. Palar
River is flowing at a distance of 7.52 km in ENE direction,

6. The PP reported that total water reguirement after expansion will be 286.5 KLD out
of which fresh water will be 182 KLD. Fresh water will be sourced from private tankers.
Effluent of 83 KLD will be treated through existing Effluent Treatment Plant of 60 KLD
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followed by RO (40 KLD), MEE (80 KLD) and ATFD (22KLD). The plant is based on Zero
liquid discharge system.

T. The power requirement after expansion will be 42000 kVA including existing 38000
kKA and will be met from TANGEDCO. Existing unit has DG sets of 1x380 kVA, 1x1500
KVA, 1x1010 kVA, 1x 500 kVA capacities, additionally DG sets are used as standby during
power failure. Stack height of ¥m for 380 kWA & 500 kVA and 30 m for 1010 kVA & 1500
kVA has been provided as per CPCB norms. Existing unit has 3 TPH (2 Nos.), 6 TPH (1
No.)and 10 TPH (1 No.) coaliwood fired boilers. No additional boiler will be installed, Dust
collector with a stack height of 30 m (for 6 TPH boller) and dust collector followed by bag
filter with a stack height of 36 m (for 10 TPH boiler) has been installed for controlling the
particulate emissions within the statutory limit of 115 mg/Nm?,

B. The Project proponent will comply with the rules and guidelines issued under the
Manufacture, Storage and Import of Hazardous Chemicals (MSIHC) Rules, 1989, as
amended time to time, and the Chemical Accidents (Emergency Planning, Preparedness
and Response) Rules, 1996. The Onsite and Offsite Emergency plan will be implemented
as cited in the provisions of the Rules.

9. Details of solid waste/hazardous waste disposal and process emissions generation
and its management are as per the plan provided in the PFR-& EMP report and as
deliberated in the EAC.

10. The PP reported that this is old unit and is operating with valid CTO from SPCB
before 2006. The unit has obtained CTO compliance from the Tamilnadu Pollution Control
Board vide letter dated 07.03.2022. All the conditions were repored complied, however,
some suggestion were given o the unit. The PP committed to implement the suggestion
given by TNPCB. The EAC deliberated the compliance status and found satisfactory.

1. The Committee was informed that the Ministry has issued an Office Memorandum
dated 28.01.2021, which inter-alia request EAC to clearly recommend the permissible
pollution load i.e., quantity and quality, including composition of emissions, discharge and
solid waste generation. In compliance this OM, PP has submitted the following pollution
load information and the EAC deliberated on the issue. PP also requested that EC may
include the name of products also otherwise PP will face difficulty in obtaining the CTE/CTO
from concerned SPCB.

= 8

Kg Per Day
.~ |EFFLUENT WATER SOLID WASTE
S Y 58128 _18alalls
= E = p | L | E o= | = = : = o=
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HAZARDOUS SOLID WASTE DETAILS

Kg Per Day

SOLID WASTE

Organic solid | Inorganic solid waste| Spent Carbon Distillation Residue
59 72 127 9,143
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EMISSION DETAILS

[ Kg Per Day
Process emissions I Fugitive emissions
927.7 66.36
Hg Per Day - :

Coz [Hz |NH3|02 [Nz |HBr |HCI |(CH3)]2NH |CH3Cl HF |S02
B95.7 | 18.6
P) *los |03 16 12.6 P

pyjle 1o 4 0 L 0 0 |21.36
B®E (@ [“P)@ P) ) =
910.7 | | 39.96

12. The proposal was considered by the Expert Appraisal Committee (Industry-3
Sector) in its 27th meeting held during 7-8 March, 2022, wherein the project proponent
and their consultant [Mis Eco Laboratories and Consultants Pvi. Ltd, having accraditation
number NABET/EIA/2023/RAD214 valid till 17.12.2023] presented the PFR/EMP repori,

The Committes found the PFR/IEMP report and reply of PP satisfactory and
recommended the project for grant of environmental clearance. The minutes of the meeting
and all the project documenls are available on PARIVESH portal which can be accessed

at http://parivesh.nic.in.

The EAC, constituted under the provision of the EIA Notification, 20086 comprising
Expert Members/domain experts in various fields, examined the proposal submitted by the
Project Proponent in desired format along with PFR/EMP reports prepared and submitted
by the Consultant accredited by the QCI/ NABET on behalf of the Project Proponent,

The EAC noted that the Project Proponent has given an undertaking that the data
and information given in the application and enclosures are true to the best of his knowledge
and belief and no information has been suppressed in the PFR/EMP reports. If any part of
datafinformation submitted is found to be false/ misleading at any stage, the project will be
rejected and Environmental Clearance given, if any, will be revoked at the risk and cost of
the project proponent.

The Committee noted that the PFR/EMP reports are in order, reflecting the present
environmental status and the projected scenario for all the environmental components. The
Committee deliberated on the proposed mitigation measure towards Air, Water, Noise and
Soil pollutions. The Committee suggested that the storage of toxic/explosive raw
materials/products shall be undertaken with utmost precautions and following the safety
norms and best practices.

The Committee deliberated on the revised water balance data submitted by PP and
found it satisfactory. The Committee also deliberated on the action plan and budget
allocation for green belt development. As committed by the PP the green belt development
shall be completed within one year. The Commiltee suggested that the greenbell
development shall be taken up actively by the PP and trees shall be planted considered 2m
x 2m ratio. The Committee deliberated on mitigation of carbon emissions, biofuels and
socioeconomic study submitted by PP and found satisfactory. The commitiee deliberated
the status of court case and compliance status of CTO and found the reply of PF satisfactory
and reply of PP found to be satisfaclory.
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~ The Committee deliberated the Onsite and Offsite Emergency plans and various
mitigation measures to be proposed during implementation of the project and advised the
PP lo implement the provisions of the Rules and guidelines issued under the Manufacture,
Storage and Import of Hazardous Chemicals (MSIHC) Rules, 1989, as amended time to
gmfr, a?ggtéwe Chemical Accidents (Emergency Planning, Preparedness and Responsa)
ules, ’

13. The environmental clearance granted to the projectactivity is strictly under the
provisions of the EIA Notification 2006 and its subsequent amendments, It does not
tantamounticonstrue to approvals/consent/permissions etc. required to be obtained or
standards/conditions to be followed under any other Acts/ Rules/ Subordinate legislations,
elc., as may be applicable to the project. The project proponent shall obtain necessary
permission as mandated under the Water (Prevention and Control of Pollution) Act, 1974
and the Air (Prevention and Control of Pollution) Aet, 1981, as applicable from time to time.
from the State Pollution Control Board, prior to construction & operation of the project.

14. Based on the proposal submitted by the project proponent and recommendations of
the EAC (Industry-3), Ministry of Environment, Forest and Climate change hereby accords
Environmental clearance to the project for Expansion of Active Pharmaceutical
Ingredients (APls) manufacturing unit with production capacity from 25.5 TPM to
134.082 TPM within the Existing Plant, located at Sy. No. 90/2, 90/3, 90/4, 99/1, 99/2,
99/3, 99/4, 995, 1001, 100/2a, 100/2b, 100/3, Village Sathammai, Taluka
Madurantakam, District Chengalpattu (Formerly Kancheepuram), Tamil Nadu by M/s
Sun Pharmaceutical Industries Ltd. under the provisions of the EIA Notification, 2006,
subject to the compliance of terms and conditions as under:-

A, Specific Conditions:

(i}. This Environmental Clearance (EC) is subject to orders/ judgment of Hon'ble
NGT and any other Court of Law, as may be applicable to this project.

(ii). This Environmental Clearance is subject to obtaining the NBWL clearance
from the Standing Committee on Wildlife as the Unit is located at 3.72 km
(West) from the Vedanthangal Bird Sanctuary.

{iii). The project proponent shall comply with the environment norms for Bulk
Drugs (Pharmaceutical) Industry as notified by the Ministry of Environment,
Forest and Climate Change, vide GSR 541(E), dated 06.08.2021 under the
provisions of the Environment (Protection) Rules, 1986.

iv). The PP shall comply with all the environmental protection measures and safeguards
proposed in the decuments submitted to the Ministry. All the recommendations made
in the PFRIEMP in respect of environmental management, and risk mitigation
measures relating to the project shall be implemented.

{v). No banned chemicals shall be manufactured by the project proponent, No banned
raw materials shall be used in the unit. The project proponent shall adhere to the
notifications/guidelines of the Government in this regard.

ivi). The project proponent shall utilize modemn technologies for capturing of carbon
emitted and shall also develop carbon sink/carbon sequestration resources capable
of capturing more than emitted. The implemeantation report shall be submitted to the
IR0, MoEF&CC in this regard.
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(vii). Al necessary precautions shall be taken to avoid accidents and action plan shall be
implemented for avoiding accidents. The Project proponent shall implement the
onsite/offsite emergency plan/mock drill etc. and mitigation measures as prescribed
under the rules and guidelines issued in the Manufacture, Starage and Import of
Hazardous Chemicals (MSIHC) Rules, 1883, as amended time to time, and the
Chemical Accidents (Emergency Planning, Preparedness and Response) Rules,
1996,

(vili). The volatile organic compounds (VOCs)/Fugitive emissions shall be controlled at
99.97 % with effective chillersimodern technology. Regular monitoring of VOCs shall
be carried out.

{(ix). The project proponent shall explore possibilities for recycling and reusing of reated
water in the unit to reduce the fresh water demand and waste disposal.

(x). As already committed by the project proponent, Zero Liguid Discharge shall be
ensured and no treated/untreated wastewater shall be discharged oulside the
premises. Treated effluent shall be reused in the process/utilities, Treated Industrial
effluent shall not be used for gardening/greenbelt development/horticulture.

(xi). Continuous online (24x7 } menitoning system for stack emissions shall be installed for
measurement of flue gas discharge and the pollutants concentration, and the data to
be transmitted to the CPCB and SPCB server, For online continuous manitoring of
effluent, the unit shall install web camera with night vision capability and flow meters
in the channel/drain carrying effluent within the premises.

(xii). The storage of toxic/hazardous raw material shall be bare minimum with respect to
quantity and inventory. Quantity and days of storage shall be submitted fo the
Regional Office of Ministry and SPCB along with the compliance report.

(xii). The occupational health centre for surveillance of the worker's health shall be setup.
The health data shall be used in deploying the duties of the workers. All workers &
employees shall be provided with required safety kits/mask for parsonal protection.

(xiv). Training shall be imparted to all employees on safety and health aspects of
chemicals handling. Safety and visual reality training shall be provided to employees.
Action plan for mitigation measures shall be properly implemented based on the
safety and risk assessment studies.

(xv). The unit shall make the arrangement for protection of possible fire hazards during
manufacturing process in material handling. Fire-fighting system shall be as per the
norms.

{(xvi) The solvent management shall be carried out as follows: (a) Reactor shall be
connected to chilled brine condenser system. (b) Reactor and solvent handling pump
shall have mechanical seals to prevent leakages. (c) Solvents shall be stored in a
separate space specified with all safety measures, (d) Proper earthing shall be
provided in all the electrical equipment wherever solvent handling is done. {e) Entire
plant shall be flame proof. The solvent storage tanks shall be provided with breather
vaive to prevent losses. (f) All the solvent storage tanks shall be connected with vent
condensers with chilled brine circulation.

(xvii). Total fresh water requirement, sourced from private tankers shall not excesed 182
KLD. Prior permission in this regard shall be obtained from the concerned regulatory
authority/CGWA and renewed from time to time.

Er: identification No. - EC22A0S8THT 11003 File Mo, - 1A-JA1 1I]q1r’/1;§441"2l:|21-lh-ll{l] Date of Issue EC - 31/03/2022 Page B af 12



did

692115/2022/1A_|

(xviil).  The storm water from the roof top shall be channelized through pipes to the storage
tank constructed for harvesting of rain water in the premises and harvested water
shall be used for various industrial processes in the unit. No recharge shall be
permitted within the premises. Process effluent/ any wastewater shall not be allowed
to mix with storm water.

(xix). The PP shall undertake waste minimization measures as below (a) Metering and
conirol of quantities of active ingredients to minimize waste; (b) Reuse of by-products
from the process as raw materials or as raw material substitutes in other processes,
(c) Use of automated filling to minimize spillage. (d) Use of Close Feed system into
batch reactors. (e) Venling equipment through vapour recovery system. (f) Use of
high pressure hoses for equipment clearing to reduce wastewater generation.

{xx). The green bell of at least 5-10 m width shall be developed in at least 33% of the total
project area, mainly along the plant periphery/ additienal land. Selection of plant
species shall be as per the CPCB guidelines in consultation with the State Forest
Department. Records of iree canopy shall be manitared through remate sensing
map. Trees have to be planted with spacing of 2m x 2m ratio and as committed by
PP shall plant 2500 number of trees in first year itself and. subsequent years the
green belt shall be monitored. The plant species can be selected that will give better
carbon sequestration.

(xxi). The activities and the action plan proposed by the project proponent to address the
socio-economic issues in the study area, shall be completed as per the schedule
presanted before the Committee and as described in the PER/EMP report in letter
and spirit.

(xxii). A separate Environmental Management Cell (having qualified person with
Environmental Science/Environmental Engineering/specialization in the project
area) equipped with full-fledged laboratory facilities shall be set up to carry out the
Envircnmental Management and Monitaring functions,

B. General Conditions: The grant of environmental clearance is further subject to
compliance of other general conditions as under:-

i) No further expansion or modifications in the plant, other than mentioned in the EIA
Notification, 2008 and its amendments, shall be capried out without prior approval of
the Ministry of Environment, Forest and Climate Change/SEIAA, as applicable. In
case of deviations or alterations in the project proposal from those submitted to this
Ministry for clearance, a fresh reference shall be made to the Ministny/SEIAA, as
applicable, to assess the adequacy of conditions imposed and to add additional
environmental protection measures required, if any.

(i) The Project proponent shall strictly comply with the rules and guidelines issued under
the Manufacture, Storage and Import of Hazardous Chemicals (MSIHC ) Rules, 1989,
as amended time to time, the Chemical Accidents (Emergency Planning,
Preparedness and Response) Rules, 1996, and Hazardous and Other Wastes
(Management and Trans-Boundary Movement) Rules, 2016 and other rules notified
under various Acts,

(i}  The energy source for lighting purpose shall be preferably LED based, or advanced
having preference in energy conservation and environment betterment.

{iv)  The overall noise levels in and around the plant area shall be kept well within the
standards by providing noise control measures including acoustic hoods, silencers,
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enclosures etc. on all sources of noise generation. The ambient nolse levels shall
conform to the standards prescribed under the Environment (Protection) Act, 1986
Rules, 1889 viz. 75 dBA (day time) and 70 dBA {night time).

(vi The company shall underake all relevant measures for improving the socio-
economic conditions of the surrounding area. The activities shall be undertaken by
involving local villages and administration. The company shall undertake eco-
developmental measures including community welfare measures in the project area
for the overall improvernent of the environment.

(vi) The company shall earmark sufficient funds towards capital cost and recurring cost
per annum to implement the conditions stipulated by the Ministry of Environment,
Forest and Climate Change as well as the Stale Government along with the
implementation schedule for all the conditions stipulated herein. The funds so
sarmarked for environment management/ pellution control measures shall not be
diverted for any other purpose.

(vi) A copy of the clearance lefter shall be sent by the project proponent o concermed
Panchayat, Zilla ParishadMunicipal Corporation, Urban local Body and the local
NGO, if any, from whom suggestions/ representalions, if any, were received whila
processing the proposal.

(vii) The project proponent shall also upload/submit six monthly reperts on Parivesh
Portal on the status of compliance of the stipulated Environmental Clearance
conditions including results of monitared data to the respactive Inlegrated Regional
Offica of MoEF&CC, the respective Zonal Office of CPCB and SPCB. A copy of
Environmental Clearance and six monthly compliance status report shall be posted
on the website of the company.

(ix)  The environmental statement for each financial year ending 31* March in Form-V as
is mandated shall be submitted 1o the concemed State Pollution Control Board as
prescribed under the Environment (Protection) Rules, 1986, as amended
subsequently, shall also be put on the website of the company along with the status
of compliance of environmental clearance conditions and shall also be sent to the
respective Integrated Regional Office of MoEF&CC by e-mail.

(x)  The project proponent shall inform the public that the project has been accorded
environmental clearance by the Ministry and copies of the clearance latter are
qvailable with the SPCB/Committee and may also be seen at Website of the Ministry
and at hitps://parivesh.nic.inl. This shall be advertised within seven days from the
date of issue of the clearance letter, at least in two local newspapers that are widely
circulated in the region of which one shall be in the vernacular language of the locality
concerned and a copy of the same shall be forwarded to the concerned Regional
Office of the Ministry.

(xi) The project authorities shall inform the Regional Office as well as the Ministry, the
dale of financial closure and final appraval of the project by the concerned authorities
and the date of start of the project,

(xii) This Environmental clearance is granted subject to final outcome of Hon'ble
Supreme Court of India, Hon'ble High Court, Hon'ble NGT and any other Court of
Law, if any, as may be applicable to this project.

15.  The Ministry reserves the right to stipulate additional conditions, if found necessary
at subsequent stages and the project proponent shall implement all the said conditions in a
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time bound manner. The Ministry may revoke or suspend the environmental clearance, if
implementation of any of the above conditions is not found salisfactory.

16. Concealing factual data or submission of falseffabricated data and
failure 1o comply with any of the condilions mentioned above may
result in withdrawal of this dearance and atiract action under the
provisions of the Environment (Protection) Act, 1988,

17.  Any appeal against this environmental clearance shall lie with the National Green
Tribunal, if preferred, within a period of 30 days as prescribed under Section 16 of the
Mational Green Tribunal Act. 2010,

18.  The above conditions shall be enforced, inter-alia under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act,
1981, the Environment (Protection) Act, 1986, Hazardous and Other Wastes (Management
and Transboundary Movement) Rules, 2016 and the Public Liability Insurance Act, 1991
along with their amendments and Rules and any othér orders passed by the Hon'ble
Supreme Court of India / High Courts and any other Court of Law relating to the subject

matter

(Dr. R. B. Lal)

Scientist 'E'/Additional Director
Tele-fax: 011-20819346
Email-rb.lal@nic.in

19.  This issues with approval of the competent authority.

Copy to: -

1. Deputy Director General of Forests (C), Ministry of Environment, Forest and Climate
Change, Regional Office (SEZ), Ist and lind Floor, Handloom Export Promotion
Council, 34, Cathedral Garden Road, Nungambakkam, Chennai — 34

2. Principal Secretary to Government, Department of Environment, Climate Change and
Forests, Government of Tamil Nadu, No. 1, Jeenis Road, Panagal Building, Ground
Floor, Saidapet, Chennai-600015

3. The Member Secretary, Central Pollution Control Board, Parivesh Bhawan, East Arjun
Magar, Delhi - 32

4. The Member Secretary, Tamil Nadu Pollution Control Board, 76, Mount Salai, Guindy,
Chennai - 600 032

9. The Member Secretary, Central Ground Water Authority, Jamnagar House, 18/11,
Man Singh Read Area, New Delhi, Delhi 110001

6. The District Collector, District Chengalpattu, Tamil Nadu
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7. Guard Flle/Monitoring File/Website/Record File/Parivesh Portal

(Dr. R. B. Lal)

Scientist ‘E'/Additional Director
Tele-fax: 011-20819346
Email-rb.lal@nic.in

Signature_l}lnt Verified

Digitally siEgnal:iP)Dr. F.B. Lal

Sciantist

Date: 3/31/2023 1:05:50 PM
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